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LOK SABHA

Saturday, February 29, 1964/Phalguna
10, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

E.CM.

+
f Shri Maheswar Naik:
Shri Yashpal Singh:
Shrimati Savitri Nigam:
*352.-{ Shri P, C. Borooah;
| Shri D. C. Sharma:
( Shri Ramanathan Chettiar:

Will the Minister of Imternational
Trade be pleased to state the progress.
if any, made so far in obtaining
favourable treatment for the entry of
Indian goods into the European Com-
mon Market and the items in respect
of which such treatment has been
secured?

The Minister of International Trade
(Shri Manubhai Shah): The EEC
have agreed to grant unilaterally with
effect from 1st January, 1964 and
initially for a period of 2 years tariff
concessions on some of the items in-
cluded in the Aide Memoire which
was presented by India to the EEC in
April 1963,  Tariffs are totally sus-
pended on cardamoms (crushed ani
uncrushed), Coriander (crusheq and
uncrushed), ginger (including preser-
ved and conserved in sugar), shellac
bleached, mango chutney, curry paste
and powder, tobacco seed oil and arti-
cles for cricket and polo. Further,
there has been a reduction in tariffs
on cashew kernels (from 5 per cent to
2'5 per cent), chillies (from 20 per
cent to 10 per cent), chilli powder
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(from 25 per cent to 12 per cent) and
castor oil (from 8 per cent to 7 per
cent). In addition, the EEC agreed to
suspend duties on tea and hardwool
from 1st January, 1964.

Further exploratory talks on other
items of intcrest to India are conti-
nuing with the Commission of the
EEC and it is hoped that numerous
pending issues will be examined and
finalised in favour of the less develop-
ed countries expeditiously in due
course.

Shri Maheswar Naik: May 1 know
whether, after the concessions have
been allowed by the ECM countries,
our export trade has in any way
shown a better trend; if so, what is
the increase in comparison with the
size of the trade before the formation
of ECM?

Shri Manubhai Shah: It is only
from 1st January, 1964.

Shri Maheswar Naik: May I know
whether it is also a fact that these
countries have made it a pre-condi-
tion that countries will be given the
concessiong only on the basis of affi-
nity and political ideology?

Shri Manubhai Shah: No, Sir. It
is clear that the agreement will have
to be commodity-wise and destina-
tion-wise.

st e fag - & ag e SEan
g fF dw quEt o wiw § gl
firqr T F X E?

ot AR g ;A A &N qavar
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Shri Basappa: May I know to what
extent trade deficit is there because
of these restrictive duties, and to what
extent we have been benefited?

Shri Mamubhai Shah: It will be
difficult to parcel out the disadvan-
tages and disabilities, but it is true
that if these duties and the non-
tariff barriers are removed, the trade
gap can be much narrowed down.

Shri Harish Chandra Mathur: What
is the total export of these items at
present, and what is the hon. Minis-
ter’s anticipation of it because of the
concessions?

Shri Manubhai Shah: The present
exports of these items are about Rs.
19 crores, It is difficult to give an
estimate of what will be the antici-
pation,

Shri Indrajit Gupta: What is the
extent or dimension of the annual de-
ficit in the trade balance with the
ECM countries, and has it shown any
sign of being reduced during the last
one or two years when the Govern-
ment and the hon. Minister have
been trying to improve the position?

Shri Mamubhai Shah: Yes, but the
gap is so wide that I cannot express
any satisfaction at what is happen-
ing. We have narrowed it down by
Rs. 25 crores, but the gap is of Rs. 150
crores.

st foyfa s ;- & sEer =mEAn
gf*ﬁo!ﬁ'o@o ﬁg"’l’iﬁ'ﬂ:{‘lﬁﬁ
TGNt 7

ot R{NTE MY ;€9 9T W&
sfqaa ame T ¥ ) g ARy § fR
37 sfraal §1 gy g |

Shri Sham Lal Saraf: May I know
what attempts will be made to intro-
duce our textiles like handloom cloth,
silks and all varieties of artificial
silks, into these ECM countries?

Shri Mamubhai Shah:
two divisions. As far as manufac-
tured articles, where machines are
used, are concerned, they are under

It falls into
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restraint, but handloom cloth and
hand products have got a much freer
access, and that is why handloom ex-
poris are looking up.

Public Sector Undertakings

*353. Shri Shree Narayan Das; Will
the Minister of Steel, Mines and
Heavy Engineering be pleased to state:

(a) whether a statement giving the
changes or modifications made in the
organisational set up and manage-
ment apparatus of some of the public
sector undertakings as envisageq in
the statement regarding Management
of Public Sector Enterprises made in
Lok Sabha on the 20th September,
1963, will be laid on the Table; and

(b) whether the suggestiong con-
tained in the statement of 20th Sep-
tember, 1963 are going to be extended
to other fields?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C, Sethi): (a) ard
(b). Attention ¥ inviteq to reply tc
Lok Sabha Starred Question No. 428
dated 6th December 1963, The orga-
nisational set up and management
apparatus of the undertakings under
this Ministry is constantly under re-
view and such changes as are consi-
dered necessary are being introduced.

Shri Shree Narayan Das: In the
statement previously made by the hon.
Minister it was indicated that this
kind of integrated management prac- #
tice would be applicable to Durgapur

and Sindri as well. May I kncw
whether this has been done?
The Minister of Steel, Mines and

Heavy Engineering (Shri C, Subrama-
niam): In Durgapur it has been done.
Sindri is in charge of another Ministry
and so a separate question might be
put.

Shri Shree Narayan Das: Will the
integrated management practices ap-
plied to Hindustan Steel be applied
to Bhopal Heavy Electricals?

Shri C. Subramaniam: Yes, Sir; that
is under consideration.
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Shri Sham Lal Saraf: May I know
it administrative and financial powers
have been delegated at the top level,
medium level and low level of mana-
gement and if so what has been the
result so far?

Shri C, Subramaniam: At Durga-
pur it is not merely giving more
powers to the general manager but
that power has been delegated at
various levels. That has been done.
Hon, Members may be aware that in
recent months Durgapur’s perfor-
mance has been very creditable,

Shri Indrajit Gupta: According to
the new reorganisation plan will the
general managers, particularly of the
steel plants, have the final authority
to determine the type and number of

foreign technical personnel who are
required in these plants?
Shri C. Subramaniam: That is a

different matter it is discussed at the
Ministry level and then decided.

Dr. L, M. Singhvi: Has the aboli-
tion of the Central Purchase Organi-
sation resulted in economy or expe-
dition in the matter of purchase by
these units in the public sector?

Shri C. Subramaniam: Yes, Sir, it

has led to greater expedition and
therefore to economies also.
Shri R, G. Dubey: In introducing

changes in management pattern of
public undertakings, is consideration
given to the participation of works in
management?

Shri C. Subramaniam: That is a

different question.
° Export Price of Black Pepper
+
Shri Warior:
*355. Shri Vasudevan Nair:
Shrimati Savitri Nigam:

Will the Minister of International
Trade be pleased to state:

(a) whether export price of black
pepper has fallen during the later
months of 1963; and
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( b) if so, the action faken by Gov-
ernment to get better prices?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) Yes, Sir,
The export prices of Indian Black
Pepper during 1963 were lower than
the prices in the previous year.

(b) In order to improve the ex-
ports of black pepper and their prices
the following steps have been taken:—

(1) Introduction of the Quality
Control and Preshipmen* ins-
pection Scheme so as tu en-
sure the right quality of pep-
per to the foreign buyers;

(2) Inclusion of pepper as an ex-
port commodity from India
in the bilateral Trade Agree-
ments entered into with diffe-
rent countries;

(3) Undertaking of various pub-
licity measures in foreign
countries; and

(4) Examining the possibility of
a selling agreement between

India and other producing
countries in South East Asia
under the auspices of the’
ECAFE,

Shri Warior: - In view of the fal-
ling prices will the Government ask
STC to buy all the pepper available

in the crop season and export it
through the STC?
Shri Manubhai Shah: No such

move is under contemplation.

Shri Warior: How far have the
measures taken by the Government
improved the situation in the price-
leve] of pepper?

Shri Manubhaj Shah: Our compe-
titors are selling it at a low price
and we are trying to have bilateral
arrangements with producing coun-
tries and seeing whether we can sup-
port prices in a collective manner,

Shri Vasudevan Nair: Hon, Minis-
ter said that quality control was be-
ing introduced. May I know whether
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it is voluntary quality control or is
it compulsory?

Shri Manubhai Shah: It is compul-
sory.

Shri Joachim Alva: Hon, Minister
is aware that my constituency of
North Canara is one of the best pepper
growing areas in India.

Mr. Speaker: Does he want a cer-
tificate from the Minister also?

Shri Joachim Alva: I want to
know what special steps are being
taken by way of the officers of the
Ministry going round these areas once
in a few years at least so that some-
thing may be done.

Mr. Speaker: It is a suggestion for
action.

Shri Maheswar Naik: May I know
whether the export price of pepper
has in any way affected the price
structure prevailing in the country?

Shri Manubhai Shah: Yes, Sir, it
has registered a fall in the total
value realised by about a crore of
rupees,

Shri Kapur Simgh: The hon, Minis-
ter has not made this point quite
clear. May I know whether the fall
in international price of black pepper
is attributable to quality or fiscal
factors?

Shri Manubhai Shah: It js mainly
due to overprduction in certain re-
gions and the buying tactics of some
foreign countries, possibly. We are
irying to counter it and we do hope
within this year we may be able to
stabilise the price structure,

Shri Shivamanjappa: May I know
whether thig fall in price is partly
due to adulteration of black pepper?

Shri Manubhai Shah: No, Sir.

Dr. M. S. Amey: May I know who
are our competitors in this field?

Shri Mamubhai Shah: Sarawak,
North Borneo and Indonesia and some
of the Soufh-East Asian islands.

FEBRUARY 29, 1964

Oral Answers

Shri Sham Lal Saraf: How does
our pepper compare qualitatively
with that of other exporting countries
in the world?

Shri Manubhai Shah:
pepper in the world,

st gosiare TwE W § -
GoT fegar  duR f@Ar s @ s
qIA W { I WO AT @ ?

Y " WE : A FAR ARG e
ST § afew a8 AT ¥ 9T g 2
TEAE Y000 T F3AT § AR AW
Wﬁo,ooo A o« &ﬂ@'mgl
gfrar 1 fewis #1% 3y,000 a7 &
%|W1‘W‘]o,oooﬁaﬂﬁgm
TOE & gAY AT SISAwT g1 Srar
g
Manufacture and Import of Tractors

+
Shri Yashpal Singh:
Shri G. Mohanty:
*356. Shri Ram Harkh Yadav:
Shri Inder J, Malhotra:

It is the best

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) the number of tractors manu-
factured in the country at present;

(b) the number of tractors import-
ed during 1962-63 and 1963-64 so far
and the total amount involved in those
imports; and

(c) whether Government have fixed
up some target for self-sufficiency in
this respect?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) 583
Nos. in 1961 1627 Nos. in 1962 and
1629 Nos, in 1963.

(b) 3735 Nos, valued at Rs. 2.63
croreg in 1962-63 and 2193 Nos. valued
at Rs. 1:58 crores in 1963-64 (upto
December 1963).

(c¢) The Third Plan productior: tar-
get, based on estimated demand, is
10,000 Nos. per annum,
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=Y gTaw fag : 59 aw wa &
Fre@et # gwar feadr @ AR Fa
LTF &7 @ g9 # Ao fafefude €
C S ?
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The Minister of Steel, Mines and
‘Heavy Engineering (Shri C, Subra-
maniam): I wish to add that gene-
rally the progress made by the various
producers is rather very tardy and,
therefore, we may have to evolve
other methods if we have to reach
this target.
=t o fag @ F1 geede
N R &Y AT § IT F ;v A
fekg graT & a1 a7 AR ¥ fefeka

@ gar g ?

Shri C. Subramaniam: The allot-
ment is made by the Ministry of
Food and Agriculture.

oft gooy Tl : & o ST A
g fF @R & awl o feaEl w
dwed gt v ¥ fA¥ s gy
T W & AT Ty frse afasy § o
¥ W w9 fow oA ?

Wge wo AT : I qF TART
QAVEA TE AGAT § TT TF AH TG
F FTE qOIEAT AG | g QT &
g oY erer dved &A@ W &
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Shri Kapur Singh: May I know
what is the difference in price bet-

ween the imported tractors and the
home-produced tractors of the same
category?

Shri C. Subramaniam: The import-
ed tractor’s price is considerably less
than the indigenous price. That is
mainly because a very small number
is being produced.

Shri Kapur Singh: May we know
the precise quantum of thig diffe-
rence, if it is possible to give it?

Shri C. Subramaniam: The exact
difference is about Rs. 5,000 or Rs,
6,000 for each tractor,

Shri Hari Vishnu Kamath: With
regarq to the indigenous production
of tractors, is it not a fact that seve-
ral tractors manufactured in our own
country were found absolutely dead—
meaning thereby that they were
found to be useless—for the Danda-
karanya project when they were sup-
plied for that purpose and, if so, has
there been any improvement in the

manufacturing position of tractors
since that episode?
Shri C. Subramaniam: I do not

know that episode; I am not aware of
that. But now from 1961 onwards,
we have got the Tractors andq Farm
Production Co., which produces the
major quantity. They have a very
good market and the efficiency is also
very good. Out of the total of 1,629,
they have produced 1,124 in 1963.

Shri D. J. Naik: May I know whe-
ther there is any scheme for the
manufacture of small tractors so that
the small farmers can avail of them?

Shri C. Subramaniam: I answered
this question the other day, There
is a programme for that.

Shri A. P, Jain: Is it a fact that
several types of tractors are being
manufactured, each of the manufac-
ture being uneconomical? May I also
know. why one or two licences have
not been given for only one or two
types of tractors so that they may be
manufactured in sufficient quantities
and be economical? .
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Shri C. Subramaniam: There are
5 producers, out of whom one is going
out because he could not make any
arrangement for import on the basis
of barter. With regard to the other
four, Messrs Tractor and Farm have
been licensed to produce 3500 trac-
tors and they have reached a level of
1124. Messrg Tractors and Bull-
dozers were licensed in 1960 and till
1963 they have produced only 472
tractors as against a licence given for
2000. Mahindra and Mahindra ere yet
to go into production at the end of
1964. Messrs Ficher Tractor Corpo-
ration of India produced in 1961 188
tractors, in 1962 269 tractors and in
1963 33 numbers. So, that is also fad-
ing out, I will keep in mind the sug-
gestion made by the hon. Member to
have one unit which tould produce
sufficient numbers, so that the price
also could be brought down.

Shri Jashvant Mehta: May I know
whether it has come to the notice of
Government that tractors imported
from East European countries have
been found useless due to the short-
age of availability of spare parts and,
if so, what steps Government have
taken to supply spare parts of these
tractors which have been imported
from the East European countries?

Shri C. Subramamiam: My recol-
lection is that we have made arrange-
ments to get spare parts, so that these
tractors can be used.

Shri Harish Chandra Mathur: The
hon. Minister admitted that the sup-
ply position is wholly unsatisfactory
and he has some other methods in his
mind. May I know what are the
other methods which he hag in his
mind and to what extent we may ex-
pect them to meet the demand?

Shri C, Subramaniam: One way of
meeting it is to have a large-sized
factory to produce tractorg in the
public sector. I am considering it.

Shri Ramanathan Chettiar: With
regard to the answer given to part (b)
of the question, I want to know whe-
ther there is any difference of opi-
nion between the Planning Commis-
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sion and the Ministry in regard to the
fixation of the target?

Shri C, Subramamiam: No, not
with regard to the big tractors.

Shri K, N. Tiwary: Just now .the
Minister said that the production was
tardy. May I know what is the de-
mand in the country for the tractors
and what arrangement Government is
going to make to meet that demand?

Shri C. Subramamiam: 1 have al-
ready stated that in 1963, indigenous
production was 1629 and in addition
to that, up to December we have im-
ported 2193. This has not met the
entire demand, Therefore, the de-
mand is a little more. Therefore,
even now it should be possible to
produce round about 6000 or 7000
tractors.

=t geEht @ STeE AW A A
F A FA R IgFT ¢q FA F fA@y
A A aga wfuw v § afE A
§ @rETE 1 SWRA Jert ST A%
g W & fAd Aw F Sl &
ISHA F1 g1 FLAT A G J I
i Ag wE ?

oW qRAW ;TG A qA ARG
A ot wETAl & ST F e @0

Trade Agreement with Poland
+

Shri Vishram Prasad:

Shri Dhaon:

Shri B. P. Yadava:

Shri Bishanchamder Seth:

Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Onkar Lal Berwa:

Will the Minister of Intermationa)
Trade be pleased tc state:

*353.

(a) whether the Polish Vice-Minis-
ter of Foreign Trade during his visit
here held negotiations with the Gov-
ernment of India about some long-
term trade agreements;

(b) the results of the discussions
held; and

,
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(c) whether any Indian Trade Dele-
gation is likely to visit Poland for
negotiating some trade agreements?

The Minister of Imternational Trade
(Shri Manubhai Shah): (a) Yes, Sir,

(b) A long-term Trade and Pay-
ments Protocol valid for 5 years com-
mencing from 1st January, 1964 was
signed in New Delhi on 18th Decem-
ber, 1963. A copy of this Agreement
is available in the Parliament Library.

(¢) At present no such piopoesal is
under consideration,
=t faesm woa ;& a8 ST AR
§ i ag otz e fedl & forll amet
g @ W I ¥ wv Ry A o &7

=t wwd W 98 o a9
arer ¥ fd @ ol @ qeY ¥ I
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T a9 aw & FAT & 41, faww A
9 FAT FT g1 T R IT 4T qE
R FAT A PN AT & 1 IF F I
& TE, SR, dRaw  www,
gaw ok T ne ferq mft Sl A
TR fEEr S

ol fum w@R ;v W ¥ fAY
ATEde WY 39§17 fRQ aq § ar o
frg o @ § T s fFT o @ &
oY feT &Y 3 & e g 7

=t wA WY ;9 O OF 9 A
ot Y § AR ow o P 2
fres e wreaw ¥ o€ @@ omeaw foy
LICHE
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WWe 1 aeRR wEde dFeT 1 W
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ot wgATE Ty ;S gf o
Shri Daji: What is the total effect
of the agreement? May I know whe-
ther it will be a wel]l balanceq trade
agreement or we will be in the deficit?

Shri Manubhai Shah: Al] trade
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agreements with East European coun-
tries are on a bilateral basis, and they
are equal both ways,

Shri Basappa: May I know whe-
ther recently our trade with Poland
has declined, and when our previous
agreement with it ended?

Shri Manubhai Shah: It has not
declined at all. There is actually
some misimpression about it. Actu-
ally speaking it has risen continuously.
In 1960 the total trade was of the
order of Rs. 6 crores. It has come
up to Rs. 18 crores in 1963 and it may
g0 up to Rs, 32 crores this year.

Shri Hari Vishnu Kamath: Is it a
fact that as a counterblast to the ECM
the Soviet Union is trying to bring
under its banner, within its fold, the
East European countries under an
organisation calleq COMCON . . .

Shri Manubhai Shah: How does it
arise from this?

Shri Hari Vishnu Kamath: Poland
is a part of Eastern Europe. There-~
fore, has Poland come under this
organisation COMCON?

Mr. Speaker: That
thing.

Shri Sham Lal Saraf: Poland is
supposed to be one of the countries
manufacturing the best mining
machinery. May I know whether it
will find a place in our import of
these machineries which will later
develop into collaboration for the
manufacture of the same machinery?

Shri Manubhai Shah: Yes, Sir,

is a different

Small Car Project

+
( Shri D. D, Puri:
Shri P, R, Chakraverti:
Shri M. L Dwivedi:
*358. f Shri P. C. Borooah:
Shri D, C. Sharma:
( Shri Himatsingka:

Will the Minister of Stecl, Mines
and Heavy Engineering be pieased to
state:

(a) whether any steps have been
taken to give concrete _shape to pool
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the automobile capacity and for pro-
duction of a uniform type of small
cars by the automobile indus‘ry in
the country; and

(b) if so, the latest position in this
regard?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): (a) and
(b), Expansion of capacity for the
production of trucks and jeeps has
‘been sanctionej and these are making
progress. In the case of passenger
cars, it has not been possible to sanc-
tion expansion of capacity so far due
to foreign exchange and othcr difficul-
ties, The question of increasing pro-
duction so as to meet increasing re-
quirements in the best possible way is
engaging the attention of Govern-
ment.

Shri D. D. Puri: That i- not the
answer to the question.

Shri A, P. Jain- Tt is ncot an
answer to the question. The question
relates to “poliing of the automobile
capacity”. The answer relates {p ex-
‘pansion.

Mr, Speaker: He said aoout short-
age of foreign exchange.

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): Pooling of the copacily is
engaging the attention of the Gov-
ernment. That is one way of increas-
ing the production. That is engaging
the attention of the Government now.

Shri D, D, Puri: Have Govern-
ment applied their minds as to how
much saving can be made in the cost
of a car if the production capacity
were pooled?

Shri C. Subramaniam: TEven after
pooling it depends upon what  will
be the level of production. As I have
already stated, unless we reach a
level of production of 1,00,000 cars we
may not be able to make considerable
economies,

Shri D. D. Puri: Are Government
convinced that this level of produc-
tion of °1,80,000 cars, when tney say
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the cost will come down, is utterly
and entirely beyond our purview?

Shri C. Subramamiam: I dc¢ not
think so. At present there may not
be a demang for 1,00,000, but when we
have a programme of 1,00,000 il can-
not be reached either next year or
the year after next and it will be a
phased programme for the next three
or four years. 1 am sure with regard
to the Fourth Plan it should be possi-
ble to reach at least 50,000 provided
we lower the price,

Shri P, R, Chakraverti: May I know
whether Government intends to take
the initiative of sponsoring these big
projects of manufacturing small cars
or whether the collaboration cf the
private sector is also being envicaged?

Shri C. Subramaniam; If I may
take the House into confidence, I am
just now taking up this matter with
the existing producers, and ultimately
it would depend upon the vutcome of
these discussions whether it would be
possible to pool them or whether we
should have a separate public sector
project or whether it would be possi-
ble for us to take one of the projects
in the public sector and push up pro-
duction,

Shri Himatsingka: Is the hon.
Minister aware that the production of
car is not coming up to the mark
because of non-supply of foreign ex-
change required?

Shri C. Subramaniam: To a cer-
tain extent it is true, but even with
the supply of foreign exchange the
present level of production is 10,000 as
far as Hindustan Motors is concern-
ed, 7,200 of Premier Automobiles and
3,000 of Standard Motors. Therefore,
on this level of production the cost
of production is bound to be high.

Shri Maheswar Naik: May I know
whether the scheme for manufacture
of people’s car either in the public
sector or in the private sector has
been completely shelved or it will be
revived again?

Shri C. Subramaniam:
said, the production of smali

As 1 already
cheap
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car is now engaging the attention of
the Government. How to bring it
about will depend upon the outccme
of the discussions which I propose
to have with the producers,

Dr, L. M, Singhvi: Tg there a fresh
re-consideration of the proposal to set
up the small car project after the
Prime Minister’s observation to that
effect? If that is so, on what lines
is this fresh reconsideration separate

from the eariier consideration which
has becn going on for a very long
1ime?

Shri C. Subramaniam: Our diffi-
culty is that already we have too
many concerns producing too smail

numbers and no purpose would be
served by adding one more to the
existing units. That 1is why we
should find out whether it should be
possible to merge the existing units
or take over one of the units and in-
crease the production up to an eco-
nomic level.

Shri A. P. Jain: The hon. Minister
has stated in reply to a number of
questions in this ¥louse that he thinks
that the pooling of these car tuilding
capacities will be beneficial. H: has
also stated it publicly. Now what is it
that is holding it up for such a long
time? Is it the interests of the private
manufacturers or the nation’s interest?

Shri C. Subramaniam: After all,
these are all private producers and
they have to come to an agreement to
pool them. That is why I said that
currently I am takiug up the matter
with the producers. Let us see what
is the outcome of these discussions.

* Shri Ramanathan Chettiar: In view
of the fact that some of the mcdels cf
cars like Hindustan and Fiat 1100 are
obsolute, what steps Government will
take to ask the manufacturers to
change the jigs in order to manufac-
ture the latest models corresponding
to Morris Oxford of England or Tiat
1200 of Italy?

Shri C. Subramamiam: That would
mean allocation of further foreign
exchange. That is why we chould
take a comprehensive decision and uti-
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lise the existing available foreign ex-
change to the best advantage possible.

Shri Buta Singh: May I know whe-
ther Government will upgrade the
priority for production of small cars
after their immediate pre-occupation
is over? ’

Shri C, Subramaniam: Ultimately,
it depends upon the availability of
foreign exchange, Therefore, I can-
not immediately say whether I can
give a higher priority without con-
sulting the Finance Ministry about it.
But, first of aii, I should evclve a
programme of action and then go to
the Finance Ministry for the sanction.

Shri S. M. Banerjee: The hon.
Minister has stated in this House that
the manufacture of people’s car was
temporarily given up because of cer-
tain difficulties. In view of those
difficulties experienced by Govern-
ment in dealing with the private sec-
tor, may I know whether Government
is considering a proposal to have a
project of its own for the manufac-
ture of people’s car?

Shri C. Subramaniam: I gave the
lines in which the Government are
thinking just now.

Mr. Speaker:
ready.

He has said that al-

Shri Dinen Bhattacharya: May I
know whether it is a fact that due to
the undue influence or pressure exer-
cised by the private monopolists who
are decaling with automobiles on the
Government there is unnecessary de-
lay in finalising the project for manu-
facturing people’s car?

Mr. Speaker: Again and again, the
same question is being repeated.

Shri C. Subramaniam: This insi-
nuation has been made ever so many
times, particularly from the Commu-
nist benches and I have repudiated it.
I do not think I should do it every
time.

Shri Harish Chandra Mathur: This
idea of pooling the automobile capa-
city has been engaging thé attenticn
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of the Minister for a considerabkle
length of time and he has given pub-
lic expression to it. May I know
whether he has already put it to the
industrialists in the private sector
and, if so, what is the reaction of each
of them?

Shri C. Subramaniam: Till now
it was being done in an informal way.
Now I am putting it to them formally
so that I may know their reaction
and then take a positive decision.

Shri Harish Chandra Mathur: What
has been their reaction so far?

Shri C. Subramaniam: Informally
it has not been helpful so far.
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[(a) Yes, Sir; to begin with, to a
modest extent;

(b) During 1963, power transfor-
mers of large sizes, industrial capa-
citors, high voltage switchgear, Rail-
way Electric Traction Motors and
Controlgears for D.C. traction have
been supplied; the amount of net
foreign exchange saved during 1963~
64 is likely to be of the order of Rs.
2 crores;

(¢) No, Sir.]
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Shri Shree Narayan Das: May I
know how the price of machinery
manufactured so far at Bhopal com-
pares with the imported one?

Shri C. Subramariam:. Ncw the
production costgs are higher because
we have not yet reached the full pro-
duction capacity in this factory.
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Shri P, R. Chakravertii May I
know whether it is a fact that the
management has stressed on the spe-~
cial allotment of foreign exchange for
three years at least so that they can
make the programme, and what is
the reaction of the Government?

Shri C. Subramaniam: It is absolu-
tely necessary. Otherwise, it would
not be possible to plan the production
in the factory. This has been put
to the Finance Ministry and they have
generally agreed to this proposal.

Shri Bhagwat Jha Azad: M:. I
know, in view of the fact that we are
supplying a good part of our require-
ments in the country and also saving
some foreign exchange, whether the
present production at Bhopal is suffi-
cient to meet our demand or does the
Government propose to have any fur-
ther expansion programme in the
future?

Shri C. Subramaniam: This will
meet only a part of the demand and
the hon. Member is aware that we
are having three more projects in the
H.EL. one for the production of
boilers at Trichy, one for the produc-
tion of transformers at Ramchandra-
puram and another, the biggest, one
at Hardwar.

o Mfa= 8 : FI9TT *F g7 FL-
T ¥ ot Y A S §, 9% merar
AR F & 9 FF Y G 9
W & AR Fgl 9T fagar e w
T, IgHT QT F fr | WA
fFarsmwrg ?
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F F@IA T TGTH FT qeey g, IgHT
oy Ao FArE T g AR qdEe
IAEA F T F A anavw qur
FFIET FT YR FUT 99 ATT WqT w7
o@AT & fg § ¥ 35 FO #7 qaE
Y N § AT I A qrEr &+
A1 g § g TRy, fast ok
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Shri Warior: May I know whether
the H.EL. has produced any items
which are not produced by any other
concern in India?

Shri C. Subramaniam: Yes, Sir.
The turbines and the big transfor-
mers are being produced in this fac-
tory for the first time.

Shri Indrajit Gupta: According to
the Annual Report of the concern, the
imported raw materials and compo-
nents account for over 40 per cent of
the total sale value of the finished
goods. Does not the Government con-
sider it to be excessive and, if so, may
I know what specific steps are being
taken to reduce this?

Shri C. Subramaniam: We are tak-
ing steps to produce those raw mate-
rials here, for example, dynamo grade
steel sheets. There 1is a programme
to produce these at Rourkela. Then,
copper sheets are required. We have
to expand copper production capacity
in the country. But as long as those
raw materials are not available in the
country, we have to import them.

Shri Daji: I would like to know
what is the Government’s estimate
as to the target when this plant will
be able to bring about,economy in



Oral Answers

2983

the cost of production and it
posed to be reached,

is pro-

Shri C, Subramaniam: The ulti-
mate production capacity with the
present investment of Rs, 52' 11 crores
should be Rs. 38 crores worth of
goods. For 1963-64, the target fixed
is Rs. 800 lakhs, that is, Rs. 8 crores.
So, there ig still much leeway to be
made. I hope by the end of the
Fourth Plan pariod we will be zable to
reach the target of Rs, 39 crores,

Shri Shivaji Rao S. Deshmukh: May
I know what would be the proportion
of electro traction equipment for
suburban trains proposed to be manu-
factured at Bhopal?

Shri C. Subramaniam: Traction
motors are being manufactured hcre.
But they meet only a part of the de-
mand. I do not have the exact
figures.

International Trade Conference

+
360 [ Shri P. R, Chakraverti:
7" Shri Kolla Venkaiah:

Will the Minister of Intermational
Trade be pleased to state:

(a) the agenda for the Interna-
tional Trade Conference to be conven-
ed by the UN.O. this year at Geneva;

(b) the countries inviteq to the
Conference;

(c) whether any delegation has
been selected by our Government to
attend the Conference; and

(d) it so, the personnel thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) A copy
of the Agenda of the U.N. Conference
on Trade and Development is placed
on the Table of the House. [Placed in
Library. See No. LT-2425/64].

(b) All the members of the United
Nations and of its relateq agencies
(122 sovereign countries) have been
invited to the Conference.

(c) and (d). The personnel will be
finalised in a few days,
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Shri P. R. Chakraverti: May 1
know whether there is a move to
make some amendments in the GATT
rules so that the manufactured goods
from the developing countries may get
preferential treatment?

Shri Manubhai Shah: Yes Sir; so
far as the first part of the question
is concerned, the contract is under
revision. As for the second part,
there are many more objectives than
merely access for manufactured goods;
stabilisation of prices of primary pro-
ducts, the removal of the tariff and
non-tariff barriers, removal of discri-
minatory treatment, and various as-
pects of trade and development will
be considered.

Shri P, R. Chakraverti: May 1
know whether it is a fact that the
mere remova] of the obstacles is not
sufficient but something more practi-
cal has to be done, and if so, on what
lines?

Shri Manubhai Shah: It is obvious
that there must be home strength for
every country, but that does not
mean that the burden should not be
removed.

Shri Basappa: May I know whe-
ther the import restrictions imposed
by the ECM countries on our exports
are going to be discussed at this con-
ference?

Shri Manubhai Shah: No, Sir. Not
specifically,

Dr. L. M. Singhvi: May 1 know
whether background papers have

been prepared on all the seven major
subjects to be discussed at the forth-
coming conference, and if so, whe-
ther the hon. Minister is in a position:
to give an indication of India’s posi-
tion in respect of international com-
modity problems ang the problems:
mentioned thereunder?

Shri Manubhai Shah: We have pre-
pared very comprehensive documents,
and we have circulated for public
opinion also in this country several
documents, but it may not be correct
to give out all the attitudes of India,
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which are of a highly confidential
nature.

Shri Sham Lal Saraf: May I know

whether regional area disparity in
trgde between different countries of
the world will be one of the subjects
to be taken up, so that attempts will
be made to see that such countries as
do not share any part of the world
trade are al so able to get their share
of it?

Shri Manubhai Shah: So far, our
experience of the last two years dur-
ing which more than half a dozen re-
gional conferences were held, is that
the whole of the less developed world
is united to obtain justice from the in.
dustrialised countries,

Shri Daji: May I know whether
trade discrimination on  political
grounds is also a subject for discus-
sion, and if so, the Government of
India’s stand thereon?

Shri Manubhai Shah: Very much
so; we are against all discrimination
whatsoever.

Shri Hem Barua: May I know whe-
ther the position of ECM and its im-
pact on trade will also be a matter for
discussion in this conference?

Shri Manubhai Shah: Well, in-
directly, yes; any zonal or regional or
provincial or patriarchal or parochial
arrangements will come under heavy
fire.

An Hom, Member: Are there pat-
riarchal arrangements also?

Commission on Monopolies and

Concentration of Wealth

+
Shri Harish Chandra
Mathur:
*361. | Shri Yashpal Singh:
L Dr. L. M, Singhvi.

Will the Minister of Industry be
pleased to state:

(a) whether Government have
considered a proposal to appoint 2
Commission to watch and control the
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growth of monopolies and concentra-
tion of wealth; and

(b) the nature of the proposal?

The Minister of Industry (Shri
Kanungo): (a) No, Sir,

(b) Does not arise.

Shri Harish Chandra Mathur. May
I know whether any consideration
has been given by Government to
such a proposal made by the Congress
President at the Bhubaneshwar ses-
sion of the Congress regarding the
appointment of a commission to con-
trol monopolies and the concentra-
tion of wealth, and if so, the reasons
ffor ignoring ssuch a proposal from
such a high quarter?

Shri Kanungo: At present, there
is nothing under contemplation, but
then, the matter will be ocnsidered
when the report of the committee
known as the Mahalanobis Com-
mittee is available; that will be
regarding concentration of wealth.
As far as growth of monopolies is
concerned, it is already taken care
of, and in the production of goods
there is not likely 10 be any mono-
poly.

Shri Harish Chandra Mathur, May
I know....

Shri Nath Pai: We have not
followed what the reply was. Who
has taken whose care? We are
entitled to know what the reply is.
He said that it had been taken care
of. Who has taken whose care and
in connection with what?

Shri Daji: And also how.

Mr. Speaker: The reply might be
repeated.

Shri Kanungo; If I may repeat it,
my answer was to this effect that
the question of concentration of
wealth can be considered only after
the report of the Committee set up
for that specific purpose is available.
The existing procedures and laws, as

.
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they stand, take care that no mono-
poly in the production of goods is
possible,

Shri Harish Chandra Mathur; The
long-awaited full report of this Com-
mittee apart, it is already within the
knowledge of Govermment that there
has been a continuous concentration
of wealth in a few hands. In the
light of this, is it the lack of agency
or the lack of determination which is
responsible for the failure so far?

Shri Kanungo: The magnitude of
the problem and the size of it will
be available by the study of the
Committee. Then steps will be taken.
. ... (Interruptions).

Shri Hem Barua: How will the
‘magnitude and size’ be available?

Mr. Speaker: I would request hon.
Members not to....

Shri Hari Vishnu Kamath. Take
it lightly.

Mr, Speaker:..take it in this
manner. If 8 or 10 Members, even
more, just stang up simultaneously it
does not make a good impression upon
those who are here to watch us or
who are even outside. I will try to
accommodate as many hon. Members
as possible.

Some Hon, Members;
replied.

He has not

Shri Daji: He has given the worst
possible reply to a question.

Mr. Speaker: Even Ministers are
being judged by the outside world.

We should conduct ourselves in an
orderly manner. Members should
not just rise in their places and begin
to put questions without my permis-
sion

Shri Harish Chandra Mathur: When
the Minister started answering my
question, so many hon, Members stood
up in their places. It only shows their
excitement and interest on this ques-
tion. But that apart, the answer had
not even been completed. Let him
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complete the answer to my question
which is whether it is the lack of
determination—Government is  al-
ready aware of the concentration of
wealth and its magnitude, whatever
may be revealed in the report—or it
is the lack of any agency which is
responsible for it? He had just start-
ed answering it . .

Mr. Speaker: The hon. Member
should also help in advising hon,
Members:

Shri Harish Chandra Mathur: We
are always helptul,

Shri Kanungo: As I said, the size
and magnitude of concentration of
wealth is being studied by a special
Committee, Until its report is avail-
able, it will not be prudent to take
any step.

Shri Sham Lal Saraf:
monopoly?
ot o fag ¢ ST e Fae ¥
ax Sfadz 7 #gr & v 0¥ SWaEAT
1M F I & o & v ¢ o wwan
At 7Y a1 afEw mrer At F7 AT A
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Shri Kanungo:
of this?
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Shri Nath Pai: Is this reluctance
and hesitancy on the part of Gov-
ernment to look into this question of
growth of monopolies in the country

the result (a) of organised resistance
on the part of the tycoons of these

‘What about

Does it arise out
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monopolies or (b) of the fear of Gov-
ernment that the findings may show
how hollow is the claim that they are
proceeding in the direction of socia-
lism? Which are the determining fac-
tors that cause the hesitancy and re-
Juctance of the Government to look
into this question?

Shri Kanungo: I have replied
earlier that in the manufacture of
products for consumption, there is no
monopoly and there is not likely to
be monopoly, because of the provi-
sions of the Industries (Development
and Regulation) Act which takes care
of it.

Shri Nath Pai: Why not leave it to
a Commission? Why are you afraid
of appointing a Commission?

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvi: Have Govern-
ment received ‘the report of the
Mahalanobis Committee already? If
that is so, 1 expect that Government
should be able to give us a broad
outline of the findings of the Maha-
lanobis Committee.

Shri Tyagi: It is already reported
in the press.

Shri Kanungo: The report of the
Committee has not been submitted.
As soon as it is submitted, action will
be taken on that.

Shri Nath Pai: It has beem sub-
mitted. The Mahalanobis Committee
report has been submitted to Govern-
ment.

Dr. L. M. Singhvi: This is very
strange that the Minister comes for-
ward with such a reply.

Shri Hem Barua: The first part of
the report has been submitted to
Government, and it is under conside-
ration,

Mr. Speaker: Then, he thinks that
the whole report has not been sub-
mitted.

2256 (Ai) LSD—32
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Dr. L. M. Singhvi: In that case,

the first part should have been
placed before Parliament.
Shri Tyagi: As the whole prog-

ramme of achieving a democratic,
socialist State in India depends om
the control of concentration of wealth
in a few hands, ....

Shri Nath Pai: Prevention of com-
centration.

Shri Tyagi: ‘may I know whether
till the Mahalanobis Committee
reports, all programmes will remain
at a gstandstill? Will the Govern-
ment not even see that no further
licences for industries are given to
those parties who have already got
enough wealth with them?

Shri Kanungo: That is always done;
that is what T have stated, that while
licences are granted under the Indus-
tries (Development and Regulation)
Act, it is always seen that productive
capacity is not concentrated any-
where,

Shri Tyagi: Then,
increasing?

Pr. L. M. Singhvi: If a part of the
Mahalanobis Committee report has
been submitted, we would expect
the Minister to commeént on the ques-
tion I put to him earlier in respect
of that Committee’s report, At any
rate, we would like to know whether
the Committee has come to a finding
in the report that has been submit-
ted now, interim or otherwise, that
anti-trust legislation or any other
measures are necessary or useful for
the country’s economy.

Shri Tyagi:
press.

Shri Kanungo: My information is
that the final report of the Mahala-
nobis Committee has not been sub-
mitted. (Interruptions).

how are they

It has come in the

Mr. Speaker; I am surprised. We
have to accept now the answer that
is given by the Minister, and if it
is proved to be wrong subsequently,
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it can be proceeded with in a diffe-
rent manner, Now, the Minister is
giving us information, and because
something has appeared in the
papers are we going to tell him that
he ig telling us lies or that he is not
giving the correct information?

Shri Nath Pai: We did not say
that, we said it was not correct.

Mr. Speaker; That is just the same
thing,

Shri Tyagi: My objection was that
if a oommittee were appointed, it
seems to be irresponsible on the part
of the committee to give summaries to
the press and not to submit the
report here,

Shri Raghunath Singh: Or lay it on
the Table of the House.

Shri Bhagwat Jha Azad: Are we
to understand that there are no other
agencies or instruments in Govern-
ment's possession to know such a
vita] thing as concentration of eco-
nomic power and wealth going on
in the country, which is being admitt-
ed by Government spokesmen them-
selves? Do they only depend upon
the Mahalanobis Committee, or have
they got any other agency to review
this matter from time to time?

Shri Tyagi : They stand paralysed,
that is what I feel

Shri Hari Vishnu Kamath. They
cannot stand when they are paraly-
oed,

Shri Kanungo : I would like to
submit that there are twoa distinct
parts to this question-monopolies
and concentration of wealth. Regard-
ing concentration of wealth, I have
submitted that the Committee’s report
will show that, and that I am not
competent to answer that.

Mr. Speaker: The question is
whether that is the only source from
which Government can assess

whether there is concentration or not
and whether they want to wait till
that report, comes, or whether there
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are other ways and means being
adopted to find out the real position.

Shri Kanungo: The terms of refe-
rence of that Committee are that it is
specifically to study this problem.

Shri Tyagl: Scrap the Committee.

Mr. Speaker: How can we proceed

in this manner?

Shri Tyagi: The Committee is stop-
ping all the programmes, everything
is at a standstill. Every time Parlia-
ment insists that something must be

done, it is said the Committee's
report has not been submitted.
Mr. Speaker: Should I stop the

Minister from answering the ques-
tion?

Shri Bhagwat Jha Azad: Stop him
from answering wrongly.

Shri Joachim Alva: We must have
a two-hour discussion on this subject.

Shri Kanungo: The terms of refe-
rence are. . .

Some Hon. Members: We know

that.

Mr. Speaker: Would Government
wait till that report comes?

Shri Kamungo: The report is likely
to be submitted very soon.

Shri Bhagwat Jha Azad: That is
not the question. Has the Govern-
ment no other way of assessing from
time to time concentration of wealth?
He has not replied to that question
but is hoodwinking everybody.

Mr. Speaker: The answer is that
Government is waiting for the report.

Shri Bhagwat Jha Azad: Are there
other agencies or not?

Shri Kanungo: This is the agency
which the Government has set up.

Dr. Sarojini Mahishi: What spe-
cific measures are being taken for
checking monopoly, and are these
measures strictly followed?
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Shri Kanungo: Yes, Sir. . (Inter-
ruptions.) The measures have been

put before this House. A statement
has been put in the House that there
is no concentration in the production
capacities of any commodity: that
statement can be checked up from the
licences issued and the reports which
are submitted every year.

Shri Joachim Alva: Is it true or
not that out of 116, 86 licences each
of the value of Rs. 50 lakhs or more
have been issued to one single unit
and, if so, the name of that industrial
unit? May I also know whether these
licences were issued behind the back
of the Planning Commission, the
Minister and the Prime Minister?

Shri Kanungo: That is not correct.
The issue of licences published every
week.

Shri Sinhasan Singh: The hon.
Minister replied that the final report
had not yet been submitted. Has any
sub-report been submitted? Or, is
there any preliminary report? What
has been done with the preliminary
report?

Shri Kanungo: I have no informa-
tion about the submission of any
report beyond what has appeared in
the Press.

Shri Hem Barua: If you listen to
his reply, you will find that he says
one thing now and another thing
afterwards.

Mr. Speaker: A little while ago the
hon. Miinster said that the final report
has not yet been submitted. From that
Members presume that some interim
report has been submitted. They
waht to know whether some thing
has been said on this subject in the
interim report.

Shri Kanungo: I have said that I
have no information whether any
report has been submitted beyond
what has appeared in the Press.

Shri S. M. Banerjee: Was the total
value of industrial licences sanctioned
in 1961, 1962 and 1963 to 11 or 14
houses much more than the total
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value of licences issued to the others?
If so, would Government take any
action to see that these industrial
houses commanding a monopoly are
not granted further licences?

Shri Kanungo: The information of
the hon. Member is not correct.
If he puts a question, I will collect
the information about the licences
issued year by year and place It
before the House.

Shri S. M. Banerjee: Sir, on a
point of order.

Mr. Speaker: Does he remember
what the serial number of his point of
order is?

Shri S. M. Banerjee: Previouslvy
also the hon. Minister gave a list of
the industrial licences issued. My
question relates to licences granted
to 11 or 14 industrial houses.

Mr. Speaker: The answer is, he
might put a separate question. At
this moment, he has not got those
figures. Next question.

Rise in Price of Passenger Cars

*362. Shri Himatsingka: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether the Indian Autombile
Association has suggested that the
price of passenger dars be raigsed
slightly by about 1 per cent., and

(b) if so, the reasons therefor and
the action Government propose to
take in the matter?

The Deputy Minister in the Ministry
of Steel, Mines anq Heavy Engineer-
ing (Shri P. C. Sethi): (a) and (b).
No, Sir. A suggestion was, however,
made that the internal prices of
automobiles and automotive products
be increased by 1 per cent for an
export guarantee scheme. The pro-
posal to increase internal prices has
not been agreed to.

Mr. Speaker: Shri Himatsingka—
Next question.
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Shri Nath Pai: Sir, I have been
waiting to ask a question for many
weeks, on this subject. Somehow, it
is my misfortune that I failed to
catch your eye.

Mr. Speaker: I think it is my mis-
fortune.

Shri Nath Pai: Now that I have
succeeded in catching your eye, let
me put the question.

Mr. Speaker: We have discussed the
question of cars enough,

Shri Nath Pai:
opportunity.

I did not get an

Mr. Speaker: I wish the hon. Mem-
bers do not pull me back. I have
proceeded to the next question.

Shri Nath Pai: The first supple-
mentary had not vet been put. You
allowed the original questioner to put.

Mr. Speaker: But he did not rise.

Shri Nath Pai: But we did.(Inter-
ruption) .

Mr. Speaker: 1
question.

am sorry. Next

A.C.C. Cement Factories in Pakistan

*363. Shri D. D. Mantri: Will the
Ministry of Industry be pleaseq to
state:

(a) whether the A.C.C. have
sought the permission of the Govern-
ment to sell their cement factories in
Pakistan; and

(b) if so. on what terms and condi-
tions?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri

(b) The terms and conditions are
at present under discussion between
Messrs. A.C.C Ltd.,, ang the pros-
pective purchaser.
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Shri Kapur Singh: May I know

whether the precise reasons for the

proposed step are political or econo-
mic?

Shri Kanungo: It is economic as far
as the companies are concerned, be-
cause they are not allowed to re-
patriate their profits and they are not
allowed to export their goods,
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Mr. Speaker: Investment.

Shri Kanungo: The cstimated price
would be Rs. 2 crores.

Shri Shivaji Rao S, Deshmukh:
What steps do the Government pro-
pose to take for the shifting of this
factory and itg erection in India?
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Mr, Speaker: Next question,

Shri Shivaji Rao S, Deshmukh:
Sir, my question has not been ans-
wered.

The Minister of International Trade
(Shri Manubhai Shah): The transac-
tions are going to be in cash and the
payment will be in kind, perhaps in
the form of cement. So, there will
be no shifting of the factory.

Jute Industry

*364. Shri Indrajit Gupta: Will the
Minister of Industry be pleased to
state:

(a) whether it has been decided to
terminate the working-time agreement
in the jute industry;

(b) whether this has been done as a
eonsequence of the Srivastava Com-
mittee’'s recommendations; and

(c) whether the purchase and sale
of loom hours will be allowed to con-
tinue or will also be terminated
with the agreement?

The Minister of Industry (8hri
Kanungo): (a) The Agreement has
been annulled by the Indian Jute
Mills Association with effect from the
1st February, 1964.

(b) This was one of the recommen-
dations of the Srivastava Committee.

(c) There will no longer be any
purchase or sale of loom hours.

Shri Indrajit Gupta: In view of the
fact that this working-time agree-
ment was in force for many decades,
should we take it that this annulment
or termination of this agreement is a
elear symptom of the fact that the
industry is now enjoying an unprece-
dented prosperity and does not require
thig restrictive scheme any longer?

Shri Kanungo: Yes; for the last two
years, the industry had had full pro-
duciion but it is conceivable that
sometimes if the demand slackens
there might be necessity of curtailing
the capacity.

PHALGUNA 10, 1885 (SAKA)

Oral Answers 2998

Shri Imdrajit Gupta: May I know
whether the terms of this annulment
of termination are known to the Gov-
ernment and is there any provision
whereby in future this agreement may
be revived again?

Shri Kanungo: No, Sir. The circular
letter which the IJMA sent to the

members clearly says that it iy annul-
led.

Dr, L. M. Singhvi: In view of the
fact that jute is an export commodity.
may I know whether the decision
about the timing of the annulment of
the working-time agreement was
taken in consultation with the Minis-
try of International Trade?

Shri Kanungoe: This is an agreement
between the members of the industry

and Government has nothing to do
with it.

Industrial Licences

+
*365. / Shri Sham Lal Saraf:
"\ Shri P. C. Borooah:

Will the Minister of Industry be
pleased to state:

(a) whether Government have
decided to exempt entrepreneurs
seeking to set up industrial units with
capital cost of less than Rs. 25 lakhs
from the necessity of seeking indus-
trial licences; and

(b) if so, how the growth of such
industries will now be regulated?

The Minister of Industry (Shri
Kanungo): (a) and b). A copy of the
Press Note issued in this connection
is laid on the Table of the House.

[Placed in Library. See No. LT.-2426/
64.]

Shri Sham Lal Saraf; May I know
what attempt is being made t» super-
vise the setting up of the industries
so that the total industrial set-up may
not be lop-sided region-wise or even
industry-wise?

Shri Kanungo: The point .is, certain
gizes of industries were kept out of
the purview of the Licensing Act.
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Now it has been expanded to indus-
tries which have upto Rs. 25 lakhg as
capital investment. They will have to
register and in the process of registra-
tion, we will know where they are
going to be located and there will be
no control over it.

SHORT NOTICE QUESTION

East Pakistan Migrants in Garo Hills
+
( Shri P. R. Chakraverti;
| Shri Kachhavaiya:
I Shri Y. S. Chaudhary:
, { Shri Onkar Lal Berwa:
S.N.Q. 3. | Shri Prakash Vir Shastri:
| Shri P. C. Borooah:
| Shri S. M. Banerjee:
LShri Rishang Keishing;

Shri Maheswar Naik:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that more
than 50,000 migrants have crossed into
the Garo Hills and Khasi Jaintia Hills
in Assam from East Pakistan;

(b) whether these migrants mostly
belong to Hajong and Kachari {ribes;

(c) whether they are likely to be
settled in the adjoining hill areas,
including NEFA; and

(d) what programme has bgen
drawn up to ensure speedy rehabilita-
tion of these fresh migrants o Assam?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes, Sir. About 51.000
had crossed into the Garo Hills and
about 1,500 into other districts in
Assam upto the 22nd February, 1964.

(b) These migrants are mostly

Garos, Hajongs and Koches.

(c) and (d). I am leaving for Assam
on the 1st March, 1964 and would be
visiting the Garo Hills accompanied
by the Chief Minister of Assam. It is
proposed 1o discuss the relief and
rehabilitation schemes with the Gov-
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ernment of Assam there ang take
decisions on the spot.

Shri P. R. Chakraverti: May I
know whether it is a fact that the cus-
toms, culture and the ways of life of
these people have closer affinity with
the people in the areas where they
have already migrated?

Shri Mehr Chand Khanna: I take
this information from the hon. Mem-
ber.

Shri P. R, Chakravertl: May I
know whether the attention of the
Minister has been drawn to the bold
statement made by President Ayub
in Karachi day before yesterday that
the members of the Christian commu-
nity who migrated to India from East
Pakistan were now returning to their
home? Has it lessened the burden of
the Minister?

Shri Mehr Chand Khanna: Amongst
the people who have come, the num-
ber of Christians is fairly large,
according to my information .

Some Hon, Members: How large”

Shri Mehr Chand Khanna: Accord-
ing to my information, I do not think
anybody has gone back to East Pak-
istan. What I have been told by my
two officers who went there is that
there is a likelihood that a large
number of others are also likely to
come here.

Mr. Speaker: Has any
assessment been made?

rough

Shri Mehr Chand Khanna: The
number is 35,000 out of 51,000. That
is my assessment.
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N 9T T w3 gw oy W 7 AW
w47 |
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Shri S. M. Banerjee: The hon. Min-
ister gtated that nearly 51,000 crossed

up to 22nd February, 1964 and that
he was going there tomorrow ar to-
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day. I would like to know, before
he goes there, and talks to the Chief
Minister, what steps have been taken
te rehabilitate them temporarily or
give them any dole—by the Assam
Government—and  whether this
entire expense is to be borne by the
Government of Assam or the Centre
is also contributing a portion of it; if
se, to what extent?

Shri Mehr Chand Khanna: So far
no rehabilitation measures have been
adopted. Over & dozen relief can
bhave been opened. In these relief
camps, according to my information,
accommodation will be available for
about 10,000 families. The relief
expenditure including rehabilitation
will be borne by the Government of
India.

Shri Swell: Has the Government’s
attention been drawn to the statement
by the World Christian Council in
Geneva confirming that a very very
large number of Christians have fled
East Pakistan into Assam; if so, will
the Government seek the co-operation
of the different Christian organisations
all over the world to come to the
‘assistance of these Christian refugees
and, will the Government take the
‘opportunity of telling the whole Chris-
tian world and exposing East Pakistan
in its true colours?

Shri Mehr Chand Khanna: I have
seen the report. I have very great
sympathy for every refugee who comes
out, whether he is a Hindu or a Chris-
tian; it is my duty to see that they are
properly rehabilitated.

Shri Sham Lal Saraf: Also Buddhistg.

Shri Mehr Chand Khanna: May 1
add, Sir, that a few days ago we
received a telegram from one of the
Christian organisations—I cannot give
‘the name at once—offering us a few
thousand pounds of powder milk and
some tarpaulins. The idea was that
these should be air-lifted to Assam.
‘Necessary action is being taken in the
matter. .
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Mr, Speaker: The suggestion was
that some appeal should be issued and
it phould be broadcast or some propa-
ganda done so that the whole world
may know.

Shri Mehr Chand Khanna: I bring
it to the notice of the hon. Minister
for Information and Broadcasting.

The Minister of Parliamentary Aff-
airs (Shri Satya Narayanp Sinha): We
are already doing it.

Shri Hem Barua: In view of the
fact that (a) Assam’s economy iy not
eapable of absorbing all these 50,000
or 60,000 refugees and, (b) since there
are vast tracts of land available in
NEFA, may I know why it is that
Government have not considered the
proposal of rehabilitating these new
#ribal migrants into Assam in NEFA
and other border areas (a) with a
view to give relief to Assam’s econo-
my and (b) in order to build up our
border defences?

Shri Mehr Chand Khanna: 1 :ave
already answered this question fully
that T am going there, the Chief
Minister would be there, the Financ:
officers would be there and that e
are going to Garo Hills and staVing
there for two days with the idea of
looking into the problem and seeing
to what extent it can be resolved in
she State itself.

Shri Nath Pai: The hon. Minister
has stated that two officers of his
Ministry have visited these refugees.
May we know whether the causes
that led to the fleeing of these very
large number of Christians from
Pakistan are religious persecution and
communal frenzy, of which the first
victims were the Hindus but now ail
the non-Muslim minorities in Pakistan
are being persecuted? May we know
whether this is a fact?

Shri Mehr Chand Khanna: Accord-
ing to the report given to me by these
two officers, the reasons for migra-
#ion as was ascertained from the local
officers are, (1) looting and arson of
the properties of the minorities in
Begt Pakistan, (2) molestation of
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women and (3) feelings aroused
against the members of the minority
community in East Pakistan by the
infiltrators who had been deported to.
East Pakistan.

Shri H.. N. Mukerjee: Do we have
a clear guarantee from Government
that whatever the difficulties of the:
Assam Government might be, the
Minister goes with a determination
to see that whatever is necessary for
the relief and rehabilitation of these
people will be actually done?

Shri Mehr Chand Khanna: I can:
give this assurance to the House.
Besides that, an assurance has already
been given by the Home Minister and
the Finance Minister, apart from the
Prime Minister who has also made a
statement on these lines.

Shri H. P. Chatterjee: May I know
whether it is a fact that while these
refugees were fleeing from Pakistan
they were fired at by Pakistan rifle-
men as a result of which many were
dead and many wounded. How many
are dead and how many are wounded
and what has the Minister done for
the wounded? -

Shri Mehr Chand Khanna: The
Rehabilitation Minister takes charge:
only of live people who come to Indian
territory. The moment they become
refugees they become my charge. The
rest of the matter may be the con-
cern of the External Affairs and Home:
Ministries.

Shri H. P. Chatterjee:
are wounded?

How many

Mr. Speaker: He has no knowledge:
or that.

Shri Basumatari: It is reported that
most of the tribals had to leave behind
{heir young and beautiful wives and
daughters under coercion. May I
know whether the Minister wil] look
into that matter also when he visits
that area?

Shri Mehr Chand Khanna: That
would be a matter for consideration:
either for the External Affairs or
Home Ministry.
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Shri Tyagi: Could the House have
some idea of the number of non-
Muslims killed in East Pakistan,
because the press is giving the figure
of 20,0007

Shri Raghunath Singh: 25,000.

Shri Tyagi: In view of the fact that
it is the obvious and deliberate policy
of Pakistan to squeeze out every non-
Muslim from East Pakistan, we are
anxious to know whether the Govern-
ment is moving in the matter and
whether it is trying to move the UNO
to intervene in the matter or not?

Shri Mehr Chand Khanna: It is not
within my jurisdiction to answer that
question.

Shri Tyagi: What is the answer?

Mr. Speaker: He cannot answer it.
A new question should be addressed
to the concerned Minister.

Shri Tyagi: Could he not gather
some information about the number
of people killed? There are so many
refugees coming from East Pakistan.
Are the Government not making any
efforts to get some reliable informa-
tion in regard to the number of people
killed?

Mr. Speaker: He  has already
answered it. A new question should
be addressed to a different Ministry.
He does not know it. Shri Maheswar
Naik.

Shri Swell: Sir, on a point of order.

Shri Tyagi: The Home Minister is
present here. He could answer it.

Mr. Speaker: Order, order. I have

called Shri Maheswar Naik.

Shri Maheswar Naik: Apart from
rehabilitating and looking after the
welfare of the wunfortunate people
who have fled from Pakistan, what is
the Government of India doing for
the protection of the life and property
as well as the honour of the people
who are left behind in Pakistan?

Shri Nath Pai:
prayers.

We are holding
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Mr. Speaker: The Rehabilitation.
Minister cannot answer that question..
Shri Mirza.

Shri Bakar Ali Mirza:
Calling Attention notice.

I gave a:

Mr. Speaker: What is the question-
now?

Shri Bakar Ali Mirza: Before that
I have to make a protest, and that is.
this. On the 24th of February....

Mr. Speaker: Order, order.
against the Speaker?

Protest.

Shri Bakar Ali Mirza: [ gave a
Calling Attention notice on this sub--
ject a week ago.

Mr. Speaker: Order, order. He can
speak to me about it later; not now.

Shri Swell: Sir, on a point of order..
Mr. Speaker: Order, order.

Shri Bakar Ali Mirza: On a point
of order then, Sir.

Mr. Speaker: After the protest he
now raises a point of order!

Shri Bakar Ali Mirza: The point of
order is this. A calling attention.
notice was given by me on the very
same question on the 24th February,.
nearly a week back. 1 did not get
any information, excepting that
yesterday I was told that the Minister
is touring the area and he might give
the necessary information next week.
Now this question is being answered,
though my calling attention notice is
not being attended to, and my name
does not find a place even in the list.

Mr. Speaker: I have called him to
put the question. He would have been:
entitled only to this one, that he may
put a question. Now, instead of put-
ting a question, he is raising a point
of order.

Shri Swell: On a point of order,
Sir.
Mr. Speaker: What is the other

point of order?
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Shri Bakar Ali Mirza: Shall I put
a question, Sir?

Has the hon. Minister monitored the
‘broadcast from BBC and also read the
papers published in England which
give an entirely one-sided picture of
this whole affairs and go to say that
a few Christians left for India and
most of them have gone back, while
in the French press there is an account
of the atrocities committed, rape and
all that? May I know what steps
Government has taken to bring to the
notice of the world the realities of the
situation? The Government wants a
week's time to answer a simple ques-
tion when the whole world is discuss-
ing this.

Shri Mehr Chand Khanma: As I
have said. the number of Christians
is fairly large and, according to me,
more are likely to come out. None of

them is likely to go back. (Interrup-

tion).
Shri Hem Barua: The Pakistan
(Interruption).

Radio is very active.

Shri Nath Pai: There is an aspect
of this question which should be
answered by the External Affairs
Ministry. Sir, I seek your protection.
There is one aspect of the question
which needs to be answered by the
External Affairs Minister.

Mr. Speaker: Now, this complete
information cannot be elicited by
means of this question. I have already
spent 15 minutes on this. If the Mem-
bers are so anxious, they can raise
the discussion in some other form.
We are taking up the General Budget
and they might in their speeches press
that point.

Shri Bade: When there is not suffi-
cient land for rehabilitating the new-
comers, will the Minister of Rehabi-
litation move the Pakistan Govern-
ment by sending insipid and impotent
protest notes that they want more
land for the rehabilitation of these
persons?

Mr. Speaker: This
spreading’ very much.

contagion is
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Shri Swell: Sir, I seek your guid-
ance. Day before yesterday I had
raised the same point with the Home
Minister and today also I put the same
question to the Minister of Rehabili-
tation. But no answer has come.
May I request that the Minister of
Rehabilitation convey it to the Prime
Minister, or you, Sir, convey it to the
Prime Minister that he may kindly
make a statement on this question of
seeking the help of the outside world
and educating the Christian world
about the treatment of Pakistan
towards minorities?

Mr. Speaker: These are suggestions.
(Interruptions).

Some Hon. Members rose—

Mr. Speaker: Order, order.

Shri Bade: So many questions are
put to the Minister and he is sitting
silent. What is the use of asking
these questions?

Mr. Speaker: I am not going to
allow any more questions on this.

Shri A. P. Jain: No question; a

clarification.

Shri Raghunath Singh: Only one
clarification.

Mr. Speaker: I would request
them to find other means.

Shri Hem Barua: We want your

guidance, Sir. It is the interest of the

country.
Mr. Speaker: I cannot give advice
to the hon. Members. I am here to

decide the issues when they come up.
Papers to be laid on the Table. N

WRITTEN ANSWERS TO
QUESTIONS

Export of Tea to France
*354. Shri P. C. Borooah: Will the

Minister of International Trade be
pleased to state:
(a) whether France has recently

approved the proposal to reduce
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customs duty on tea import, and if
so, to what extent; and

(b) the extent to which export of
Indian tea to France is likely to
improve during the year as a result of
this concession?

The Minister of Internationl Trade
(Shri Manubhai Shah): (a) and (b).
A statement is laid on the Table of
the House, [Placed in library. See
No. LT-2427{64].

Handloom Weavers

Shri Dinen Bhattacharya:
*366. { Dr. Saradish Roy:
 Pr. Ranen Sen:

Will the Minister of
be pleased to state:

Industry of

(a) whether Government are aware
that adequate amount of yarn is not
made available at present to the
handloom weavers specially in West
Bengal;

(b) if so, reasons therefor; and
(¢) the steps taken to remedy it?

The Minister of Industry (Shri
Kanungo): (a) to (c). No such
report has been received from hand-
loom weavers of West Bengal. Gov-
ernment are however aware of some
shortage in yarn of higher counts in
relation to the steadily-increasing
demand for such counts. The Textile
Commissioner has been assisting the
handloom sector by making special
allotments from mills. It is not pos-
sible to augment substantially the
supply of high-count yarn to meet the
increasing demand as such yarn is
produced out of imported cotton
involving extra expenditure of foreign
exchange.

o

Price of Woollen Goods

*367. Shri E. Madhusudan Rao: Will
the Minister of Industry be pleased
to state:

(a) the reasons for the extra-ordi-
nary increase in the prices of wool
and woollen cloth this year;

(b) the steps Government have
taken to check this; and

(c) the steps taken by Government
to increase the raw wool production
in the country?

The Minister of Industry (Shri
Kanungo): (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-2428/
64).

Industrial Trade Fair in Bangkok

*368. Shrimati Maimoona Sultan:
Will the Minister of International
Trade be pleased to state:

(a) whether India participated in
the second Bangkok Industrial Trade
Fair;

(b) if so, the aspects of Indian
Industry which were displayed in the
Fair; and

(c) how far the prospects of Indian
trade with Thailand have improved
thereby?

The Minister of International Trade
(Shri Manubhai Shah): (a) The Gov-
ernment of India did not officially
participate in the Fair but the Cotton
Textiles and the Silk and Rayon
Textiles Export Promotion Councils
at Bombay were given assistance to
put up a joint stall.

(b) (i) Cotton textile fabrics and
hosiery items;

(ii) Rayon and synthetic textiles
fabrics; and

(iii) Light engineering goods like
fans, sewing machines, bat-
teries and  air-condtioners
were displayed.

(c) The Indian exhibits displayed
at the Fair have created a favourable
impression, and it is reasonable to
expect some improvement of trade as
a result of the interest created.
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lmport of Automebile Spare Parts

Shri Warior:
,3“.4'8hri Daji:
Shri Vasudevan Nair:
LShri M. K. Kumaran:

Will the Minister of Internatiomnal
Trade be pleased to state:

(a) whether it is a fact that licences
issued to import automobile spare
parts are sold at a high premium in
the market; 5l

(b) if so, the number of such cases
that have been detected during 18632;
and

(¢) the action taken in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) No, Sir;
not to our knowledge.

(b) and (c). During the year 1963,
omly one complaint has been received
in which it has been alleged that
licences involving automobile spare
parts valued at Rs. 6 lakhs have
been misused. This case is under
investigation and suitable action
against the party will be taken in
case anything incriminating establish-
ed against them.

Mica Export

(Shri P. C. Borooah:

| Shri Onkar Lal Berwa:
*$70. | Shri Rameshwar Tantia:

3 Shri Ram Harkh Yadav:

| Shri P. R. Chakraverti:

| Shrimati Maimoona Sultan:

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether Government have
recently decided to ban the export of
mica on consignment basis and to
regulate the export of mica scrap and
waste; and

(b) if so, the reasons therefor?

The Minister of International Trade
(Shri Mamubhai Shah): (a) and (b).
Yes, Sir. It was noticed that where-
8¢ the total quhntity of mica export-
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ed from India had been increasing,
the total foreign exchange earnings.
and prices per unit had been declining.
The main reasons were:—

(i) Due to several internal com-
petition and pressure of
foreign buyers, the Indian
suppliers were under-cutting
prices below any reasonable
levels.

(ii) Export of mica was generally
made on consignment bagis
with the result that labourers
working in the mica industry
were not offen getting their
wages rcgularly because the
payment to them depended on
the realisation of earnings
against sales made on con-
signment basis, the payments
for which in some cases were
delayed as much as 18 to 24

months from the date of
shipping of consignments,
Further. consignment sales
gave stray bargaining
powers to the importers

who sometimes taking advant-
tage of the position, would
dictate terms and the ex-
porters had therefore no
option but to make distress
sales. This made the sale of
mica very uneconomic with
the result that some of the
mines had even to be closed
and the condition of the
worker was deteriorating.

(iii) Mica waste exports were
coming in the way of export
of mica splittings to the
detriment of export of mica
and foreign exchange earned
therefrom.

In consultation with the Mica Ex-
port Promotion Council, state govern-
ments concerned and other mica
interests, the following steps have
been taken to regulate the export of
mica:

(a) Export of mica on consignment
basis has been stopped w.ef. 1st Feb-
ruarv 1964
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(b) Floor prices for certain broadly
accepted varieties of splittings have
been fixed and their shipments from
15th February, 1964 are allowed, on
those floor prices or at higher prices.

(¢) Export of mica scrap, mica
waste and factory cuttings has been
banned w.ef. 1st February, 1964.

Import of Newsprint from Canada

*371. Shri P. C. Borooah: Will the
Minister of International Trade be
‘pleased to state:

(a) whether the State Trading Cor-
poration recently signed a contract
for the import of 25,000 tons of news-
print from Canada;

(b) if so, the terms of the contract;
and

(c) the present requirements and
availability of newsprint per year?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The contract signed with M/s‘
Abitibi  Sales Co. Ltd., Toronto-2
(Canada) by the State Trading Cor-
poration provides for the sale of
about 25,000 metric tons of unglazed
newsprint  for supply between 1st
April, 1964 and 31st March, 1965. The
minimum quantity which can be sup-
plied as a separate lot is 25 metric
tons and the sellers have undertaken
to utilize Indian ships for shipping at
least 50 per cent of the total tonnage.
The prices are satisfactory as com-
pared to ruling international prices.

¢(¢) The current year’s requirements
of imported newsprint by the news-
paper industry are about 1,20,000

" metric tons. Imports are likely to be
limited to 90,000 metric tons as about
30,000 tons will be met by indigenous
production.
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Powerloom Enquiry Committee

f Shri Hari Vishnu Kamath:
1 Shri Sarjoo Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether the Powerloom Enquiry
Committee has submitted its report;

(b) if so, its main findings and
recommendations; and

688.

(¢) whether the report will be laid
on the Table?

The Minister of Industry
Kanungo): (a) No, Sir.
(b) Does not arise.

(8hri

(¢) Yes, Sir. A copy of the Report
will be laid on the Table of the House
together with the decisions of the
Government thereon in due course.

Heavy Industries in U.P.

689. Shri Sarjoo Pandey: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the names and locations of
heavy industries which have been
established by Central Government in
UP;

(b) the total estimated cost and
production capacity of each of those
industries; and
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(¢) the names and locations of the
industries which are to be set up
during the remaining period of the
Third Plan?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineering
(Shri P. C. Sethi); (a) to (c). In so
far as the Ministry of Steel, Mines and
Heavy Engineering are concerned, a
Heavy Electrical Project is being
established at Ranipur near Hardwar.
The plant has been designed for the
manufacture of 15 million KW of
steam turbines and turbo alternators
in 50, 100 & 200 MW sizes, 12 million
KW hydro-turbines and generators in
unit sizes upto 100 MW and 0-52 mil-
lion KW of DC & AC electric
machines. The value of annual pro-
duction is estimated at Rs. 40 crores.
The total cost of the project including
township and training school is like-
ly to be Rs. 74 crores.

Industrial Units in U.P.

690. Shri Sarjoo Pandey: Will the
Minister of Industry be pleased to
atate:

(a) the number of new industrial
units established in U.P. during the
Third Plan period so far; and

(b) the number of industrial units
proposed to be established during this
period?

The Minister of Industry (Shri Kan-
wungo): (a) and (b). The required in-
formation is being collected and will
be placed on the Table of the House
in due course.

Export of Indian Pharmaceuticals

691. Shri Yashpal Singh: Will the
Minister of International Trade be
pleased to state:

(a) whether Government propose
to have extensive surveys for market
of the Indian pharmaceuticals in the
‘West Asian countries;

(b) if so, when; and

(2) if not, the reasons therefor?

FEBRUARY 29, 1964
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The Minister of International Trade
(Shri Manubhai Shah): (a) to (¢).
Commercial Secretaries working in
Indian Missions abroad conduct mar-
ket surveys every year on selected
commodities in the area under their
jurisdiction. Similarly = Export Pro-
motion Council concerned conduct
market surveys. The Basic Chemicals
Pharmaceuticals and Soaps Export
Promotion Council wanted permission
to send a market survey team-cum-
trade delegation to Kenya, Egypt.
Sudan, Ethiopia Iraq, Kuwait and
Aden. The proposal in its form has
not been accepted by the Government
of India. The Basic Chemicals Council
is expected to work out fresh pro-
posals in this regard.

Government, however, do not pro-
pose to have extensive surveys for
market of the Indian pharmaceuticals
in the West Asian countries for the
reason that the Commercial Sceretaries
abroad would in the normal course
conduct such surveys if they consider
that market surveys on this item can
have priority over other items and
can be conducted within the funds
allotted.

Heavy Electrical Transformer Factory
in Kerala

Shri B. P. Yadava:
Shri Bishanchander Setia:
g9z, 3 Shri Dhaon:
. | Shri Yashpal Singh:
| Shri Ram Harkh Yadav:
LShri R. S. Pandey:

Will the Minister of Steel,
and Heavy Engineering be
to state:

Mines
pleased
-~

(a) whether it is a fact that Gov-
ernment propose to set up a Heavy
Electrical Transformer Factory in
Kerala;

(b) it so, when it is likely to be
set up;

(¢) whether any foreign collabora-
tion has been sought; and
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(d) it so, with which country and
the terms and conditions thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) to (d). M/s, Kerala
State Industrial Development Cor-
poration Ltd., Trivandrum have been
granted a licence under the Industries
(Development & Regulation) Act, 1951
to set up a new industrial undertak-
ing in Ernakulam  District (Kerala
State) for the manufacture of trans-
formers for a capacity of 600,000 KVA
per annum in collaboration with M/s.
Hitachi Ltd. of Japan. The foreign
company will participate in the Issu-
ed Capital of the proposed Under-
taking to the extent of 26 per cent and
will also be paid royalty and techni-
oal assistance charges. The factory is
expected to commence production by
1965.

Auto and Electrical Engineering In-
dustries

693. Shri Yashpal Singh: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the number of auto and electri-
oal Engineering industries including
tyres and rubbers functioning in the
oountry;

(b)  whether their products are
sufficient to meet the demand of the
country; and

(c) if not, the steps Government
propose to take in this regard?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engine-
ering (Shri P. C. Sethi): (a) 164 units.

“(b) The present production of auto
and electrical engineering industries
is not sufficient to meet the demand
of the country. The licensed capacity
and production of automobile tyres is
adequate to meet the requirements in
the country.

(c) Sufficient capacities have al-
ready been sanctioned to meet the
country’s requirements and all possi-
ble assistance is being given to the

manufacturers to step up their pro-
duction,

Trade Agreement with Nigeria

694. Shri Vishram Prasad: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that the
Minister of Industries and Trade of
Northern Region of Nigerja, during
his recent visit, held negotiations
about trade collaboration in the fields
of jute and textile industries between
Nigeria and India;

(b) if so, the outcome of these nego-
tiations; and

(c) whether any trade delegation
from India is likely to visit Nigeria
to finalise any trade agreement?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Minister of Industries and Trade
of Northern Region of Nigeria, during
his recent visit to this country, among
other matters discussed generally
about the scope that existed in Negeria
for collaboration in the industrial
fields including jute, textiles and other
industries.

(c) There is possibility of an Indian
Businessmen Goodwill  Delegation
visiting Nigeria.

Iron Deposits near Calicut

695. Shri A. K. Gopalan: Will the
Minister of Steel Mines and Heavy

Engineering be pleased to state:

(ay whether it is a fact that iron
ore deposits have been discovered
near Calicut in Kerala: and

(b) if so, the quantity and quality
of iron ore discovered?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engine-
ering (Shri P. C. Sethi): (a) and (b).
No new discoveries have been made.
The deposits are known for some time.
The State Government are planning
to undertake detailed investigation to
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assess the exact reserves in the Nan-
minda area of the Kozhikode (Cali-
cut) district.

Subsidies to Industries

696 Shri Sidheshwar Prasad: Will

the Minister of Industry be pleased to
state:

(a) the names of large, medium and
Khadi and Village Industries which
‘have been subsidized by Government
after the First Plan;

(b) the amount/percentage and
period of subsidy; and

(¢) the amount paid in this connec-
‘tion till the end of 1963?

The Minister of Industry (Shri
Kanungo): (a) to (c). The reguired
4information is being collected and will
be placed on the Table of the House.

Rubberised Coir Fibre Production

rShri A. K. Gopalan:
691. { Shri Warior:
LShri Vasudevan Nair:

Will the Minister of International
Trade be pleased to state:

(a) whether Government have any
proposal to set up factories in Kerala
for producing rubberised coir fibre:
.and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) The following three parties from
Kerala have been granted licences tor
the import of machinery for the pro-
duction of rubberised coir fibre arti-
cles and they are taking necessar¥
action for the construction of factory
‘buildings and import of machinery:—

(i) M/s. Fibre Foam (P) Ltd.
Baliapatam_ (Jaya Saw Mills).

(ii) M/s. Basco Enterprises (Shri
B. A. Lalwani), Bombay.

(iii) M/s. Associated Rubber and
Fibre Industries, Cochin (G. L.
Kilikar). ,
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Composite Glass Factory at Hyderabad

698. Shri Eswara Reddy: Will the
Minister of Industry be pleased to
refer to the reply given to Unstarred
Question No. 1581 on the 13th Decem-
ber, 1963 and state:

(a) whether the terms of collabora-
tion with Hungary for setting up a
composite glass factory at Hyderabad
have since been submitted by the
Andhra Pradesh Industrial Develop-
ment Corporation Ltd., Hyderabad;

(b) if so, the terms of collaboration;
and

(c) the capacity of the project?

The Minister of Industry (Shri
Kanungo): (a) and (b). Yes, Sir. The
terms of collaboration are under con-
sideration.

(¢) The licensed capacity of the pro-
ject for the various items is as
follows:—

Name of Article Capacity (Annual)

1. Sheet Glass 24 M. sq. ft.
2. Glass Bottles 12000 tons.
3. Glass Shells 20 M. Pieces i.c. 908
tons.
4. Glass tubes 900 tons
4. Crystal Glass and
Glassware 1500 tons.

Tea Research Stations

699. Shri Hem Raj: Will the Minis-
ter of International Trade be pleased
to state:

(a) the number of research stations
on tea which are being run by the
Tea Association in North and South
India with their names and locations:
and

(b) how their working will be go-
related to the Tea Research Associa-
tion to be set up by the Tea Board®

The Minister of International Trade
(Shri Manubhai Shah) (a) Three, twe
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of which are in North and one in
-South India. These are:—

Tocklai Experimental Station,
Tocklai (Assam).

Dooars Tea Research Institute,
Mal, Jalpaiguri (West Bengal),

Tea Experiment Station Devar-
shola, Nilgiris (South India).

(b) The Tea Research Association
has been set up by the Council of
‘Scientific and Industrial Research and
not by the Tea Board. The Tocklai
Experimental Station, Jorhat (Assam)
has been taken over by the Tea Re-
search Association. The Indian Tea
Planters’ Association who run the
Dooars Tea Research institute at Mal,
Jalpaiguri (West Bengal) have not
yet joined the T«% Research Associa-
tion. Similarly, the Tea Experiment
Station at Devarshola has not come
within the fold of the Tea Research
Association as the United Planters’
Association of South India who run
this Station have not joined the
scheme.

Delimitation of Constituencies

[ Shri Hem Raj:

700. .
\ Shri Vishwa Nath Pandey:

Will the Minister of Law be pleased
‘to state:

(a) the number of States in which
the Delimitation Commission has com-
pleted the delimitation work; and

(b) the number of States which still
remain to be delimited?

» The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
(a) and (b). The Delimitation Com-
mission has—

(i) completed the delimitation ot
parliamentary and assembly con-
stituencies in the Union Territory
of Goa, Daman & Diu;

(ii) completed its public sittings

‘to consider the objections and sug-
gestions received from the public

2256 (Ai) LSD—3.

in respect of its proposals relating
to Kerala and Madhya Pradesh.
Final orders in respect of these
States will be published shortly;

(iii) finalised its draft proposals
in respect of Andhra  Pradesh,
Mysore and Pondicherry. The pro-
posals in respect of Andhra Pra-
desh have been published on the
25th February, 1964, and those in
respect of Mysore by about the
middle of March, 1964. The draft
proposals in respect of Pondicherry
cannot, however, be published
until the list of scheduled castes
in the Union Terrilory of Pondi-
cherry is notified by the President.

As regards the other States, the
prelimianry work of compiling rele-
vant statistics, getting maps ready
through the State Government and
drawing up provisional delimitation
proposals is going on.

Survey of Mizo Hills

701. Shri Swell: Will the Minister
of Steel, Mines and Heavy Engineering
be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has been
surveying the western part of Aidal
in the Mizo Hills of Assam; and

(b) whether it is also a fact that
as a result of this survey the existence
of petroleum in this area has been
discovered?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engine-
ering (Shri P. C. Sethi): (a) Yes Sir.
The investigation is in progress,

(b) No, Sir.

Formic Acid Plant

702. Shri Kappen: Will the Minis-
ter of Industry be pleased to state:

(a) whether in view of the large
demand for formic acid for the rapid-
ly developing rubber industrv in
Kerala, the Kerala Government have
requested the Central Government to
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set up a formic acid plant in the
State; and

(b) if so
thereto?

The Minister of Industry (Shri
Kanungo): (a) No such proposal has
been received by Government.

(b) Does not arise.

Government’s reaction
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Automobile Tyres

704. Shri Tridib Kumar Chaudhuri:
Wil] the Minister of International
Trade be pleased to state:

(a) the number of car, truck, jeep
and motor cycle or scooter tyres ex-
ported from India since the ban on ex-
port of rubber tyres was removed and
total volume of foreign exchange earn-
ed thereby;

(b) the names of tyre manufacturers
who have resumed export of tyres on
a sizable scale; and

(c) the extent to which India is self-
sufficient in the matter of automobile
tyres?

The Minister of Internationa) Trade
(Shri Mmblnl 8hah): (a) and (b).
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A statement is laid on the Table of the
House. [Placed in Library. See No.
LT-2430/64].

(c) India is self-sufficient in the
matter of automobile tyres.
Production and Import of Skelp

705. Shri J. N. Hazarika: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) the total production and
quantity of skelp imported during
1963;

(b) the estimates of indigenous pro-
duction of skelp for 1964, 1865 and
1966;

(c) the capacity licensed so far to
manufacture pipes and tubes out of
the indigenous skelp; and

(d) whether more capacity will be
licensed in the near future to manu-
facture pipes and tubes out of the
skelp, both indigenous as well as im-
ported?

The Deputy Minister in the Minis-
try of Steel, Mines and Htavy Engine-
ering (Shri P. C. Sethi) (a) and (b).

(Inthousar d Metrictorres)

Year Irdigerous Import of
Production skelp
of skelp
1963 172:6 28-8
(upro Nov
63).
1964* . 2150
1965* . 2500
1966* . 2900
*(Estimated) -~

(c) About 735440 tons per annum.
(d) No, Sir.

Licenceg for Components of Watch
Industry

708, Shri J. N. Hazarlka: Will the
Minister of International Trade be
pleased to state:

(a) the number of import licences
for components and raw materials for
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watch industry issued during 1961,

1962 and 1963;

(b) the number out of them revok-
ed, if any, and, the reasons therefor;
and

(c) the number of such revoked
licences that have been so far re-
turned?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
The information is being collected
and will be laid on the Table of the
Sabha.

Woollen Industry

707. Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether Government propose to
reorganise the woollen industry in the
country on the basis of a report sub-
mitted by a team of Australian Wool
Experts;

(b) if so, the modifications
templated under the report; and

(c) the action taken in this direc-
tion so far?

con-

The Minister of Industry (Shri

Kanungo): (a) Yes, Sir.

(b) and (¢). The team in its re-
port submitted in the middle of De-
cember, 1963 has laid considerable
emphasis on establishing competitive
quality and cost structures by a seclec-
tive process which will result in the
modernisation of those units which
are capable of taking advantage of
modern wool textile technology. The
report inter alia suggested that the
programme should, therefore, mainly
be eonfined to the ‘hard core of com-
petently-managed  operations’ and
should be done with the up-to-date
machinery. As regards smal] units it
is considered that they can be gradu-
ally improved by the small-scale in-
dustry with the help of State and
Central Governments, It has, there-
fore, been proposed to carry out the
programme of modernisation in res-
pect of the competently-managed big-
ger units for the present, and steps
are being taken on these lines.

Industrial Units in Madras

708. Shri M. Malaichami: Will the
Minister of Industry be pleased to
state:

(a) the number of small-scale in-
dustrial units functioning at present
in Madras State; and

(b) the amount invested in them,
the turn-over effected and the man-
days and money value of employment
secured?

The Minister of Industry (Shri
Kanungo): (a) The number of small
scale industrial units registered in
Madras is 6,342. There should be
many more small scale industrial units
which, however, are not registered,

(b) The time and labour involved
in the collection of information called
for in the question will not be com-
mensurate with the results,
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Tea. Export to Japan

710. Shri P. C. Borooah: Will the
Minister of International Trade be
pleased to state: !

(a) whether Tea Board is taking
some effective steps to increase export
of tea to Japan; and

(b) if so, the steps being taken in
that direction?

The Minister of International Trade
(Shri Manubhai Shah): (a) In view of
the fact that Japan herself is a pro-
ducer and exporter of tea and only a
limited quantity of black tea allowed
to be imported under their Foreign
Exchange Allocation System, mainly
for blending purposes, the Tea Board’s
promotional efforts have to be on a
limited scale, generally at trade
levels,

(b) The Tea Board has been parti-
cipating in the Black Tea Festivals
organised by dcpartmental stores and
the Japan Black Tea Association to
promote the consumption of black tea
in Japan. The last participa-
tion in such a festival in Novem-
ber, 1963 wherein good quality lndian
tea for service, promotional literature
etc. on Indian tea for distribution sent
by the Tea Board evoked considerable
interest and good publicity in Japa-
nese Trade Journals. The Board is
also making efforts to arrange the
service of Indian tea at the time of
the 1964 Olympic Games in Tokyo.

Bauxite Deposits in Maharashtra
f Shri Kajrolkar:

“1‘1 Shri Yamuna Prasad Mandal:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that bauxite
deposits have been found in Maha-
rashtra State; if so, their location;
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(b) whether the Maharashtra Gov-
ernment have a proposal to start Alu-
minium factory in the State; if so, its
location; 'and

(c) whether any licence has been
given by the Central Government to
start Aluminium factory in Maha-
rashtra State to make use of the
Bauxite that has been found in the
State?

The Deputy Minister in thé Minis-
try of Steel, Mines anq Heavy Engi-
neering (Shri P. C, Sethi): (a) Bauxite
deposits have been known to exist in
Kolhapur, Kolaba, Thana and Satara
Districts of Maharashtra.

(b) and (c). A licence under the
Industries (Development and Regula-
tion) Act, 1951, was issued in March
1960 to a firm in the private sector
for establishment of an aluminium
smelter at Popuhli near Chiplun in
Ratnagiri District.

In view of the failure of the licen-
sees to implement the project, alter-
nate proposals for establishment of
an Aluminium smelter in Maharash-
tra State are under consideration,
The Maharashtra Government have
also shown interest in associating
themselves with the aluminium pro-
ject to be started in the State.

Nahan Foundry

%12. Shri David Munzni: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that import
licences granted by Government to
the Nahan Foundry for importing raw
materials and parts for manufacture
of electric motors remained unutilis-
ed for years; and

(b) if so, full particulars of the im-
port licences granted to the Nahan
Foundry during the last six years
with the date of licence and actual
date of import?

The Minister of Industry (Shri
Kanungo): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House as
early as possible.'
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w1 gfafafaes F T o fosedew (efear) fafues AA
9o L, LLY H AU ¥ fag o. S &o UFo FIX, WHAF
TR e ' T FAWT, TTET WA T
() af% @, @ @ foesiew ¥ e el e
AN wwd; o) 5. s AT T, T
e GA9Y,  gfeqw
() farz dew A @ Ao A O (R @ FRA g
TR T ?
8. =t ugo Fo A, WETEF
TR, @ ST A gafratn s, (W@ afeer
WA § IT-HAT (WY qo o IY) : T) TIHAT GEITT
(%) & (7). @@ wfawrEd, FTTETHT qa

fewmrzad g9 TWTT GEA QIR
fratae qar zTama €T gATAET FT
oF feHed qo HEId, 98%¥ &
QA T & I AW A gET 99T
¥ fqeafaar & gug FAF faR ¥
farscied AT A AT FREET F Import of Rubber

AT T ofcame AW gl . .
g;mwﬁmmﬁmﬁmm “4.{855:-::.1%:?:3:1“.‘
Yo fofafes § —

Q0. N Mo THATYA, u-AfaT,
ARTAR W fmr w1
gfaa

Will the Minister of International
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ST AT g8 fawrr A () whether the Rubber Board

N assessees the quantity of natural
R M Fe qHe &, W rubber that has to be imported for

afwa, faa qa™g I consumption in India every year;
3. =T ¥ THo HIATTRAT (b) whether the quantity of natural
fedt e Ffaaw rubber that is licensed to be import-

R ed every year is the same as suggest-
e T M@ [ W o4 by the Rubber Board;

¥, #ft oo dYo fir, foh (c) whether there is any difference
s feargT AR, and if so, what; and
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(d) the vcriterion in issuing import

licenses for natural rubber to various

manufacturers in the country?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) to (d). The licences for the
import of natural rubber are issued to
the manufacturers on the recommen-
dation of the Directorate General of
Technical Development after taking
into consideration the following fac-
tors:

(i) the total overall shortage of
rubber in the country esti-
mated by the Rubber Board;

(ii) the manufacturer’s past con-

sumption of rubber;

(iii) the manufacturer’s estimated
consumption of rubber in the
future;

(iv) stocks of rubber held by the
manufacturer on the date of
application for a  fresh
licence;

(v) purchases of rubber by the
manufacturer from the local
market;

(vi) expected arrivals of rubber
against the unutilised import
licences possessed by the
manufacturer on the date of
fresh application.

Iron Ore Export to Czechoslovakia
and East Germany

715, Shri D. C. Sharma: Will the
Minister of International Trade be

pleased to state:

(a) whether agreements for pur-
chase of iron ore from India have
been signed with Czechoslovakia and
East Germany by the Minerals and
Metals Trading Corporation; and

(b) if so, the details thereof?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
The Minerals and Metals Trading
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Corporation have 8o far concluded
contracts for supply of 1,40,000 long
tons of iron ore to Czechoslovakia
during January 1964—March, 1964.
Negotiations with Czechoslovakia will
be held shortly for further supply of
iron ore during 1964. Negotiations
will also be held shortly with the
German Democratic Republic for sup-
pPly of iron ore to that country dur-
ing 1964.

Export of Glass

716, Shri Yashpal Singh: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to give more
incentives for export of glass and
glass products from India;

(b) if so, the nature of incentives
given; and

(c) the extent to which the export
is likely to increase as a result there-
of?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Yes, Sir, With effect from 1st March,
1963 import entitlement against ex-
port of glass and glassware under the
E. P. Scheme for Chemicals and
Allied Products was revised from 20
per cent to 70 per cent. Out of this
entitlement, 50 per cent is allowed to
be used for import of soda ash and
the balance for import of inorganic
chemicals required for the Indusfry,

(c) It is too early to assess the re-
sults of the increase in the incentives.
However, exports during the first 8
months of the current flnancia] year
have shown an increase of Rs. 3.1
lakhs over the exports of the corres-
ponding period of the last year.
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12.19 hrs.
RE: CALLING ATTENTION NOTICE

Shri H. N. Mukerjee (Calcutta Cen-
tral): Could I have a moment’'s indul-
gence? We had sent a calling atten-
tion notice and I am told the Minister
is going away today. If the Minister
of Rehabilitation goes away, the
question on a very urgent matter
would be kept hanging. Sir, we had
tabled a calling attention notice . . .

Mr. Speaker: 1 will just find out
and see if it is of such an urgency
that this should be replied . . .

Shri H. N. Mukerjee: If I may say
80, the West Bengal Chief Minister
has said that . ..

Mr. Speaker: I have scen that and
I am assuring him that I will just see
if it is such an urgent matter.

Shri H N. Mukerjee: You can
decide that here and now, because
today is the ]ast day of this week,
and the hon. Minister is going away . .

Mr. Speaker: I have already taken
note of it. I have got that notice and
I have seen it,

Shri H. N. Mukerjee: You may
please make sure that the hon. Min-
ister will be here to give answer to
it today.

12.21 hrs.
PAPERS LAID ON THE TABLE
STATEMENT ON Foop Srruartion

.The Minister of Food and Agricul-
ture (Shri Swaran Singh): I beg to
lay on the Table a statement regard-
ing the food gituation in the country.
[Placed in Library. See No. LT-2422

/64].
ANNUAL REPORT OF HINDUSTAN CABLES

LIMITED, AND REVIEW BY GOVERNMENT
ON WORKING THEREOF

The Minister of International Trade
(Shri Manubhai Shah): On behalf of
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Shri Kanungo, I beg to lay ¢n the
Table a copy each of the following
papers: —

(i) Annual Report of the Hindus-
tan Cables Limited, District
Burdwan, for the year 1962-63
along with the Audited Acco-
unts and the comments of the
Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library, See No. LT-2423/
84].

GOVERNMENT OF INDIA’S PROTEST NOTE
To THg EMBASSY OF THE PHOPLE'S
REPUBLIC OF CHINA

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): I beg to lay on the
Table a copy of Government of India’s
protest note dated the 26th February,
1964, to the Embassy of the People’s
Republic of China, New Delhi. [Plac-
ed in Library, See No. LT-2424/64].
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* g T fear wman, wEer &4
seg €t ?
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fiem@ R 9% & | q@ WF w1 F
fa sweft-afoeg # o arfer Rrderd
g, ag ol ar A = ?

Shri Nath Pai (Rajapur): Now
that the matter has come up before
the House, and now that the House
is seized of the matter, may I ask
this question? . . .

Mr. Speaker: The House is not
seized of the matter.

Shri Nath Pai: But you have allow-
ed almost a discussion . .

Mr, Speaker: The House is not
seized of it.

Shri Nath Pai: You have heard all
kinds of submissions on this, as the
proceedings will show, Why should
1 be debarred from making my sub-
mission, when you have heard already
submissions by others? I had also
raised the question. I want to know
from the hon. Minister what this new
practice is that when there are
charges framed by the police, they
consult the Law Ministry. Why have
they done so in this particular case?
Of course, the hon. Minister can say
that the investigation is still going
on. But when the matter has been
raised here, why should we not have
a clarification? I do not want to chal-
lenge your authority, Sir, but if cer-
tain submissions are allowed to be
made, by others, why should I not
also continue to make my submission
on the same subject?
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I am happy that you have allowed
Dr. Ram Manohar Lohia to speak, but

I want to know why I should not con-
tinue.
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Mr. Speaker: The hon. Member
has done it already,

Shri Nath Pai: Now, I would frame
my question.

Mr, Speaker: He hag already said
what he wanted to say.

Shri Nath Pai: The hon.
Minister ijs here . . .

Home

Mr. Speaker: I am not allowing
any Minister to answer any of these
things that have been asked in this
manner.

Shri Nath Pai: I would never say
that you are unfair, but I think that
this will be rather |,

Mr. Speaker:
saying that.

Mo T "R fgar: & Fgar

This is as good as

WOW RERE WY §W A%g &
T g S §

St TRTEAER (FAT) : I
IT R} @A g A

To TH AAIET Hfgan: wmaT AR
sfr A wmww A feamar @ &
wqoET A Y T FAATE
| oW WRRE T d@) R
froara wrE ¥ FWAfF A s
I 2w frarar g1 I gee
G AU -

o TW FAIET Wifgan: wvt ara
At g g

weaw AR 99 STEC S
ag oew ¥ hEer F Afarw fF
qeara feamar ar AE fewmar o
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12,24 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business
in this House during the week com-
mencing 2nd March, 1964 will con-
sist of:—

(i) Consideration of any item of
business carried over from to-
day's Order Paper,

(ii) Discussion on the food situa-
tion on a motion to be moved
by the Minister of Food and
Agriculture,

(iii) General discussion on the
General Budget for 1964-65.

Shri Nath Pai (Rajapur): I am
very sorry that you got the impres-
sion that I even remotely intended to
insinuate that you were showing par-
tiality. I do not know if my hon.
friend Dr. Ram Manohar Lohia also .
got that impression. All I gay now
is that since the matter has been
willy-nilly, perhaps without your
permission, raised, it is better to have
a clarification and end it. That was
what I said, and it was in that con-
text that I said that since it had
been allowed, I might continue, I
never suggested or even remotely or
indirectly or by implication or
covertly cast any aspersions on your
impartiality. I hope you wil] accept
this, All I said was that it was
better to have the matter clarified
since the hon, Home Minister was
also present here in the House.

Shri Hari Vishnu Kamath (Hosh-
ingabad): With regard to the business
of the House, by way of clarification
and by way of a gentle reminder to
the Minister, may I request again
that the Reports of the various Minis-
tries must come before the House at
least a week, if not earlier, before the
Ministries’ Demands are taken up in
the House? Secondly, the schedule
for the discussion of the Ministries’
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Demands for Grants must
finalised. We have not got the
sequence of it so far, nothing at all. I
hope this will be taken in hand very

very soon.

Mr. Speaker: The Minister has

promised that he will take steps.
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12,27 hrs,

DEMANDS FOR GRANTS—RAIL-
WAYS (Contd.)

Mr. Speaker: Further discussion
and voting on the remaining Demands
for Grants in respect of the Budget
(Railways) for 1864-65, together with
the cut motions moved.
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Out of the 8 hours and 30 minutes
allotted, 6 hours and 15 minutes have
been taken, leaving 2 hours 15
minutes.

Shri D. J. Naik was on his legs.

Shri M. R. Masani (Rajkot): Would
you kindly indicate as to when you
expect to call upon the hon. Minister
to reply? Will it be today or on
Monday?

Mr. Speaker: No,
finish it.

today I will

The Minister wants half an hour to
reply. I will call him at about 1-45
PM.

Shri Nambiar: Today we have pri-
vate Members’ Business.

Mr. Speaker: T know it.

Shri Hari Vishnu Kamath: You are
weil aware that the non-official busi-
ness will be taken up at 2 O’clock.

Mr. Speaker: Even if we have to
push it by 15 minutes, we will dispose
of the Demands for Grants today.

Shri Hari Vishnu Kamath: As only
43 hours have been fixed for the food
debate on Monday, and as we are sit-
ting till 6 O’clock. the reply could
easily be given from 12-30 to 1-30
P.M. on Monday, that is, one hour.

Mr. Speaker: No, no. Let us see if
there is time.

Shri D. J. Naik.

-

st R0 Wo  ATME  (IIHRT):
weqer ARy, A e FeAr F AVA
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S1fg? fF 393 qefafredee &t 936 &
QY AT & Ty T |

gER ¥ & oF @ °g FFO %
faadst a1 AR S0 AT G F1 AW
#3 2@ 97§ Ia@ agg awfad g

I must say that this is the biggest
achievement of the Indian Railways
after independence, and we must be
proud of this achievement.

WA Fg FX O HOET W
HAAT & {5 Tqd 1@ or H1 q74 faqrn
A D T R g 5 T w
¥ R IgH wrr &y F1E aafaar &,
iafera fads g, =T ag ghn, ar
HEA qH AT H1M |

Shri Dinen Bhattacharya (Seram-
pore): I listened attentively to the
hon. Minister yesterday and to his
Budget speech, but nowhere did ] find
him dealing with the transport prob-
lem of Calcutta.

In the city of Calcutta, the problem
of transport congestion has reached
the extreme limit. People there have
been agitating for years for a circular
railway in and around Calcutta and
its suburbs, but the hon. Minister
has not mentioned so far that they are
seriously dealing with this issue. He
must state clearly and categorically
whether this particular scheme of a
circular railway in and around Cal-
cutta has been permanently shelved
or whether Government is going to
take up the issue in the near future.
It is a very vital problem, and I
would request the Minister to give
a categorical answer to my query.

Then, I request the Minister to go
round the Howrah Division. Things
are not very happy there, either in
the matter of relations with the emp-
loyees, or in the matter of amenities
to passengers. Very often for various
reasons train schedules get dislocated,
but there is no proper sysiem for
announcement to the passengers who
wait for hours without knowing when
the train will actually depart from
the station. You may wait for an
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Jhour or more without knowing when
the train will start, and then sudden-
ly an announcement comes that such-
and-such local will leave from such-
and-such platform, but actuaily you
find tlat it is not the train mention-
ed that starts, but some other train
leaves the platform to the surprise of
the passengers, for which there has
been no announcement. This is going
'on, and quite a lot of complaints
were made, but no &action has been
taken. I have personal experience of
this, because I live in that area.

Another important thing which re-
‘quires the personal attention of the
Minister js the working hours in
Liluah workshops. Fo the last ten
or twelve years, they were working
for 42} hours a week. Suddenly, after
the declaration of the emergency the
working hours were increasced, and
the workers also voluntarily agreed to
work for an additional 43 hours.
After the expiry of one year, the em-
ployees demanded that either they
shou'd be paid overtime wages as they
werc being paid previously, or their
working hours shouid be reverted to
42) hours. Not only in Liluah but
in Kanchrapara and Kharagpur also.
‘Workers have worked for more than
one full year these extra hours with-
out taking any remuneration. It is
time that the old working hours are
introduced in those factories.

I have given certain suggestions for
certain overbridges not only foot
bridges but also road bridges. I may
mention Serampur and Baidyavati on
GT Road. In reply to a letter by Mr.
¥'ias, three over-bridges were men-
tioned by the Rai'way Ministry:
Scrampur, Baidyavati and Shalimar;
hon. Minister assured that they would
be built within a very short time.
But till now nothing has been done.
Take, for instance, Serampur, G.T.
road is the main link with the north-
ern India. If the gates on G. T. road
are closed for 2-5 minutes, hundreds
of cars and trucks stand on both sides
traffic gets jammed. Once the Prime
Minister had to wait for half an hour
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because of the closure of that gate.
This matter should be taken up im-
mediately so that these things may
not recur any longer,

My last point is about the dust
nuisance. There are so many non-
stop trains passing through plat-
forms in our part and it becomes
horrible for passengers to wait in
p'atforms when non-stop trains run
through them because of the dust
raised. Something must be done to
stop this at Jeast in the suburban
stations on Howrah-Sealdah division.
Then, Sir, my friend Mr. Nambiar
referred to taking over of light rail-
ways. I raised this issue last year
also along with many others. If at
this stage, Government cannot
nationalise the light railways, the
whole of them, Govt. can take over
the Howrah-Amta and Howrah-
Shiakala BKAK railway Burdwan-
Damodar Railway iines, so that these
areas may be benefited by the deve-
lopment of railway lines. The private
industry which runs them does not
care for the improvement of the rail-
ways but they are only interested in
making profit. The people of those
areas therefore suffer. So, these lines
should be taken over immediately to
benefit the people of these localities.

Mr. Speaker: P. G. Sen—absent
Sonavane—absent M. R, Jadhav,
Digambar Singh, Chaudhuri Lahri
Singh, Tridib Kumar Chaudhuri....

Dr. M. S. Aney (Nagpur): Better
call upon those who are here.

Mr, Speaker: I want to relieve my-
self of the burden of a large number
of namss. That is why I am making
my task easier,

st faanfa @ (70 g
ey, 9 §9T.

serR W@ : YT qrfgar A
wIFT AR @, faF @rien & ) §Y Oy
Fer & i oY Y fawrad @ W IR
1 fra ¥ 2 ¥ QY JasT T 2 faar
ST | .
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st frafer et : @3 aoe &
fede ¥ ot gura fag s § 97 aCEW
e fFar s anfge ) ag wee g fF
A fasmd fog 2 & @Y I W
TR e griger g |

¥ Y9 ot oifet ¥ A ¥ ag FwgAr
e § 5 ag swiaw 47 ofad § )
Siar 5 5w ate & A ¥ 39a 50 dAv-
He g ATfgy dur 4FY T ) wWE A
{ wod TS T [ @O ARG |
FT Fr At Frafad § oF gA-
79 fiteg wm are fa @, I8aT I
& o e faarn e § AR 99
faafasr & agr #7 sfoeafea s
Y fedz 7 fl ¥ & 73 FT FON
TR | TG T ALY
“Deputy Chairman: The question is:

“That this Government is of
opinion that the Government of
India should be urged to give
immediate attention for the ex-
pansion of railway facilities in
the State as the existing facilities
are too meagre and inadequate to
meet the demands of passengers,
traffic trade, industry and com-
merce.”

The motion was adopted unani-
mously.

Deputy-Chairman: The Chair is
very happy to announce that the reso-
lution is adopted unanimously.”

W foiegam & sifex & 5 agr ot
# frar seeag Gar g A & 1 gy
g IE & % i awr e g qw ¥
TF TS WY 9T 1A TG ST T |
w7 g awz v wrw . wfET ag
T &% o @ & g Iar § 1 e
AT AT TF AT A AL T

Y BEUE OF WSS oTET ¥
Y § @ fag & 9 fawmr #Y qurd
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A § 1 A St @ oA W gl &
fow w1 "o @, SwF @ Fadr
Fg fear smar 2 ff 99 ax faanx frar
ST ST IqFT qF fHAT I W
fog & # grade aF € AT W g
I /T ¥ 77 qre fafeaT &y
qT FOFL A IR FET §
FITETT A TT G / 70 & Faer
fafad e gima’ ar &, =T wEw
9§ a1 qeag @ g Sar ¥ qead
T Yoo e & HX WZTH T 3IsY
HY &, Faf® T #7141 97 @ A Y,
IR ¥ TEF! WA § e W S
AT & | gAY guer ® ag) war R
FIATT GIAT ATRA F1 FT AGT STAT
ST | TW I AT & FEET HAT R AT
I TEFT AT ATOEATE |
EHEIE aF FTSAS FLF WEE ¥ AAH
WX aTgw W wnar § S R aga s
gL & 1 AW ¥ 1w %Y gfe & 5w WA
T TG FET Jar | A e § oAady
| o TEET FT FI G | A a7 QAT
T & A TeHe F 39T & g
fear w1 @ & 1 T gwE § gt
HAT fF FTETE ¥ T 9 F7 A7 5 39
aY M & FEY X F, T AR AT
F1 Yoo HI g% AT STAT § ATHT WAX
& fow | g < a7 & R ai are
F SR AT SH JIA & AL A G4

e Wgred, § g SqdAr AT
argar § f& R fegena # wo,s00
frarteT ot X@d wrea § e faw
2,000 fFATHIET AEA @ AT THA
#31  voo fEAIAET F a1aT IAF
AT G AT | AgF

g B By @, fm Wt
FTH T § T o Y § AR wwR
¥ F wET HY o AEie o grew
F qew 9T W9 faur § 1 oF wed TR
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gag & oFT A § TEA gAAT qTRA
9 ST A0 | I9 T F A A
Frfesr a9 g T § M a9l W
R 9T ¥ 0gAn ¥ fag a8 wew &t
Sareqr WYer &1 S | g AT & g@Ry
o qgi & frarfaay grar &Y sm o g 1
Fae AT AR AT 7 & 3@ FL G
T wum famr o fe ag w_wW FTR
a7 & 1 R forer w ey wesae § )
QIEA FATY A= A7 5 GO w7
feear o @ ar W) A9 {9 Re
w e Qw8 &g wTHr a%aE
ofvar § 9f agr o< e & qaamn &,
7 Fifasy gt ™ § afed frenfamt
o aofat iz 1 gfawn & =g
TF Wed 39 §aAg & qAT ITH( F N
& foro o gEdY v MET wTH Ay 9wy
w3 9 arfew 9 F faw 9T €
FZT IEY | AT Wed F AW F
faenfei i st sfs &1 a@
GfquT & qTEAT FEAT TI4AT & |

FATL AT T OF 9T LA AT
¢ fom o ¥ St vwdE 39 1 sz
F fow w77 91T & | w9 § a2t 7% awaw
HTIHT 0 TAATS ¢ IW FHYT AT
YT 7T g § TF aTT 1 FaF &7 qUY
& W zEEt & 1 F 9mea g fF oawi
LG AT FFT 37 & SZAA F7 sqeqy
T AE |

T & A H @ v g
HIET AT & o i WF wErQ
dEeft W Q883 & frerr gn § Sy
ar w7 Fu 37 & AT 9w ¥ oy
salq 30 A &' W B FEER
femT g mr & & aI #Y wifade
e faerar § 9 £ &Y, i arer £ For
¥ AT § | NT TF EY A F -
wTfEt & a9 W W A T aEr
w1 w3 § 7 & g £ gow oiw
& f o w3 faerd oo Y fr 39

i 7 T FY g2 ¥ W o e Wi
T AR A T[@ FT ANET AET ;Y
pockadieikiob e nEatieic)
] § T T FT HALT TGGAET AT
U SETANE § qEET G S
t o) s wwraT  fF oEw # Y Jew
& FT ATH 84 & F1O7 [T X &
FAT WA Y SART WK TG GEFW )
IF T & g | ag 9 faegw
T 6 IgT 1T &Y FE 9397 |
& wgmr fr T wwew mE o
uF FAY fasay 5T g @ 9T &y
3 T & I wE wr A T

HAE AT F1 AU FAF fAw
ST & g1 T g ag WAy W FTER
FY TTF Y gAAT ATEA G TG FLAT
afge Fife T e wR FTHFT T
AT 7T TEET AL & TR AT S AT
@ & s A Qi ¥ A e wT R
§ 1 o g T w@ s g 1w
@ Yo M § AT a8 %% A1 & AR
Tifee £ f @d oo wrw % -
9 ¥ 3¢ off Geft WX A T Y agar
¥ | gafem Mar 9X 39T ATEA STAEY
FEI & AR FTER T TF & 5qH
AN F7AT F1few St fF wrEr A
o WYt &Y graT & A wnfee & fiv vav
¥ giEaIE A H ag o HIT FIHL
qET |
Shri Hanumanthaiya (Bangalore
City): Mr. Speaker, Sir, the hon.
Minister of Railways, in reply to my
suggestion regarding uniformity of
gauges, has said it was true that the

multiplicity of gauges on the rail-
ways creates difficulty.

Mr. Speaker: Perhaps Shri Basappa
also wishes to speak.

Shri Basappa (Tiptur): Yes, Sir;

for just two minutes.
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Mr. Speaker: But he must appre-
-ciate my difficulty.

Shri Hanumanthaiya: He has admit-
"ted the proposal as true and is in the
interests of the country, but he has
hesitated to take steps along those
lines. The chief reason he gave was
that the passenger and goods traffic
must be in sufficient quantity. Banga-
lore City and Hyderabad City are
growing; they are not in the same old
position as they were, say, two or
three decades ago. Bangalore City is
nearing the mark of two million in
respect of population. So is Hydera-
bad. In my speech during the general
discussion of the railway budget I
said that these railways have been
based upon the imperialist pattern of
presidency towns, namely, Madras,
Calcutta anqi Bombay. The Railway
Ministry and the Planning Commis-
sion, I said, are still being carried
away, in spite of their wisdom and
knowledge, by the mental momentum
-of a century and more. 1 asked them
to wake up and nationalise, but this
is the reply I got.

Even in regard to passenger and
goods traffic, the time has come when
broad gauge is the requirement.
Bangalore has so many heavy indus-
tries; aircraft, Hindustan Machine
Tools, and the telephones, besides
textiles and so many other things.
Hyderabad is also deve'oping. These
two States must necessarily be con-
nected and there will be plenty of
traffic, both passenger and goods.

The other day, an hon, Member
from Andhra Pradesh, Shri Venkata-
subbaiah, was asking for a direct
broad gauge route from Hydrabad to
Banglore. I would not be parochial.
I want this broad gauge line to be
continued from Hyderabad to Bang-

lore and Sa'em and right up to
Trivandrum. After the reorganisa-
tion of the States, Madras City—

though it is an honourab'e city and I
do not have any quarre] with them—
is only one of the great cities of the
South and not the great city ag it
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was once. To perpetuate this in-
iquity of treatment between city
and city in South India is doing
an injustice to themselves and to
the people of South India as a
whole. Why should anybody, either
from Bangalore or Salem or Trivand-
rum, go to Madras round about and
then go to Delhi? In these days of
equal treatment and social justice, why
should not people from Bangalore
go direct from Bangalore to the capi-
tal of India? This is a matter of self-
respect also; it comes to that. I have
no time to analyse the comparative
benefits that have been derived from
Madras, vis a vis other States. I
will have another opportunity for it.
Here, I would only mention that we
have to develop our export and
import trade in particular with East
Africa and the midd]e-east countries.
Here is the machine tool industry,
and the telephones. We have to
export these goods in time to come to
the African and middle-east countries
So, Mangalore is the port and Cochin
is the port, which will answer this
purpose. It is not as though our
economy remains in the backward
state in which it was once. We are
developing at a fast rate.

This Railway Board and the Plan-
ning Commission, I pointed out last
year, constructed the mctre gauge so
far as the Gandhidam-Kandla port is
concerned. It is found that hardly
after six to seven years it js not equal
to the traffic and now they want to
make it broad gauge or lay another
paral’el metre gauge line alongside it.

The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Ranfa-
swamy): There is no traffic from
Kandla. That is our difficulty.

Shri Hanumanthaiya: That is what
your figures disclosed last time. If
the export trade has to be properly
facilitated so far as India is concerned,
these western ports and the hinter-
land ought to be connected. There.
fore, I would again urge on the
Minister to see that the line from
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Manglore to Hasan and the line under
construction from Bangalore to Salem
are straightway laid as broad gauge,
This promise of laying the track and
bridges and other amenities as though
for a broad gauge and then ulti-
mately, when need arises, to convert
the metre gauge to a broad gauge
is neither wise nor economical.
Afterwards, if you want to dismantle,
it would entail unnecessary cost.
After all, between the construction of
broad-gauge line and metre gauge
line, the extra cost is only one-third
or less than that. This would be
more fhan made up by the traffic and
the economy of running. I would
very seriously urge the construction
of broad-gauge so far as these two
lines which are under construction are
concerned, because it would give
great satisfaction to the people of
Mysore, Andhra and that part of
Tamil Nad and Kerala.

13.00 hrs.

I would make one more suggestion.
Here is a discussion in Parliament and
the Railway Board and the Railway
Ministry are here. 1 am very happy
about it. But the most important
part—the Planning Commission—is
not here, because they are the deter-
mining factor. I would ask the hon.
Minister and the Railway Board to
move in this matter, convene a con-
ference of the representatives of the
Planning Commission and the Railway
Ministry and invite the representa-
tives, the Members of Parliament,
from Andhra, Mysore and Madras and
thoroughly discuss the requirements
of those areas.

Shri S. V. Ramaswamy: Why have
you left out Kerala?

Shri Hanumanthaiya: Xerala also.
Because it is so much to the left, it
is left out. I think this conference
of representatives will be able to
take stock of the situation, consider
the needs of the areas and the monies
available at our disposal and do what
is just and reasonable.

2258 (A1) LSD—4,
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Nt gEEER e (feei) o

were WG : A ARG 93]
% q= foqe § oW @EEE #g
|

Y AwrET qmes : S oo
9T |

FATTETSY FATST &7 9 F g
7g Wra o arar g fF o & o
gEEsa § #fus ghend & s
F I giewd 7 ¥ %, fow o
qrEawFaT ¥ #W gfaad § I A
3 gfand Juaew 8 W | @
qER X & 3G gAE @A AAEq
#1 3T FTEAT § |

W™ 3o, st TEmew arn, ¥
g g Iamar fF a9 §F 73 WK
W TR & #Hard § difF & ¥
fae greTeee § 1 T WE EAC H X
TR I F W T OF qGA A A
A, q TN AR GAR JAT
g

Shri S. V. Ramaswamy: 946 is the
total; not 4,000.

s TETER e o SR SO
& e e¥e T W o 9y, A
Iq F1 "fuwg 78 & fF wR @
fesal #Y Y TF T T &, @ WI
TTEA & 99 &9 ¥ &9 LY wfeat
TR § AR §—99 @I A
MY ¥ GAEEY GHIS HT THAT FT
O AT JEr R, A 6T gw d@a
&1 3T arey mfeat ¥ 99 1 AR
AT wifgd 1 @ @ g waer
Tt & wRd @ |

wEE aa ag & e
& X H & gy of W e ®
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[ s ]

gera for a1, 5 39 oA @
wR A § g e 1) W W
i gfus gem § I &, fF @@
9 I FT G ITNT TG ) 9mar §
W 39§ ¥ oF Q) miear g@d WM
A T AE, WG I
ST ¥ SATET gfAar ST F AT g,
@ ag Ifg Jm AR WF FA-
' ® 3w X AW fa=e wow
afgd

WM T F TGRAR F
ferq feoet & &1 waeww mifegr ot
F—wfea ¥, Ja@ TEIE WK
TGO TFIF | FTW ¥ oAArar S
T gfgT @9 qoEr & 1 A
mfsar oF & 9T ¥ Q) FT b
g1 o wew g, fm o
9gH W|WAGA THEYE T FGT 9T,
g T{H FYE, W, faedir, we-
9T AN HR TR g FX G
aeft 4 | 3T FET A8 & 6 OF 9
9 9 mfear 2 I AR UF ATEA
#1 feegw #gw g9 I IR
LGS G C L UG S
fom Ter & Fadt @Y, "gaiq Teer
AR faomi g %, I@ T § 79
wH ® 9w R S W a9
¥ T'T 9 78 B R gk et
= F1, faoett & a7 qrqa ) A,
wifs SR arage, ST q
O &1 FT FTGI FT &I 5T 0T
) T PR IT AT F} gw fEeeT
¥ @rar TOE Y R

I3 9= ¥ ]I 5ANE F1 W@
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IR W q fF wf ag A aga
T § Ol I 9T Ard ifaw A
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FO ¢, T ag WTET R AT T g
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™ TH F TR Y 9" FE, DD
wrg gfoa =T 9¥m 1 A gat
¥ wq N T feafg § 5 g
o s #, ¥ &) TEl 9%, ifa
T[T § 1 R IR gaE F &
T fomr srar B, & e W) AYem-
9T AEw # € agdd q¥

fasAlz, AAYR Aroan g #T |-
Fafau g = fer I, @ @
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TGS AT T \WTGA TAATH FAqA
F1oT oF Mt # 39 A F AT
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¢ f& e ¥ AflEEE F
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w7 Wi Wk ctewnt T fer
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ard, afs afaat & 2R oaw@a ¥
wafet # W FE ISET qEAT
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I A @ gy

NuF frr 7 q@ @ aX § @
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AR FoaER F §9 ¥ 0F agd g=ay
R ¢ 92, o) faoa # g%
¥ @7 MEar § 7T G FTH garfat
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WX FIF TC AT IF AT SgAA AT
ey F1 AT 9%, 9 9 & AU I
TaEE @t 1 AT fammw 8 fe
W ygiEm & gATEl 97 aear
¥ fa=re #6711

v wifed A T & X a3
ST W § AR A wg d fFogm
W ¥ faar A= mfsar Tt §
T A 9T e faw s R fF
T % 9F 9T 99 AR 39 & g
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M el § @A T AT AT
T SR THIR I § qEar §
o i ¥ @R 3N F) A T
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# fFt @19 ® Iae § WK @
¥ 8 TG A9 A9 F v @, @
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ﬁﬁw@mzlmw

A



3059 Demands

[iadT wm.F wwr i)
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faeew a1, ag =3 it a1 Tfgd
wit & fewdes Fzfar 8, fems-
e faezy 2, 398 ®E o maal
& qTETg A8 FTT R

Tafee @9 & agy wzdy @
§ | A gEE AT IEWE § | W WK
LIS IE ST G AU GRUIS T (2 il
& 3T &1 ot wgT I iAv WA

& 7z v g1 TU4A1 § fr glaar
®1 IAR!I AT FT T AAGH A&y
feadt & Amma & f@mm 70 @
e ¥ ofr #:5 fagw gAr frar smv
Frfer

FhwT wifew 37 § 9337 § 98y
W wT § gaar § 1 39 A7 T
Wg g1 @t & 1 foar faaar afewa
@ A & iy Fgy Wy WA
T AT § 1 A7 FF qarfer fewe
¥ FT AW § TT TF ML F FIA A
TALH G TRAT § A q gr TEA
& 1 39 H AT qrTRr e A g
gfer mifew 37 F 7Y ¥ Fror o@w
g fear s wifgn | 9@ T #
I Wiz @A & fF A S ar
TIEL WAr JF qfewd & sar g
@ FOT ¥ ar fFIA &1 o # =@
T Ty § AR frax Y wewd gu Ay
F¥ &1 oNaT A F oawd X §
§ GFT AT FCH ) a9d g §
T g g § asTeAr @ A §
®% 6z ¥ § 1 gafRd w1 fran
g ezadt av @¥ @F JAr 3@ Y

FEBRUARY 20, 1964 for Grants—Railways 3060

A Y F s @t § ) FTE TEw
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o 78 ot 7= famdt § 9@ §o @i
IAR I § | 3T WS 1 FT F
FT ITH AN F A AT ATMET |

Tadr 3 # fa7 qgr@ o A,
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Y T FT AR WY QIOHT A AT
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=1fgd |

13.14 hrs.

[MR. DepuTY-SPEAKER in the Chair]

Dr. Ranen Sen (Calcutta East):
Sir, I take this opportunity to raise a
discussion on a rccent railway train
accident that took p'ace in Sealdah
Division near Dhakuria Station. The
southern section of the Sealdah
Division is probably one of the worst
Jooked after area under the Railways.
A most all reject-d rolling-stock are
used on that railway. On the 19th
of this month there was a train
accident near Dhakuria Station in
which a passenger train was involved.
the accid-nt took place in the morn-
ing. One could understand the cause
of the railway accident because, as I
sa‘d. the rolling-stock there is bad,
the track is very bad and it is pro-

bably one of the worst areas where
the trains are run in that way. Only
six persons wounded. But that is
not the main thing. The main thing is,
the railway officers who are in charge
of the railway track, who are sup-
posed to look after the tracks in those
areas, instead of looking into the
causes, instead of enquiring into the
causes of the accident, immediately,
within two hours of the accident,
brought the railway police and start-
ed demo’ishing certain huts where the
refugees used to live or were living
for the last ten to twelve years. The
refugees had nothing to do with that
raiway accident. That has been
admitted cven by the enquiry that
was conducted later on. Those
refugees were living there for the last
ten to twelve years. We hear so
many things about rehabilitating the
refugees, giving them relief angq al}
those things. These refugees had
built up those huts out ot their own
toil. The railway officials”took that
opportunity to demolish those huts.
In a’l, Sir, 34 huts were demolished.
I was there when I got that infor-
mation. 1 asked the railway officer
why those huts were demolished. He
said that it was the order of the
Divisiona' Superintendent, I contacted
the Divisional Superintendent and 1
was to'd that it was necessary for
the revair of the track. What was
actua'y necessary was for fhe rail-
way eng'neers and the district en-
gineers to have taken more interests
in the maintenance and repair of the
track. Instead of that the huts of
these poor refugees have been demo-
lished.

I wanted to raise this point through
a Ca'ling Attention Notice, but be-
cause that wag disallowed I take this
opportunity to draw the attention of
the Min‘ster and request him to see
that justic» is done to those poor
refugees whose huts have been demo-
lished. They should be given sutfici-
ent monev by the Railways to con-
struct th-ir huts., If the Railways are
not in a position to kesp them there,
sufficient land is avail.able with the
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Bastern Railway Administration where
those refugees can be settled. That
is the only request, Sir which I want
to make to the hon. Deputy Minister.

Shri Shinkre (Marmagoa): Mr.
Deputy-Speaker, regarding the estab-
lishment or launching of new lines,
Government have fixed two priorities,
the first is in connection with the de-
fence requirements and the second in
connection with the export of iron ore,
As far as the first priority is concern-
ed, there is no question of any discus-
sion or disagreement on that. But, as
far asg the second priority for the
export of iron ore is concerned, I fail
to agree with the Government. I
think the Government have not been
succcessful in that priority because
otherwise I cannot understand how
the legitimate and rightful claims of
Goa could have been overlooked, as
far as the export of iron ore is con-
cerned.

As we gall know very well, out of
the annual export of iron ore of about
10 million tons from the whole coun-
try, Goa alone accounts for more than
half, i.e., about 6 million tons, which
figure can easily be raised to 10
million tons if proper facilities regard-
ing transport are provided for. Out of
these 6 million tons, only about 1
million tons are carried by railways
because Goa hags only one single
metre-gauge line which cannot cope
with more than 1 million tons. In
addition to the present 50 odd miles
of metre-gauge railway line in Goa, T
would also suggest another line of
37 miles from Collem to Marmagoa for
the transport of iron ore. Then I
would suggest to the Railway Minister
that if they take up ijmmediately a
broad-gauge line between Dicholi
(Bicholi) to Collem, they would be in
a position to carry 2 million tons of
iron ore because, as it is, about 5
million tons are being carried by
motor vehicles or by river transport.
Before the liberation of Goa, the
motor transport position in Goa was
quite good because there was free and
sasy import of motor vehicles. As the
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motor transport position in Goa is not
going to remain the same, I would
suggest that immediate attention
should be paid to the requirements
of Goa and immediately an additional
broad-gauge line should be construct-
ed between Collem and Marmagoa
harbour, a distance of 37 miles, ®0
that that line would be in a position
to carry not less than 2 million tons
of iron ore per year which according
to the present freight rates, would
fetch Rs, 2 crores, if my calculations
are not wrong.

Besides. Goa has two mining areas,
one in the Collem region and the
other in Bicholi (Dicholi) region. The
Bicholi region has no railway line. So,
I would suggest for the consideration
of the Railway Minister the launching
of a line between Bichali and Collem.
which is a distance of hardlyv 30
miles. This additional line would he
in a position to carry not less than 8
million tons of iron ore per year.
Because, as I said earlier, out of the
total production of iron ore of Goa of
more than 6 million tons. 4 million
tons come from the Bicholi region.
Also, in the very near future the
output could easily be doubled. if not
trebled. Bicholi and Sankali. which
are nearby, are very rich jn iron ore.
So, I suggest the launching of broad-
gauge lines between Bicholi and
Collem and Collem and Marmagoa,
the total mileage of which will come
to 70 or 60 odd miles and odd, as
against 200 miles anywhere else in
the country. The new railway lines
that the Railway Ministry are con-
templating for export of iron ore will
in no case be less than 200 miles.
Even in the case of Paradip port the
railway line, which is going to be es-
tablished in the very near future, the
distance will not be less than about
170 miles, if T have read the Plan
correctly,

I know that there is no reference
in the current Plan to Marmagoa har-
bour because at the time the Plan
wag prepared Goa had not been
liberated. That 'is no reason why the
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Railway Ministry could not give pro-
per attention to the legitimate claims
of Goa. It is not for the sake of Goa
alone that I am claiming these lines
but for the whole of India. No coun-
try will be proud of export of iron
are, but since our country has realised
and decided that we cannot afford
not to export iron ore for at least
quite a number of years to come,
those lines should be taken up soon.
It is in that context that I would
request the Railway Ministry to take
into consideration the legitimate
elaims of Goa and make arrangements
to launch a new line connecting
Bicholi and Collem and a broad-gauge
line between Collem and Marmagoa,
in which case the railways would be
in a position to lift almost 10 million
tons of iron ore per year,

The other suggestion that I have to
make to the Railway Ministry is the
launching or establishment of g new
line connecting Mangalore and Bom-
bay via Goa, the so-called West coast
railway line. Now there is g talk of
a national highway being established
in that area. All the same, I think a
railway line connecting Mangalore and
Bombay, passing through Goa, is a
real necessity and will meet with the
age old aspirations of the people of
that region. During the days of
monsoon, which is particularly heavy
in those regions, you would not
believe it but it i3 g fact that people
from this region sometimes take more
‘than three days to reach Bombay from
Mangalore. On the other hand, if this
straight line connecting Mangalore to
Bombay via Goa is taken up, it would
hardly be a matter of 24 hours or

.even less.

The other suggestion that I would
like .to give to the Railway Ministry
is about the construction of an over-
bridge at Sanvordem (Kurchodem)
station of Goa. The yard of that
station is all the time crowded with
big and huge stacks of iron ore and
there is constant movement of motor
wehicles like trucks and cars with the
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result that proper facilities are not
provided to the people for crossing
the line from either side of the small
town. Although it is a small town,
almost the entire trading community
from either side of the station yard
has to cross the railway line all the
time and it is causing a lot of incon-
venience to the people. For the want
of an over-bridge, they are held up
for hours together. Since this is only
a small matter, I hope that early steps
would be taken for the construction of
that over-bridge.

Regarding the other points of inter-
est to Goa, Dr. Sarojini Mahishi has
already drawn the attention of the
Railway Ministry to some important
matters and I hope the Railway Min-
istry will pay attention to them. -

N fgrem fag  (vedr)
Inere W, &Y e AW E AR
¥ oo F e WS fwar 9 afes
I9 FT q@E TG A=y | e S
¥ ot TR R ¥ I & e
# F5 At Fg | AR AAT WA
¥ aaemn & 5 ogw Y & €
W OF AT FT AT AT ATEAT
3,000 Fo WA St FA qT AT FWA
Y & FF qrer W F 0F AT FT ATAGAT
FAT 9 AT@ 30 FATT To EY FTHY

st ferm geAE  (TREEYR) ¢
Iurene werew, fafre e F @
s ferdt quee aTy 43 |

Shri S. V. Ramaswamy: I can fol-
low Hindi. But if he speaks in Eng-
lish, it will be welcomed.

Shri Sinhasan Singh: I will speak in
English.

If a saloon’s earning can be put
even at Rs. 2000 a day—a saloon is a
big bogie and it can easily be con-
verted into IIT class with an accom-
modation for 90 persons—say, in bet-
ween Delhi and Calcutta, it comes to
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about Rs. 60,000 a month and furthetr
multiplied by 12, it comes to Rs.
7,20,000 per saloon a year. So, in this
way, if 1000 saloons are taken into
account, you can imagine what a
colossal amount of money the Govern-
ment is wasting for providing comfor-
table conveyance to the officers.

Sari S. V. Ramaswamy:
not running all the time.

They are

Shri Sinhasan Singh: They may not
be running all the time. But the dead
weight is there. If they are converted
into II1 Class bogies, numbering
hundreds, what an amount of conges-
tion will be relieved. Why give this
privilege to the officers? In these
days, we are talking of socialism and
here we are making a difference bet-
ween one person and another. Now-
adays, air facilities are given to them
and all the officers are entitled to
both the air-conditioned class and
air service. The officer likes to come,
from Calcutta to Delhi or from Cal-
cutta to Bombay, in a saloon. This way
they are putting a colossal loss to the
nation. Why should it continue?
When every other facility of trans-
port is there, they can easily make
use of it. Let these saloons be con-
verted into IIT Class or II Class or I
Class bogies, whatever it may be. All
the officers entitled to I Class passes
can go in I Class. My submission is,
specially when in these days we are
talking of reducing the gap between
the poor and the rich, that we should
reduce the gap between a III Class
congested coach and a big saloon
bogie. Whenever I see an attached
saloon and the people riding on the
roof of III Class coach, my heart
burns. My son is also an officer
entitled to a saloon. But I tell him
why should he use a saloon. He said
that the only reason is, “We must be
provided with some inspection quar-
ters or rest rooms for our going on
inspection.” Imagine hardly there is
one big station in between 80 miles
of distance where rest rooms are not
provided for officers. All the officers
are provided ‘with motor trolleys, not
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even hand-driven trolleys. They can
easily make a run of 40 miles from
either side, make an inspection and
come back to the bigger station and
stay the whole night there. There is
no justification on any ground to have
any saloons except show saloons. In
British times no saloons were air-
conditioned. But nowadays almost
all the officers, Chief Engineers and
above, travel in air-conditioned
saloons.

Shri S. V. Ramaswamy: There are
only two air-conditioned saloons on
the Broad Gauge and only one on the
Metre Gauge.

Shri Sinhasan Simgh: Fortunately,
our Minister has decided not to use
saloons. Shri Lal Bahadur Shastri
had given up the use of saloons. Now
the present Minister has aiso said that
he will not use them. I feel all the
three Ministers would not be using the
saloons. If the Ministers are not using
saloons, why should the officers use
saloons? The time has come when all
this should be considered.

Now, I have some suggestions .bout
the opening of certain lines as others
have also given. I may also do 1t
Gorakhpur is a developing town, a big
fertiliser factory has been estab-
lished and the' broad gauge has
come from Barauni wupto Samasti~
pur, If it is extended to Gora-
khpur main line of N. E. Raiiway, T
think it will be helpful in carrying the
fertiliser from Barauni and also in
distribution and it will relieve much of
the difficulty. It will not be a costly
affair, Let the metre gauge line also
run and the broad gauge line may also
run. Instead of two lines, by putting
one more extended line, let there be
three lines. If that is Jone, it will be
a great help.

Then, Sir, in between Delhi and
Lucknow there are two trains run-
ning. Both of them are running al-
most at the same time. From
Lucknow, one train starts at 9.00 P M.
and gnother starts at 8-20 P.M. and
from here one train starts at 7.05
P.M. and another at 9.00 P.M.
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Shri S. M. Banerjee: But they are
two different routes.

Shri Sinhasan Singh: But 1 say, if
they could have one train in the morn-
ing, that would be helpful. Many of
the people come from the eastern side.
If the train is late, they miss both the
trains ang they have to wait for the
whole night at Lucknow. There is a
congestion there, There are two trains
in-between

running simultaneously
Delhi and Lucknow, I think, if they
consider having one more train

running in the morning from Luck-
now to Delhi, that will relieve :ruch
of the congestion and help a great
deal.

Dr. M. S. Aney (Nagpur): Mr.
Deputy-Speaker, Sir, there ig very
short time at my disposal and I Jo not
want to make any introductory re-
marks. I have given three cut
motions. The first cut motion is re-
garding the pensioners. At the time
when there was no pension scheme,
certain Railway servantg had to retire
on accepting bonus. After some time
the pension scheme was introduced
by the Railways. But a limit was
fixed that persons who have been in
Railway service from such angq such
a date are only entitled to it and all
those Railway servants who were
there before that date have been dis-
carded. I think that crucial date is
1-4-1957. All those persons who were
in service prior to 1.4.1957 have be:n
discarded as not entitled to pension

at all. The question is this. In those
days when there was the bonus
scheme, in the earlier days, there

were a few persons ang the persuns
‘who have gone on bonus scheme must
not have increased now. If it bad
been possible for them te opt hetwecn
bonus and pension, they wou'd have
certainly gone in for pension. Rut since
there was no option, they went on
bonus. I remeber when this question
was discussed once here; the hon.
Min‘ster, Shri Jagjivan Ram said that
if those persons who retireq earlier
were prepared to return their Lonus
money, they would consider their
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case. Even that condition wag accept-
ed and certain persons have come
forwarq and made an offer that they
are prepared to pay back the bonus
money. Then it was stated that the
assurance which was given by  the
hon. Minister was, as a matter of
fact, only a suggestion made and
that the Railways are noiv preparcd
to give retrospective effect to that.
I only want to appeal ‘o the hon.
Minister here who probably had a*
one time espoused the cause of these
persons and who fortunately happeus
to be the Railway Minister now, to
consider their case purely from the
humanitarian point of view. If these
persons want to get the penefit of
pension, they should be given that
pension benefit even on the condition
that they return the bonus amount.
The bonus amount should be taken
from them for the period and you
must also calculate the amount of
pension for that period and deduct
that amount from the bonus and what-
ever still remains they may be ask-
eq to return. On that comdition you
may accept thigs and give them the
benefit to which they are entitled, I
think their case is very clear and
they should be given the benefit of
that.

Then, I come to another small point
which may look like & personal
affair. Being uncble to walk, I have
to apply to the Station Master to-
provide me with an invalid chair in
order to get in and get ocut of the
compartment. I find that even in
very important stations there are no
invalid chairs availahle. The chair
is got from the waiting room and
four persons are required
to lift the chair. Then I have to oc-
cupy the chair. There are wheeled
invalid chairs in hospitals. Why
similar chairs are not kepy there? I
do not know. Such a chair ig avail-
able only at one or two stations. At
many of the stations they are not
available, Once I found that there
was only one invalid chair. Ot
course, one old lady was also there
and the chair was got. I sliowed the
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-chair to be used by the old lady first
and I had to wait for half an hour.
‘There was that difficulty. Notwith-
-standing all the care which Govern-
ment have been taking in regard to
bettering and improving the condition
of health of the people, there are
boung to be certain invaiid persons
who have to travel, and on important
gtations at least there should be pro-
per provision of invalid chairs. It is
a question of humanitarian conside-
ration. I am sure that my hon. friend
‘Shri Dasappa who is known for his
kindness and his spirit of sympathy
and mercy for the invalid will not
be found wanting in this respect and
he will look into this matter and do
the needful.

Then, I come to the question of
catering arrangements. The Grand
Trunk Express from Delhi to Madras
passes through three zones, the north-
ern zone, the central zone and the
southern zone The catering arrange-
ments in the Grand Trunk Express
are such that at present the food serv-
ed is of either the North In“‘an type
or of the South Indian type. They do
not take into account the fact that in-
between there is a class of people
known as Maharashtrians, who have
got also their own type of food. I do
not know why they are ignored.

I have rung
Member

Mr. Deputy-Speaker:
the bell thrice. The hon.
should try to conclude now.

Dr. M. S, Aney: I am deaiing with
the question of food, which ijs a very
important one, and the travellers will
have to starve without it. My only
submission is that while appointing
the cooks, if they could only appoint
at least one cook from that area, ar-
rargement could easily be made to
serve also the Maharashtrian type of
food.

In conclusion, I would deal with
¢he need to construct certain mew
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lines. Year after year, I have beca
speaking in this House about recon-
structing the line from Darwha to
Pusad which wag dismantled during
the first World War. My hon. friend
Shri S. V, Ramaswamy ig looking at
me, because I am sure he remembers
the conversation that took place last
year. He then said that Government
would like to go into that question in
detail and see the place. But I have
been waiting for a whole year in the
hope that there would be some inti-
mation from him to come and see the
place. I would like to point out that
the conditions in regarq to commerce
and industry which exist at present in
this region have changed tremendous-
ly, anq if the line from Darwhar to
Pusad is constructed again, it will be
one of the most prosperous and pro-
fit-making lines that you can ever
imagine. All the lines dismantled
during the First Worlq War have been
reconstructeq already, But so far as
this  particular line is concerned,
nothing has been done so far. When
it wag dismantled, a promise was

.given on the floor of this House, and

a letter wag also sent to me that this
would be the first line that would be
reconstructed when the question of
reconstruction would be taken up. I
would only like to remind my  hon.
friend that he should fing some time
to visit Darwhar and if he sees that
place, I am sure T shall be able to
convince him that there is a very
good case not only for reconstructing
the line but also for converting it
into a broad gauge line from Murtya-
pur to Pusad.

Mr. Deputy-Speaker: The hon

Member should conclude now.

Dr. M. S, Aney: I would just men-
tion only two more names. There is
need to construct a new line from
Amraoti to Narkhed. This also should
be taken into consideration, There is
also a third line to which I woulq like
to make a reference. . . .
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Mr. Deputy-Speaker: I have to call
the hon. Minister at 145 pm. The
hon. Member should conclude now.

51 A1 € | W AT A M qF TS
¢ 1 g Tgaw ¥ MG aF I §
X AEY qrE 91 WY § 1 & 7€ wwwan
f& MEgAT I T AEA F a9 I
¥swar awma s g ? ¥ ag wr
w1 § f5 97 s 1 Q@ a
a% fFar 9w | 39 ¥ WA A @i
oI gRiT

@ A & g Few A F
o Tue s @Y e & feeet ww
& fo wrd o afvemmret g e § adY
w1 ufy RN & 9 F 79 fww
Y E 1@ FTow A faaey wf-
g & HIHAT AT 9IAT & T

Dr. M. 8. Aney: If these two lines
are taken into consideration by the
hon, Minister and they are construct-
ed, I shall forgo the privilege of
pleading for the third line which I
have had in mind, and which I am not
able to get at readily just now.

Mr. Deputy-Speaker: Now, the hon.
Minister.

oY TREATAR (FTATT) : ITSTH
A, ¥ 7@ 9X AT AR § |

IqETN WEW : w@ET W, T

T % #fay | § ¥ fafre age
& 9 I F fog gemar & oW
oY F G F1 AEr @ m afea
I §HG ATE FX |

@ A FAT F G qr £ K AT
f& N amfear ey e §
T AT T AT Y I AT 9T AR Y
T AF | Fg FE A A T =R

Shri Basappa (Tiptur): A sugges- % qr & g W) wgAr wgar g fr
‘tion was made that the reply of the i T &

hon. Minister may be given on Mon- Trerd e 'ff AR F A ”l!
day. TEfAHT €1 2 | FIET 9T qF tsar
gfer mife st WY & AW @i @

Mr. Deputy-Speaker: No, I have to S Fr fraed B owTdr #farE @

call the hon. Minister just now. We

have to finish it today, by 2.30 p.m.

ot UAEAFT R AE X
wré ot 7 A & X Faw AT @
qUg [

IqEaW  AFET . wWT A
Ay Afeq o fme & §F T
. w af

Y TEETAT - ot faraaeee-
frgarEl faaar ageq fawaaas:
wWE: ¥ AR A § qaAaaE:
afar yfw s davE:

IqTA AEET, VgAF ¥ qTGT aw
W WT AR aH g | WSl &
A @ w6 IaEr A

139 F IO Y UF G AT STAT
aifed arfs Arew mfs o9 ot & @<
& | ST & AT OF OF T F4qrv
T dgT WAEF ¥ | AW A qgF
mAF gHeam g § A Aw oA
E1cl- A

qga ® AT AT AT § W
TF qFETAT S § | AT S vy
mSr F FAX ¥ g q@r g g AlwA
M o F FR Y qF AG & | IuT
A T FAw gar § | Ay Fugfat
YT E | T A R £ | Y &
FAT § FAA AT FY IF FATAT E AfHA
ag AT A I @ G A
TN &< frar o § afee 9E O
o el w A R e ¥
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[sr TAwETa<]
9 ¥ TH 0 FAT A AT T A ¥
T e ¥ T §

I AT, AT G Ge <A
FER AR wRiEr @ /W 1IN
qATHET ® ¥[G | TieAr "y § ) A
¥ feail ®, awt ¥ feqi & A% sirgor aoff
s s aleaEd ¥
fad  SvgE sgawr A § ) &R W
aifaal 1 awl, g9 0% g & mfeRt
A T F agd R R TF STwH
9% FFIAT 9eaqT § AfFT  qgr 9 IAE
fax fgm & fa #1€ e, grm Wik
W A & [ e a8 @ 1 o
BT GHTTET FT AT § | Ay, qRT
A & o) afa § anfaal & sg
¥ faq #rf fesrrery 7€) a9 gu € )
wgi fegeax & agi #a= qrtAEt w1 @F
7 & fay g € Ffe agf R WEw
T wré foswmare A€ a9 T ST @y
2 1@ & foet F oo AT WA & A
Y Jgar § &1 g av 5w ar 0
Tg westwEr 97 3 g fawge W,
TR EE R AR
1 7z AT ¥ gEiaa T g R
& AR TS AT AR W7 IeET
e & _F E N o ufw
T ST it o WY £ ? v ag SR
IR T4 § Nt TR giar F 1 9@
A ST G T AT ¢ ! A FaAA
okl ¥ fanfaai &0 ) gfawr &1 &
AT RN

qTET ¥ AFT AT aOF, e
R FEET F GE I, AT H q=y
I w @ o wfedt wr A
& Qar § AfEa 9 B2l & gl |
QTHEH TG a1 & Hi< TF FTO0 qniat
® AT FGAGT FT GHAT FAT AT
| TF T SEHW I TET HHT
o D o g R g A
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eE @ A g § AT IF ;T
oifagt &1 T e 9sE gAY
£ | IR ¥ £ oW gF I FEr A
g1 ag o< TPt s el mgfaar
¢ & s a1 foeie =t agi s
qt 9g ATEE AR | S | W
T <f AT & o ¢ e
I arafaw feafq &1 gar 7 5=
qraT g | §F fad qww o wERa
AT A N fFF ok qRXFT @
WTEF 9 ITAT FOH 3@ A WY q
Y & qE) wrgT ggrE € W qg S
w7 fagw & fF oo ST 7 w7 AT
A foFaT & 1 o o 1wl & Qe
w9 Fgi  #r feafa A T w1 A=
4T | Iq ATEA 9T foaay W ¥ weF
& M IT Frewl ¥ R AFTIfERi AT
g 1 ari Fr mfedt & gt & oA Ay
AT & ag TET 79 THTL H7 ¢ &5 ot
%t mfeai 99 97 ¥ 97 T G § |

Y qF WT @A g | w3
& FES F AA FTH O WA 99T
o Igd fogdy Wy af fraf endy @
ey 5 mfeat qr 7€ & oy §
W G® T & 1t § | § g AT F7aqv
EfFag AT F o wrew § 57 9y
qaFT FAET ST | AT F WA S
& fod ik wfegl & o oy & fodr
gfaar WA fgd | o 9 W3 F
wEF a4 gy § mfgar 3T X ¥ 7w
) axdt § 1 ww AA< F wgfan
iy W A §

TH WAY ¥ A | qg NRE A
waa § ) AfFT g7 W Y g &
@FY 3@ g § 1 WY feest & wrarEr
TF MEY U GT FT 29 | GIN F gH
# Y939 & Mg F g aw fam
Q@ ¥ 6 I F Tz qedr 9@ v
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qr AT I mEsmma AT FRA AT
I IT F aF oY Iz A 0T AT @
AR LR (TR R e - S 1
€Y g9 4T € IG TS§ GIAQ AR
3 | G FA-AR G, ag o Tee &g
iy iy § ) FfFT gt v 9y F¥ d
N aFy § 7 wgr g Y By @
W GAT ], &7 G 9 IT gEA & 7
€9 mWYeaq &1 @A FLAr difgy

aast & gag ¥ 7 wg fawr T@
g M 27 7Y G449 fasr F& 4w
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Shri S. V. Ramaswamy: Many cut
motions have been moved. About 20
hon. Members have spoken of very
many things, about new lines, level
crossings, local needs and so forth. It
would not be possible for me to
answer everyone of them because the
time at my disposal is short. I would
therefore be concentrating only on
the main points of all India impor-
tance. With regard to the other
points which remain unanswered, hon.
Members will be getting in due
course, a reply on the specific points
raised by them.

-Shri Nambiar raised the question of
the ‘audit report. Hon. Members are
aware that year after year the Audi-
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tor General reviews the position not
merely of the Railways but of other
Central Ministries and then sends his
reports which are placed on the Table
and scnt to the Members also. These
are subsequently reviewed by the
Public Accounts Committee of this
Parliament, Parliament sitting in
Committee. The Auditor General also
sits there to assist the Committee in
elucidating certain matters. Evidence
is taken. The officers of the Ministry
concerned are summoned. Questions
are put to them in detail and ex-
planations obtained. This is the pro-
cedure that has been laid down and
adopted,

As regards the earlier report men-
tioned by Shri Nambiar, wherein he
made special mention of a handling
contract, that has already been exa-
mined by the PAC. P.A.C. found
that some other Ministry was respon-
sible for it; the Railway Ministry was’
not involved in it. P.A.C. have asked
the other Ministry to report on it and
explain the position.

Shri U. M. Trivedi:
there is no
Ministries.

That
co-ordination

means
between

Shri S. V. Ramaswamy: It is not a
question of co-ordination. I« is a vast
administration which has got to func-
tion in different departments. The
co-ordinating check is done by the
PAC and the Estimates Committee.

Shri U. M. Trivedi: This explanation
is like a lineman saying ‘I am not
concerned with traffic’.

Shri S, V. Ramaswamy: I am sorry.
The hon, Member is senior Member.
He knows the procedure laid down,"
and which is the co-ordinating autho-
rity. It is not that any Ministry can
escape from the purview of this Par-
liament.

-T woulq submit that the total magni-
tude of the loss adjusted in the
acoounts of 1962-63 ag indicated in the.
Audit Report (Railways)—1964,
namely Rs, 160 lakhs has to be
adjudged in relation o the total
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capital and revenue expenditure of
the order of Rs. 986 crores, which
just works out 0.16 per cent. Much
hag been made of this but as I  sub-
mitted, the pointg mentioneq by Shri
Nambiar are matters for consideration
and they have been or will be con-
sidered by the PAC. The reports of
the Committee are placed on  the
Table. If there is any mistake found
in any Ministry, it is certainly taken
up and followed up.

Shri Nambiar: This happened three
years back. What action hag been
taken against the officials concerned?

Shri S. V. Ramaswamy: He men-
tioned two matters. In one, this
Ministry was not responsible. It was

some other Ministry that was concern-
ed. Their explanation has been
calleg for. They are submitting it.
That will in due course be examined
by the PAC again.

The second question was about the
sleepers ordered from USA. There
was then some difficulty about ade-
quate supply of wooden sleepers in the
country. This is not a question of
loss at all. The finding of the Public
Accounts Committee is that certain
moneys were locked up to the tune of
about Rs, 65 lakhs, not that there was
a loss. The timber that was imported,
the sleepers, began to show certain
cracks, and the Railway had therefore
storeq it. The PAC’s question was
‘Why do you store it? Why did you
lock up money?’  Subsequently, it
went into arbitration. We got -the
award in our favour after a prolonged
process.

Shri U. M, Trivedi (Mandsaur): Ex-
parte.

Shri 8, V. Ramaswamy: I do not
know about ex-parte. The award was
in our favour. What doeg it matter
whether it is ex-parte or not. The
award is under the Arbitration Act
ang the arbitration clause in  the
agreement. ’
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Shri U. M. Trivedi: Will the haon.
Minister be pleased to explain why
sleepers were imported at Rs. 31.29
per sleeper when they were available
here at Rs. 18 or Rs. 14 per sleeper?

Shri S. V. Ramaswamy: It would
not be possible for me to go into
those details just now. If the hon.

Member likes to pursue it, he might
come to me and we will sit and
discussing it.

Shri U. M. Trivedi: I wil] certainly.

Shri S, V. Ramaswamy: The point
was that there was shortage of sleep-
ers in the country. We had to import.
That was the position. Therefore, I
do not think there is much point in
what Shri Nambiar said.

Then the question of new lines was
raised. A number of hon. Members
have spoken of varioug things. They
spoke of this survey and that. With
regary to new lines, so far as the
third Plan allocation is concerned, all
the funds at our disposal are com-
mitted, and in due course, the State
Governments will be asked to submit
their proposals for the Fourth Plan.
They would be requested indicate
their priorities and thereafter in the
formulation of the Fourth Plan, they
will be discussed at various levels,
there will be discussions with State
Governments, there will be discus-
sions in the NDC also where all
the State Chief Ministers sit together.
Then they will be discussed in the
Planning Commission at various stages
and then they will be formulated, in
the context of the total availability of
funds for this purpose That is the
procedure,

With regard to surveys many hon.
Members have suggested, do this, do
that. Construction of new railway
lines in different parts of the country
is not undertaken at present on any
State-wise consideration. One  hon.
Member, Shri Sivamurthi Swamy,
said . that not one inch of railway has
been constructed in addition in My-
sore, though as a matter of fact, the
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Hasan-Mangalore line has been
sanctioned and some other lines are
partly in Mysore State. But each
line is decided upon the actual meeds
of specified industrial projects, deve-
lopment of ports, exploitation of
mineral resources, strategic require-
ments and the railways own opera-
tional needs, within the Plan provision
for such works, as approved by the
Planning Commission.

14.00 hrs.

A survey is carried out only when:

(i) a rough examination of the
topography of the area reveals
that construction in the area 1s
practicable;

(ii) there are reasonable chances of
the line being remunerative
or it is an operational neces-
sity; and

(iii) there are also reasonable
chances of the line being taken
up for construction in *‘he
near future.

With the rapid developments taking
place throughout the country, any
survey undertaken, unless followed
up with construction, would prove to
be out of date after a few years. There
is thus, no immediate urgency to

undertake any large-scale survey
operations throughout the country,
without weighing the reasonable

possibility of their subsequent con-
struction. Surveys are sanctioned and
undertaken for projects likely to
come up for execution shortly there-
after in consultation with the Plann-
ing Commission. That is the position.

Specific railways have been urged.
Shri Masani is sitting in front of me,
and I think I must deal with his
point. I can very well understand the
anxiety of not only Shri Masani, but
friends here, there and everywhere
from Gujarat and Saurashtra, who are
eager to know something about the
Jund-Kandla line. True enough it
was provided for in the Second Plan.
As you are well aware, we built up
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the capacity for 450 wagons metre
gauge from Kandla to the hinterland,
but the traffic that was expected at
Kandla Port on the metre gauge
section has not come up to expecta-
tions. Though the capacity is 450
wagons per day, the average traffic
has barely reached 300 wagons. Sub-
sequently it was advanced that the
point would be to link up Ahmedabad
with Kandla by broad gauge. That
was examined, and we thought that
the shortest route was Jund-Kandla.
Subsequently we found that traffic on
the Rajkot line was increasing via
Viramgaon and Wanekner. The traffic
is so great that unless we double it or
convert it into broad gauge, we will
not be able to cope with the develop-
ing traffic. The traffic actually is on
this line.

We are not the only Ministry on-
cerned in this. We consult also the
Ministry dealing with ports—the Min-~
istry of Transport—and find out the
prospects at the ports, the traffic that
they will give. We have asked them
and they have said that 75 to 80" broad
gauge wagons would be released by
about 1970-71. That is only about 1}
broad gauge trains, and we thought
that laying a broad gauge line for
this purpose, depending entirely on
the port, might not be prudent.
Therefore, we examined this matter
and found that even if Kandla port
did not give the traffic expected of it,
the converted broad gauge line
would pay its way. That is what the
survey shows. Therefore, we are
thinking along these lines, but we
have not come to any conclusion.
Though there are Members here and
outside who would like this line or
that line, one thing seems to be com-
mon to all hon, Members who come
from this area that some decision.
should be taken as quickly as possi-
ble. On that mpoint, the Railway
Ministry is also agreed. The ques-
tion is of relative overall benefit. It
is not as if Railways can wholly
ignore the commercial aspect of it
True, this converted broad gauge line
would be a longer route by about 50+
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miles; even so, if ultimately this is
going to pay as we think, the ques-
tion is why we should not take it up.
There is also difference in cost of
.about -Rs, 3 to Rs. 4 crores between
the shorter and this poute. Even
then, this is likely to be more paying.
We are oonsidering all this,

We also feel that, in addition to
‘the goods traffic that will move from
Kandla, we will have the passenger
traffic also, and one great advantage
is that broad gauge will be taken
right into the heart of Saurashtra if
the Rajkot line is taken up. As I sub-
mitted, we have not come to any final
conclusion. We are balancing all this,
and the House will agree that what-
<ever money we spend is the money of
the nation; the railway money is not
separate, it is what the nation has
given to the railways. So, the money
that belongs to the nation has got to
be put to the best use. Otherwise,
Parliament wi'l quesiion the Minis=
try as to why they spent the money
when they knew that it would not
pay. Therefore, we have got to be
circumspect, to weigh the things,
and to put the nation’s money to the
best use. Of one thing I may assure
the House., We shall certainly come
to a conclusion quickly and take up
this line. and it will not be dis-
appointing at all to Saurashtra, which
1 know is very eager to have this
line.

Shri Jashvant Mehta (Bhavnagar):
I want one clarification on this con-
troversy. By what time will the
Railway Board decide it finally, that
is the important thing.

"Shri S. V. Ramaswamy: I would ask
the hon. Member: can you fix a time
limit and force the Board to come to
4 conclusion straightaway by a parti-
cular hour or minute? '

Shri Jashvant Mehta: This contro.
versy has been going on for a long
fAme.

>
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Shri D. J. Naik: It should be done as
early as possible,

Shri S, V. Ramaswamy: I know
they are eager, and that the whole of
Saurashtra is expecting some line to
be constructed. We are well aware
of it, and I assure the House that we
will take a speedy decision on this
issue,

My hon. friend Shri Patel also
raised the question of Tarapore line.
This has been examined before and
found not to be paying. It is about
85 miles, and the traffic and enginecr-
ing surveys show that it will cost
about Rs. 10 crores or more, and that
it is not like'y  to yield much more
than one or 1} per cent return. That
is why it was not taken up, and 1
might also submit that it is not in-
cluded in the Third Plan. Therefore,
the question does not arise now of
reviving it. If the State Government
recommends it, it is for the Planning
Commission to examine it in the light
of the report of the traffic survey that
we have, and then see what can be
done,

Shri Jashvant Mehta: The State
Government has given priority to this
line.

Shri S. V. Ramaswamy: The priority
was given, no doubt The priority is
there to show that the State Govern-
ment exercised its judgment and
then gave the order of preference, but
they may not have been aware of the
traffic possibilities, of the engineering
difficulties, of the cost; it is for us to
examine, we make the traffic and en-
gineering surveys and then if we find
that a line is not likely to be paying,
we find it difficu't to accept it. Simply
because a State Government has
given it first priority, it does not mean
that it should be accepted. The
financial implications have got to be
gone into, the likely return on the in-
vestment computed etc. , All these
have got to be looked into, and it is
not one Ministry alone that does It.
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We have got to go to the Transport
Ministry which is connected also, as
the possibility of road competition
has also to be considered. The Plan-
ning Commission, which has the
over- all picture, has got to look into
the matter and then decide whether
the Project should be accepted or not.

As for Shri Sivamurthi Swamy, as
I have submitted already, it is not
quite correct to say that not one inch
of railway line has been added in
Mysore State. So many things have
been done, and are being done. Apart
from the conversion of the line from
Poona to Miraj, we have ordered a
survey of the Hospet-Hubli~
Londa-Marmagao line.

Shri Basappa: Not Karwar?

Shri S. V. Ramaswamy: Karwar is
mnot in the picture.

‘Shri Basappa (Tiptur): He spoke of
the Hospet-Karwar line, because iron
ore of nearly 1,000 million tons is
there awaiting export. The distance

by this line is only 190 miles, while
from Hospet to Madras it is about
340 miles,

Shri S, V. Ramaswamy: I shall

forget all about Madras, it is
out of the picture, out of my mind.
The proposal is to increase export
wia Goa, which is going to be a major
port. Broad gauge is coming up to
Miraj, and therefore this metre gauge
should perhaps be converted and
linked up to Hubli, Hospet, Londa
and then Goa. We are all interested
,in the export of iron ore as much as
possible so that we may earn foreign
exchange. It does not matter whe-
ther it goes out through this port or
that port.

‘Shri Basappa: It matters very much
as it affects the cost, which is an im-
portant factor in selling price, Trans-
porting ore from 190 miles is differ-
ent from transporting it from 340
miles. Cost is an important factor
and the world trade depends upon it
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very much: our costs must be low to
be able to compete with others.

Shri S, V. Ramaswamy; If Japan
wants ore, what is the point of taking
it to Karwar and going round Cey-
lon? It can better go straight from
Madras.

Shri Basappa: I am speaking of the
Bellary ore to be exported.

Shri S. V. Ramaswamy: 1 am sorry
that this cross-firing is going on. We
are aware of the economics. There
is the Ministry of International Trade,
Ministry of Mines and Fuel and at
Secretaries level and at ministerial
level also meetings are held. If ore
could be transported over shorier
distances and thus earn more foreign
exchange, why should anybody pre-
vent it? Government as a whole is
seized of the matter and the Railway
Ministry is well aware of all these
things and the Ministry will do ‘vhat-
ever is decided upon by the Govern-
ment of India.

Some hon. Members asked why
subsidies were being given to the
light railways and why they should
not be nationalised, Payment of
subsidy to privately-owned railway
lines when their net income does not
give the guaranteed return on capital
is under long-standing contracts with
these lines going back to many de-
cades before Independence, The
subsidy can be stopped only if the
contracts are terminated and the lines
are nationalised or if the lines are
closed. Such nationalisation of lines,
whether private owned or owned by
district boards, can be brought about
in three different ways: firstly, by
purchasing the lines in terms of the
agreements as and when the option
falls due to be exercised by the Gov-
ernment; secondly, by negotiated
settlement outside the contract; or, by
compulsorily taking over the lines
under the Railway Companies
(Emergency Provisions) Act, 1951.
The question of purchasing the lines,
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as and when options fall due, is con-
sidered fully on merits and all the
relevant factors, financial, public ser-
vice and others, are duly assessed. In
the case of Howrah-Amta, Howrah-
Sheakhala, Arrah-Sasaram and Dehri
Rohtas railways, the authority indi-
cated in the contract, which is em-
powered to purchase the railways, is
the local body, viz. the district boards
and not the Government of India.

In pursuance of the second mode of
taking over the lines, that is, pur-
chase outside the contract, we have
recent!y acquired on grounds of pub-
lic service Alnavar-Dandeli and Nan-
jangud-Chamrajnagar Railways at a
price mutually negotiated with  the
Government of Mysore acting on be-
half of the District Boards. A similar
offer was made in respect of Katha-
kal-Lalabazar Railways but could not
be pursued to a final decision as the
managing agents did not evince suffi-
cient interest. About the  third
method mentioned by me, these
powers can only be exercised in the
manner provided in the Act. There
are th'rteen railways privately owned
and their total mileage is about 500.

Shri U. M. Trivedi: Do they contain
the port trust railways also?

Shri S. V. Ramaswamy: No. Of
these, four are managed and worked
by the Government through the
agency of the continguous zonal rail-
way administrations. According to
the terms of the agreements, the
Central Government in respect of the
9 railways and local district boards in
respect of the remaining four rail-
ways have the option to purchase the
lines. Such option of purchase falls
due at regular intervals of every
seven or ten years, as specified in the
respective agreements,

Mr. Deputy-Speaker: Hon. Minister
must give me also sometime for put-
ting to vote the cut motions.
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Shri S. V. Ramaswamy: I will
finish in five minutes, Sir, Then, hon.
Members ask: Why not take them
over? I would quote what Shri Jag-
jivan Ram said when he was the
Railway Minister:

“That is a question which comes
up at every session of the House.
It is an important question, no
doubt. But as I explained in the
Rajya Sabha, a decision was taken
two years back not to nationalise
the Light Railways and not to
expend our resources on taking
over a facility which was already
in existence but rather to expand,
if we have the resources, for
opening up new lines or for the
construction of new lines; and that
is why we are not at present very
enthusiastic about nationalising
the Light Railways.”

Hon. Members ask: Some lines are
working at a Toss; why not you take
them over? Is it only a question of
transferring the losses from one sec-
tor to another?

Shri Nambiar: No; we can manage
it and run it better. Those 'who man-
age it now do not do so because they
are assured of the subsidy of Rs. 10

lakhs. Why should they improve it
or run it well when they get this
money?

Shri S V. Ramaswamy: I know
why it comes from Mr. Nambiar. He
is interested in seeing that all the
workers, even those working in the
light railways, should be brought
under the CPC Scheme.

Shri Dinen Bhattacharya: Some
railways are working at a profit
also. Howrah-Amta and Howrah-
Sheakhala.

Shri S. V, Ramaswamy: What pro-
fit? A few thousands?

Shri Nambiar: 1 am speaking not
from the point of view of the workers.
but from the point of view of the
economy of the whole country.
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Shri §, V. Ramaswamy: I shall now
refer to the point about the inflated
rates. It is not on the Fatehpur-
Churu line alone. I have got a whole
list of lines where thig is imposed.
May I in this connection quote what
Shri Lal Bahadur Shastri stated when
he was the Railway Minister as it was
he who ordered this line to be con-
structed and then he made a state-
ment:

“How are these new construc-
tions going to be financed? The
only way in which such construc-
tion seems to be possible is to
provide for a recovery of charges
on the basis o inflated mileage
for a limited period so that the
projects may not be financially
burdensome. This device may
also profitably be adopted in cases
where a shorter route is provided
reducing the cost of transporta-
tion substantially, the whole of
which need not be passed on to
the consumer.”

Repeated examination of the work-
ing of this line shows that it is not
paying its way: there is hardly a
return of 2 per cent on the capital
outlay, The loss will be greater if
these rates are reduced to the ordi-
nary level. There are other sections
where rates have been inflated as
much as nine times. That is as far
as the old construction is concerned.
In the case of the new constructions
on the Gop-Katkola line, it was one
and a half times; on the Fatehpur-
Churu line, it was two times. On the
Khandwa-Hingoli line, it was one
and a half times. On the
Raniwara-Bhildi line, it was 90 per
,cent. ‘There are other light traffic
sections also where the inflated
mileage is given, It is not as if the
inflated mileage is on this line alone.

Shri U. M. Trivedi: Why do you
bave inflated mileage at all?

Shri S. V. Ramaswamy: Coming
to the point made by Shri Sinhasan
Singh, I would like to correct myself
and then correct him. First of all,
let me correct myself. There are six
air-conditioned tourist cars on the
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broad gauge. Well, the other need
not be corrected because I mentioned
there is only one metre gauge air-
conditioned coach. About  broad
gauge, I said. two. It is six. These
are not called saloons; these are
inspection carriages.

Shri U. M. Trivedi: Call them by
any other name; they are known as
saloons.

Shri S. V. Ramaswamy: Of course,
by whatever name you might call the
Tose, it will still smell the same.

‘Shri U. M. Trivedi: It is not a
question of a man and a woman. You
call it a saloon; it is not a barber's
hair4cutting saloon; it is an officer’s
saloon. The reason why they take
saloons is the officers want to take
their wives with them!

Shri S. V. Ramaswamy: It is an
inspection carriage; the description
gives the parpose for which it is used.
(Interruption).

Mr. Deputy-Speaker: Order, order.

Shri S. V. Ramaswamy: I will
take only one more minute.
Shri M. L. Dwivedi (Hamirpur):

He may continue the next day.

Shri S, V. Ramaswamy: It is not as
if some carriages are removed from
the train in order to admit this; it is
not as if some room is kept from a
train for the sake of attaching an
officer’s carriage. It is neither of
these. On the question of over-
crowding and relief, I may say that
many trains have been strengthened
and new trains have been introduced;
the runs of some of the trains have
been increased.

How the attachment of saloons
which was occasional should be
avoided and how it will improve the
conditions, etc., is a matter which has
been urged by the hon. Members.
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Shri Nambiar: Convert wll this
into third-class.

Shri S. V., Ramaswamy: You must
understand that these officers have
often to travel to remote areas. I
have been to the remote construction
sites like Bimlagarh and Kiriburu.
(Interruption).

An Hon. Member: Go
class.

Mr. Deputy-Speaker: Order, order.

Shri S. V. Ramaswamy: How can
we go, when there is not even water
to drink. I request hon, Members to
have some sympathy for the officers
who are working in remote areas,
inaccessible areas where the construc-
tion of lines for mines is going on.
(Interruption)

in third

Shri Sinhasan Singh: I challenge
it. (Interruptions).
Mr. Deputy-Speaker: Order, order.

Shri S. V. Ramaswamy: We are

doing the utmost to relieve over-
crowding by other means.
Mr. Deputy-Speaker: I shal] now

take the cut motions and put them
to the vote.

Cut Motions Nos. 14, 15, 18, 19, 21,
22, 24, 25, 27, 30, 31, 32, 33, 34, 35, 37,

38, 39, 40 and 41 were then put and-

negatived.
Mr. Deputy-Speaker: Cut motion
No. 47.
Shri M. R. Masani: No. 48 is
there.
Mr. Deputy-Speaker: 48 was not

moved.

Shri M. R. Masanl: 46 was moved.
In view of the statement of the Minis-
ter I am withdrawing it. I moved it
myself. I made a speech.

Mr. Deputy-Speaker: It is not
moved. It is’ not on the record
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Resolutions
Otherwise, I would have announced
it. Anyway, he ig withdrawing it

I shall put the remaining cut
motions to the vote.

Cut motion Nos. 47, 48, 50, 52, 55 and
56 were then put and negatived.

Mr. Deputy-Speaker: All cut motions
and taken cuts are lost. I shall now
put the Demands to the vote. The
question is:

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1965,
in respect of Demands Nos. 2 to
11, 11A, 11B, 12 to 16 and 18.

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take up Private Members’
Business. Shri Hem Raj.

Shri Sezhiyan (Perambalur): What
is the time allotted, Sir?

Mr. Deputy-Speaker: We will
adjourn at 4.30 and give extra time
some other day.

Shri Sezhiyan: My Bill is on the
Order Paper. I may be allowed to
move it today.

Mr. Deputy-Speaker: Yes.

14.27 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

Shri A. S. Alva (Mangalore): On
behalf of Shri Hem Raj, I beg to
move:

“That this House agrees with
the Thirty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 26th February,
1964.”
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Members’
Bills and Resolutions
Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Thirty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 26th Feb-
ruary, 1964.”

The motion was adopted.

Shri U. M. Trivedi (Mandsaur): I
do not know what particular proce-
dure has been followed in having
these private Members’ Bills being
considered for being placed before
the House. For the last two years
I have got a Bill before the House.
What happens to that Bill, how is it
kept down?

Mr. Deputy-Speaker: He can discuss
it with me later.

Shri Bade: The difficulty is, I do
not know what happened to the Bill
which was already submitted here.

Mr. Deputy-Speaker: I do not know
what Bill he is referring to . . .

Shri Bade: Constitution (Amend-
ment) Bill regarding Sindhi language.

Mr. Deputy-Speaker: The hon.
Member may come to me and discuss

it with me.
st ®o @o fyER  (FRYT)

N WPRA, SrEIE dvad FH
& forr &rs 2 w1 awa faga g
tq o g as § | AU e § fr o
FI9F G AT I YSAR &' AR |
g9 a%g ¥ W Fad R & € fuw
At o7 f& gug e €2 1 fasdar
wifg |

Mr. Deputy-Speaker: It will be
part-discussed. It won't be affected.
We will give extra time some other

day.
Shri S. C. Samanta: Bill to be intro-
duced.
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14.31 hrs.

LAND ACQUISITION (AMEND-
MENT) BILL*

Shri S. C. Samanta (Tamluk): Sir,
I beg to move for leave to introduce
a Bill further to amend the Land
Acquisition Act, 1894.

Mr. Deputy-Speaker: The question
is: )
“That leave be granted to intro-

duce a Bill further to amend the
Land Acquisition Act, 1894.”

The motion was adopted.

Shri S. C. Samanta: Sir, I introduce
the Bill.

14:314 hrs.

DELHI PANCHAYAT RAJ (AMEND-
MENT) BILL

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Naval Prabhakar on
the 14th February, 1964:—

“That the Bill further to amend
the Delhi Panchayat Raj Act,
1954, be taken into consideration”.

Fifty-two minutes are left. Shri
Naval Prabhakar may continue his
speech. He has already taken eight
minutes.

st 7w e (fet-—ae
am) : S9Tews wRed, &Y 9w faw
feeelt qaraw aw wfafraw  dwifag
FW & fad 7w ge fme @ 7))

#Y oo faeelt do1aw O (-
g7) fawr & ag gwa fewr § 5 aw
sfaftew # a1 94, 38, 30, 3%,
¥¥, ¥¢, 5o, c¥ ®IT oY FT §WNMT

¢Pyblished in the Gazette of India, Extraordinary, Part II, Section 2,

dated 29-2-1964.
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[ 7@ T
frar sz | 3@ F afafoa &3 ag W
9y Swe frar € s qug,  3%g,
€00 WR &Y FA 7Y Tl F
W g% gaiaw fEar s

sy, qar fF &7 ogw w7 oar
o fadgs 7 g wEawsar € |
wgt aF faoeit & AT GATH FT TG
g 99 # ot A gmE faw § 9T A aw
AIEFFAT T AT § | qar ¥ oqgd
w1 a1 5 ag faaas qewy ¥ am
a1 | 33T I F A3 F gF ar Fear war
< &q qr faar o 3g awg afdfe-
faar aza FF1 f AT I4 AT
affeufuat & w¢T fex ag
TER AT AT HF F9 ITIFT T8 AAT
qear 2 1+ &% 39 fam oY faaaa frar ar
W ars & fexwgarg fF a9 ag dfew
& mrar @) @ g s £ yam frafaa
¥ @awE ¥ W § fF o wis
Agdl & 9T =7 WA TaTl F, A FHTY
& S fF gwrEA 71 UE T §, SR
IT § FgF AL A9T FH  FEA |
ggt oF @ T & fE 37 quwmat ¥
W d@5ew fFw 9@ 2, g 9 By
Ty &, 3@ WAT F T AT AT
# T §, @1 gV AT T IF *I
WINT &Y O 929 faar & 1 39 ag A
TIEET =T T AT quTHEl §
3% 8 | sfad A9 ag Fev § fy afe
NG G137 93T faQr g 1 ag wT #Y
WIET § A9 G9GT @97 w1 F=A9A
HB! TFT § FT GHAT |

W TAF § W 9 g ¥ W
JAAT § | T §HIT § W 9 949719
q3 gUEN AT A A FFW AT geS
IE ¥ @ wRT |

TF T AgeAqW T 4 & FF hiw
N F I N FWASE § @A
% ag FIHAAS AT ¥o,000 UFY
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(Amendment) Bill
I R | I SAAT A W gy @
TA T AT & 91T UF 39 a<g F
G FAT &1 §, fF ag 97 9 § i
A F AY Ears o@wr AT 9T
TE IFFT AYAT THIT § AT ITFT AW
qY A I F A oa |

qar 3@ T , e, et @
TR T IT A § | AT SO arer I
R 78 wwmar & fF a9 = g ar
TfaFR 39 F FI g ™ g AR qg
}@r mr g fF agg @ TEr § gy
I Ay JqF woarg o w8 §
HI 37 9T FTT UF g1 T4 1 TrEw
T T F H AR A FTET F SAET
g, IEY qumaA fadfaer €7 G @ o
ag T2 mar fw 7 gtz w7 & o
FHA FIE AT TG § I A ;W A
FT FEHAT FL T A1(RC | GAT TG
arfeq ar f <7 %1 a8 & geran swar
femg Qo @dY famgr w0 1w AT ar
TH 78 qF & qAH gu fF sw
g9Taa gfafy & z@ o &1 oF afwa
s foresd g #=r @0 91 % gg T
AT A F FHA § Iq AT FAT FT
IHA F g F IC I A1 IaT fL A
A, S 9T 93T oA ST AT ag g F
sfaai 71 fear w7 Sife a9 T
& M= foww for aw wr & fag s
T E | 9 F v, g o wd
g | frg qar @m mn fF oA AT
sl &7 afeqa Wy F A ag ad
fRar mr w1 T a0F & Aoy Wik
Wl & s I9 FHA T IqEwT
AT w g | dumdt oSw dae W
¥ ogy Wt 7B TN arg o 0f 4F )
qee faeet & o7 feY wfawz & ag 5@
F WT FW T | I qgT TR TFLH
T fFa T & fEeg ey Ta § w
F qIg ¥ 98 T g & frafraa g
37 wwewl F weqe & faar mo
& A0 e Wi g fF @ g Y o
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Ul gt Ft qHIE § I qAr
q&r ITF T grar Tfgy MR TE a9 ¥
grafa wa o & w=e @ fafgg @AY
ifgq #T SaF1 FEwarm ag gev
aIifge 1 afx g wiw qa F IHA
Hfus § AR ITFT A F fAq I9qwT
FEAT § A7 AT W ¥ gAm o &
g a1 ag =ifee fF sast 0F F I
2 fear sma /X I9E SO AT I g
S9 T AT F AT AT F FTH D
T & g THm $T I G2 3 JUAT FT
fasrg +F g1 g% 1 feeg 3T O T
g fr N 3= I oW & we wfawe #
T AT & a8 A9 {9t $1, 79 1 gAE
T &, FEAWT AT § ITRT FZ AT
wgarar & | §4 3a faT oft Fay ar w7
ura & w7 § FIF a8t @ aw"T
g =0T AT AT WY | AT FHIT TG
F s ar @ § ar foaar fF A
&a gifaq 2 fear v g, feoelt fawrg
FfUFTT FT AR A AL FF qIfaT FT
fear o &, wewa ofar feme
g A g, 39 T F qar @) mar g
IR F A A AT fEA4r 0 3AH
wrfaaTT & 1 I § 37 IR
FTfeard | g9 g3 wI T IW AR
F AT W FifF g7 T8
qg 7ATT AT § fF oAy wwoaw F
X § | wE F IS A1 IAA ;T
T §, 99 TE F agT A NgHT ¥ qg
fear @ 5 sree warwal & w9 Tmwa
 farr & s a8 Fer & v 28 A wifstre
AT AT FT IR A A AT qg A
FOF AT FT IAT 4 7T IqF 07
W@ I AfET 1 Ot waedT F wR
ag S WA AT FY FAIT g AR AR
IAFT FIE AT M W AT agFA
Qa1 Wy g &Y 7g garg faar
f e, 97 T I ] T9F FIL IV

wfaFe ar gy, IqF F F9

PHALGUNA 10, 1885 (SAKA)

Panchayat Raj 3098
(Amendment) Bill

&% g1 F1fge | H¥ 3w THET qray
W @ g

FHY THIT Y Tgd aR qfered yeET
FY T A 7Y F IT F) Ag F 14T FF
oTq T gwaw A et a § 0w 9y
T a7 F AfwA I961 9 WA § FF A
TU AT & SH 9 FS T (AL
TFa § wifs o9mad o wfufTas
Y feeelt &7 & vad gar g fF WA
28 9T ¥ g g WL q9AT F
2¢ =gl # ¥ {¢ WS IgF fawre
g, wam ¥ faeg g q€ W e A

gEr g 9 wFA g v &% &

A0 TZ | [T ST 9 g f6
TG & AT F BT TAET F I AL
T2 o @ e o @ ag wa & R
g FTF ¥ 3@ a@ # FE wER
agt fear war & o 7w fee 9% IR
Tz frdl avg § T FE A @ At
faagar fawd@ & 1 ot fowma Q@
Frr AT &, g | & 9 wEedt ¥
MG 9750 AT AF TE Fa7 70 §
f& gara wum faaga IqET FH FT
@ & A grar ag & fF swrad g g
FEAE FET § a7 98 q& TR
Far § £ ag 99 qamd #1 § g
Fq ar & | 2z fafaa @7 & o
9T F JT qgeq & T A T FCAR
§ A qum ot g7 w7 AT g, ey
TR AT FEIT T FLT IFF FJIAT,
IaFT af T, WAIAT TSAT AT A9 F
aAET gaEqt &1 | A 39 fa@ § ag
spaedT 1 § £ afc g e & ageat #
Tgwa U™ ¥ faeg @), a1 gt wawar ¥
¥ faeg ufavarg-seara qvar ST
=ifgg AR wumA F gar fewr SvAv
wifeq 1 % srrg e gar  fF wena A
THA F AR GA@T FT gArd F A
v |

T AT FT OF AT I anafa
39 & 1 97 Il W1 o e faAw A,
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[+ 7 wF]

AR 9 AT 9TH /W1 § av o
weTEd § WA 8, A 98 94l aE ¥
AT F AT W qT {FAT SAv
AR I9 H FO A grT & 1 T faw ¥
I ag g7 fear 5 99 ¥ swrew
T QT U0 I@ g Srge | SR aw
TE ¥ fawry #T gy @, gEad &
@R A & faFrE &1 FX | GEl a%
T F7E FoFWT T, 997 9 T,
FN AT, I WY T FE | TG aF FHNA
Y F 9T I FT AFCY 2, IgH1 A
W I §o1 9 W/ 99 &7 F1 fawa-
g § O, IfFA TAT T8 g Tifge
v TRy fore avg & fow 3, 9y 7%
YE A | ¥ fAiew-gia § & faers-
€T 934 §, TR W FHET |
¥ 99 Al fawmEet § T g Al
& zaa & & grar ag & fF war w50 &
fe g7 & 7 s%ey 9= & T far,
ag 4 P T ? uwe-fw A BN F
w0 QEY A gt §

#Y Y AiaF-fAOTEF Ge & AT
T@T &, T TREFR IqHT S IHT F7 o,
ar wEt F AT OF AT T gEA w;
TE 2, aF T g1 WE W7 grg aw
I et F &9 gY WX foed guoaw ¥
R &7 g fAeniY | | gre I% 8
f& S guTT a9 7T, T9 9 OF q¥E G
fexex g ¥, g gawd SAET &
w0 & aear g fE SEMAT G1 %,
AfwT 3a% w7 F v B ¥ wR FH
R G2 § D gftar Ft o) g gars
g e

37 weat & ama & =rean g f WY
T faiTs 1 R @ w1 |

Mr. Deputy-Speaker: Motion moved.

“That the Bill further to amend
the Delhi  Panchayat Raj Act,
1954, be taken into conside-
ration.”

FEBRUARY 29, 1964

Panchayat Raj 3100
(Amendment) Bill

st wo @I frAdt () ¢
A wEeg, & WA w_Er § TH
ot &7 T9r @A T g, fag &
ZTU IR Tq GEA F €A1 GAqAqS U
*F gure &Y W) e fFr § AR
$B TawE U SEfad 5 § |

Tm W< § davag e sy g, forad
oifaT &7 fadedIFw gar § WY W &7
# o7 F( @EE gAT & | i gL FE-
warfad &9 &, 59 ¥ g9 U HEd
g wrfeq ur, aifF wwed W AT
e T IR F FAES T FAT |
foreg G O § aga | odT TR At
g q% 2, {914 & F10 aF areata® qAEy
¥ wew w21 TR R\ FE A4
wwa & fa darma &ar #7 wfad o1 fadeal-
w70 {ar oy @ WT qiE F aree &
g wfEr wiEl ¥ ggE T A AL o
afFA afEl #7 99@d el A9
Al F o el wiwat @ A @
nfagar § |1, S= & ofvaes & fao
39 ¥ arg F7 quTafAE wfad TG E
& S g & T % 2w A qE A
@A AT § ATRE AE g | Afaw
fo7 oY @ g9 FTE &< 9oI4, A I
g2 #1 g G § vod, aIfF S§ W
qfxaiEA & aE A &1 aF ML EH A
wfad v St fadeSiw o fFar @, st
99 ¥ qU A AW T3 aF |

fog qg ¥ oo wfaq &1 QU@
e ’g,mmqwmwi‘rméﬂj
AMEA(E | AR Tnd ¥ U AW HEa
47 | S ¥ UF wEed F EadT AT,
&t f5 g8 i & fawrE A | o
AR ¥ fewre 9¢ dg@r TET, SR
Faaerdy, mfE &9 §, wfad & 0w
F1 Izar MNT SHEF 4T 0F AT
3y {27 | § demd #1 A q1F 9F
W @ AT § WHT § a7 gAY
fagear gwr weT wAT WX 9§ W
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ST &Y A 1 fR &T .
w ¥ qF v A %% fad 1% )
IgHT EEAT FA ¥ fAw #1E qrad
T ¥ I = ey a1 o geard
& yrg quAT F fFAT 91, AfET Ao
TiEt ¥ ag graq g 7 5 frady andy,
IIFT AT | AT qATSA FY AT AT T
TG T A1 TEE@T g, I4 0 vl F
AR OF 3 7 AfE gAR W[ A
=1y gY wf & A o7 % g e &y
g WFT AECT TG F OQ, qq dAF

L AN i1

YT FCHE A 97 AT F FAGT
& qaraT 39 & fav o yoda
dam & fau Fo-gorfaq et o
GuET TR FT E4TIAT FGT §, AT TG
qgar WY IAET Fqed g fF TR
TUTA M GIFT HSET & TN 5
TFR & FOAT FH GEAAEF F
ghy & W N wfwwR 37 w1 fAer
g TFX F AEANGAT 3 ITH0 qUAA
T gFd § qUF 3 37 F F1H H geaE
T F 8% | = AR fafg it yaear
w1 gerwr Ty F § fF A T AR |
39 FT qEEAT NI @Y fF T " A
T FAH-qET geATS § ¥ 49,
TR & FETa ¥ 9T FT AGF | AT QY
8FT W& |

T A g @ g e
"t wEf A et ¥ A
geer & gamE o A 70 & fag
W@ E I aFa g fF o aHm @
fadaw & @ifcg F § JEar @pfa
T fa¥, wifs owr T9@ FI g AAH

& G ¥ EOs § AR faEorEs

forare w0t | Afew & oy frdeR &
9rEa § f Aee wee A W gEe
X &, § areqd § W=y § W) sw o

PHALGUNA 10, 1885 (SAKA)

Panchayat Raj 3102

(Amendment) Bill

53 gaE Ay &, A gd ST
Q| wo =gy | afe ey fasft
HIET FT IETT & @ T T MIAT A1fay
fF a7 Faa g faor 1 & af
w3, faoft e & faggs @ ag
|

@ F wfafe @ fawr 1 5m
ge a7 f & @ € 1 afs g A
F 9 ¥ g3 ara €t 5 9% g9 Afeat
& o T w1 faaww 3w 4 &, ar fafu
AT 59 O faard FF # wawmw
gIR FT F I FEWOAT F1 AAG
gIEq § HX FO  @FAT 97 | 99
FEFE T FH AT 9T TE g0 &l
STET WX W I AT & wfafaty T A
o foareal #1 3@ § AN WA F
fFar o @war 9t |

# 9rean g fF g 3w ¥ o) g
TS AT g, 39 &7 qreatas wal &,
g=ars ¥, afres sa9 F o awwe
FIH S AR I Afg A 7
I T | gg T &) qFAT §, ST TR
TFaT ¥ 779 o AX A fafu-faQdt
I &, A IIET F AN TA §, A I
@A ¥ fau gfeq @A o g
q

3T Wl & g § A 91w
¥ @ fados @1 @F@ w3 § AR
i 7T & W F%ar § oAy
O F1 SH W I FAT FL

st gt fag (FTAT) : IuTEE
qeI3g, § wAE T@aq S AT FT
| faar §) 9 & fAu gegae 3 g
IR 2T FY TAAT H 1 faFwAl FT gha
ggTw @ g | ag ) faw ag 9 §,
ag Y areTer Wl & Aany ¥ fag
I frag
fawr %1 aifew 7 & F9ity afaw fafr
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[t zmare fag]

< F T T A A &0 afw
TF AU FE AT g A WE T q4y Y
T fF g T I IX afw ¥ 0 A
TF qX FF AA Iq 9T ¥ & @A
=ifed |

T AW A FAAT Y AATE FT
Fa foar & Tt § oy faawy g
graa o & fF @ar w1 w3 g, &
Y SR F) Ay & ) L e aar
B & e amgelr &Y et e @y et
&I F9g § @ gAvaT F & ognfad
& fear smar & 1 S qAvAdT o9 #
qurgat @ afaEe fry o &, 9 faw
FOT & | WS WA AT F T F)
7g gF ot grafa & R fr . R
TAA FAT &, IAFT JAEAT TF a8
ﬁ@mﬁ\awomow::mq'(
g AT 8, IAF _A "qH | UF T3
fadz %fﬁ({ IgFH1 dlo Sro o FT
qEA EIAT 93AT § | FEHTQ qHRAT
IR W IE ¥ T FJ &, Ay
IreTEr ®) G Ay Jmar @ 1 oamw ar
s @ faar war @ afF gud 9@
FE TEa 7 & fF o sTQRE aw
W 2, N T AR T
@ § A A @ qF, IEH T®
T TF A A FHAASF FH G
F @ &, I9% faars $1E gmA ¥
% | TE Fog 2 fF gEra gz aAaw
T AGT W 2 | ¥ 9 a6 @ I
FHar § 99 qF 5 oAdy &y A
Al F T A | ST AT A
g & 9l £, wsE @Ry wr Ef
@ A et @ AfFA Jadr A W
T o &

# o A fratew ey &
FIATAT § | TF TQEIALR A TR ST
¥ g fF ag aad fF g9t & e

FEBRUARY 29, 1964

Panchayat Raj 3104
(Amendment) Bill

FFer X § 1 qura S ¥ W WA
¥ srare faar fr cngr & fe=i & q
aTET & agi, gfwe gedeex & @t g
ggaT fear 9 @ g feAl W qE ¥
fcaa g far A I &
gaX &9 #< faF o | ag wuvA S
TA A I ¥ o3 oA & S
g f& a9 s #Y I & wma
Iq aF AN OH g fagmag qar g
Qm f& 7 gy W d=ag ¥ a3
arfeas &, a9 a% 17 78T g1 FFAT @ |

Tro Ao e WA (ATTE7)
sy ?

=t gma Fag o wER ¥

Tro W0 *fo AW : TLHIT IAT TEY
qEar g |

ft g fag o W 9ER
T T AEA ] a1 [ am gx
TAFT TAAH FA | F FAA THTFT Y
¥ FFm fF ag s AT T F F[EiE
W IEr Gar fEar @ faadr o
qarfeFare IR Jw AT U OE 8§,
g 99 qHT A | IgHT T8 IHFC
asA I )

& g ¥ FgAT 9 § R o
TS TGS IHAY T G F
T @ & IAR Y 9T [T A
ST fa¥ md | wver g ag & fF
TF oA F T AT W FE T
I T[T TN TR TELT AGHH FAT
¢ @ oaF faq swfa ¥ fag S+t
TEAAEIT F qrg FYAT TIAv § | o
ST TEHIIRTE F v WA § a7 98
a1 IEwT qUAR § S TG fav awar
¢ FifF |t wd @Y, fEAE A
TUAR TF ¥ Ff 9T 7 faorn ga=<
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TE F A e 37 o fay sar
T AR B: 6 F QR AT IAR! AAF
¥ g gavar svar § av g fear swar
g fF oy AEa gER ¥ Q9§
g FEAAN ¥ 99, FT 1 A@E |
9% FT T TG fe@qr ST |
# augan g & w297 §1 R F@@aa
fed s

atH a9 F1 I8 giaEre Wy gEr
wfgd t% TiE 7 @1 A fagdr g
g A1 gfewat ¥, dewg waw@ ¥
g ATHAN JEAT FT gFAT g |
SFART § WA F gl F fow, Fo
A F fAC FEF gEEE F8 #
T$ & zEwr W IEAE fRar A
aMfed | gt AT dsom daT @
T FAF I FTIFW foRAT TE AR |
a3 w1 Ar & fF R ¥ uwr wF
FRATE qT AT AT AEHT qIT &, Hvawdy
F arg wWEH qAar g Afsw ow;w
WAT 7 TG FYEET &1 Fgl Ay
fAdg a4, 98l F gfewq, a@i &
dgord A a4t & ara, 6 F a9
sRafrad ) &1 FOS W@ W
el A & fo qrF @A aF & foag
FAA AG & | WR qiwE § AT

T &A@ @ AR ;W IEw

qggE q gar | I # dJEw@
i ot & R 9T fag
AR S1EET FH N & Z AL
FEETY FEA § A1 v T 78
¢ fr gfmal d AT FeE A
AT & @ 7F | Fq aF a8 AT W
WA 99 qF @ HI ACH-GFA H
WTEAr g9 Ag gEar § 1 faw oWt
¥ gk fad fgmw wv awew
2, fart AT 3 qEISt 1 Fre FT W@t
&9 garar g, oA AE ¥ et &
dC w3 g € faw o q
M@ # A FR I gy

PHALGUNA 10, 1885 (SAKA)

Panchayat Raj 3106
(Amendment) Bill

ITF T M MR FT TEAHTA FA
ATHT AT TG AT & | F AT I
FueagE § | qHE AT IR
aftF § | oW foar q@wET ¥
IHT a8 " fear g 1 A Ay
Y, gOfgd IR TN AW A}
faar s §, agEEd F1 TN AL faaAv
s R, faegiv e & famto faar &,
ITHET T AL fEAr Smar ) SR
e faerr =fed o

T Weai & qra & 77 fae Iy @ra
Lac |

st oWy (E91) o Imeaw
qgteg, § Aad qWEHT S AT oIy
TR FAT & 37 Fogal # a0 F fog
ERTTE [T E 1 AW F a9 § ag A
R f&F fawr qemadt /1 Astga fre g
g Fad, AT U YSIaTia® e,
gAY U UST AAGA ALY AT GHAT |
gOT F T9 g faReAE g @ @
AR F6 g1 Y T & | I § @&
FIAT E | |AT AT M IF FIT Ffewd
qt, 9g A1 aF 99 EY ] | AfFT o=
WY g 3@ m A AT ¥ gl
21 9g fa@d a1 weT § AfA
&9 & gral § A JIF Frexa g T
&1 i # S aewTe SwfaEr §, S
RAMT ¥ qOEF WA F@T W &
foraa gra § e swR & wfer SR a=r
Ffza Y &, 7 sfaat & = o g=r
& Sudnr #X ), I F gl #
aa W aaTd, A W Y L

+ft amaE fig O sfed | fa
ar oy #Y wrE

st arewteY ;o oant § Strfqat o
o7 I § ) zefeT T oaw & AR
L eCABIE - C O e
o o fF T w1 fEReEo @
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[# aeis]
W@ & @ o snfoat @ ¥ faaer @
woE O, § WS Wt fEw § SR
TT A orw oY wied AE W @
wiE g Nt I wfwmre et
FTEga ¥R oaml ¥ gg o i &
W g & | SR W9 W qavaat
F AR F 3@ wuAT I g9l F an
¥ A, I Y fraw a9 &, 9% e
T Wt wfe § A8 € | safed gw
agd & fF a7 wffw a2 gl & g,
qar 1 A1 fadedFHr amt F gex
g, Y A ¥ A, I aF F
WN €, I WS HT GHIM AT @I |
9T ¥ "G WY G qTEAT FIH
Wr &, IaTE FW FL @ L, Mfy
YT 9w fFAT ST § 1 faesr
¥ qum@al F AT g av W F 5 et
W § @), T fawe wmeA a8 g
arfgd & s w@Fiar g @ Ak
g9 ag & WEAT a0 A 4 &1 O
F arifew feq &t @@ @9, T fF Afa-
T T qAAT g ®i | WA qF A
R T fegg €1 aw gy @@
R F T R AR A oW 2

faeelt #T W W7 2@ JT Oyar
g FonT fF Tg 9% wEOE @1 @y
2 | faelt @ & WY & AR 3 qrw
ol #1 @y I @ A 1 fem A oy
I §, S A ), 7 fw
T® &% a9 @I & AT TEHAE IgHT A
= ET ) W A I a0 A @ E
&t F g o1 qfF § 98 F9 Y o
W& 1 76 9F G Y e #Y Foe
g a8 @ 7 A fFY Frow & oW
fEFTE aOF ¥ FY R oF qdr ¥
aife7. i & v g a0w 4, faw @
oW g A w2 e
HIETET HIIM AT SEFT GHTR AT
& WX Y 23 S § I9T ofare
W 78 gEr } 5 e dw &

FEBRUARY 29, 1964

Panchayat Raj 3108
(Amendment) Bill

2 AT WTE § av S WET §, Ao
FREAE, IR FHGAE N AT
ST wedY g § ar o e T an
o wgaiarma E  gmwd
Fg1 fF 97 Wi F foaw a1 w1 §9
e e @ w1t 1 & g
I qHUT FIAT § | TR T MAA
wfw 1w 2, 9g W el AR
fadtesT gfooal & Tt s sfed o
feeelt oo & o @& dur A
em &1 s Fwa i §, oY i g
& St muelt gfom & Al g
AR &, @ e iz § 9 R e
FAr & 9AF e F T A A% §
¥ auway g f5 fom 9F) & qwe
g "t 7 A Y § 9% 98 qay
¥ | At wEww ¢ osw faw a8t
THTT (77 Y | & THHT @ FGT
FITRNISAM M | W AR &
qaaT O ¥, Y fF 57 TnaT ¢ ARy
2, 3 a9 AT §, IAN §T Al v
¢ o 37 wiwm ¥ AR ) afg
T N fr o fem gwa § e A
3K 92 fam 7% §, I O gEh A
faemm | & gwma g w st o
F T AE ¥ TEL qOEAT FW | T
SHER FT TR GG AT EET Ay
f& S anfrai ga<r s § ag faeet F
T AW | WT FH G § Iqw wiE
R FF FT =0T AT G |
15 hrs.

ot firxr AT (FiY) o SOTemer |
wErRE, S qAq TAEL A AN =
et ¥ gyad F F fod fadaw dw
frn @ Swwr & @ra T g F ww
ferd e e ¢ fr & W i § g
gAY M § owwar g T & W
AR # wwaEr g g d, Afw Sy
S i @ F @ R A Ay
F WMT 1 FER AT FE T



3109 Delhi

T gefRR A FE | w1 g
rAT AL & 1 &7 qg S WA g9 A
@ § 79 TaAdT 1 g 9y R
T TEHT A9 & | W 3G AE FY Gfenr
€@ T  fF A A @ oww %y
g AfFw dfew § B N A
21 T ¥ @ & a®
dfea 7 e § fF g ag Fv #< feam,
g v faav, ag @ faav dfsFA @9
Sfweq # o & a7 FE) O Y 1 GuTEAt
¥ gu 3@ € & @R e v
& & gama Jav § fF i duma W
WA F9 q A Aga v A =fegd |
TF AT @3 ;A9 aiearae
T FY |Y qI@r Y AT =l o

Ht fm wm@w @ @@ T
o e, T A o W g
=TT & qaT9 1 g7 forar 2T ey |
WX A FACEFES gA A1 ¥R
TfFRE FOM | q7 AR G9ET
M EE G AT & | 9 2@ R
19g a9t ¥ T AL AT | TGS TA
A 71 AfHA AR FT TS THATE § |
# oY Fgan g f6 1 ot w0 A 7 @
IV 79 3T SpfaaT T W TER
A F g oF quer @ &
a7 TR Ffeag g 5 W egR e
AW, AR TAT AT I/ 2
<, AW TG § A 99 2 4, A
FATAT OF T | R & FigAr A §
e g7 o8 Fe @ guWT § e 39 O
. WA FE AL AT | TF AW A T
fo afed ey fs F15 Aread g )
fireaT €XaT ¥ UF a9 9fsw F, oF I
F frers ¥ w27 6 Arew faow w1 o
T T AW I T 1 ;e
wEAFTFE AT A M GAFE )
&9 T ¥ TN IN I w7 fewew @
& | &, FTAE ¥ A7 A §, N AW}
AT ¥ A &, SART TH AL FE T
Fg QR ) fe@er 3 §, WK oF W@
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oY ATeS A gL TgT I S |

ofry & W fafteT aT ¥
R e g S 7o o # w7 @
g 7 forederd § %% @ g "8 8|
qrE wrefAat #1 oo w3 g, gar
# ara a8 R W g | & Sfesw aw
FgaT § Fifh 3@ F A4T §, K wiw F
WA E | AW AT R aTfer
ATfEAT 7T @ & | e AvSt v 4 g,
€ S N Y FEAT § | g SO .
Ry ¥ SR sEfewr & AfeA
SHiERl TS g GAEE AT FY
TR T o graY 87 @y & | a@Y amx
I WY 8, qU TG IN A9 @R | T
ot N7 GTER F AT T AT A F
g F99r ¢ | OF T {9 HON A
fr@ar femr #R wa @1 R fa,
WR 9% 9ER wEl AT 8,
B AA@ WA Far g A
IAFT AT TN AT FIE ALY , IR
T T HYE T

JaT TATHL S I AT gWET faav
& & IIFT FHGA FIAT § A AT F@X
g f Tadie 31 9T g0 T% HAA S0
X Ig a7 G S0 5 qF97 ANy WY
@Y I R § | 93 Ay &N A ar
T Efafe #1 3% 3 awa § 1
oIS gAY ferraat &1 A1 0% qger o
w&T (g7, AfF 39 9T THA FE QY
@ & A A, a8 @ g1 & g g
fF 3T aT WA & | gH A afsaw F
Y § A R § o faee ¥ ST gy
FE & I AR A THET F Ao
TF & wfaw quaL § | @A) 71 &
CUCINECEIREE I I R
=BT FTH fFar § | ooy 9=maat &
oY, AfFT fFT 0 S TEET 9
Ix g fFm S afega
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T Wi ¥ 919 § T qwngA o
@O F@T g

TEEW WAET W e A (s
A ) STeAs werRw St favas
WA T A Aw i g sa & A
st 92w & 59 & fod Ay g merrfe
& | T9 GHY 999 FT qI E@ET g
fe@srg %1 § S ¥ =g € gfe
FI ATET &, WX WHF FT AT qg AW
g1 fF et & wedY I @IHaAl # g
ot s 1 e o & forg &7 & 72 fa-
gow Iw frar mar @ 3@ w@ET § 99
@I 74 7 aver | safag fF e
g feeeft & fq% oF 77 g a1 @
§ o7 & s @i ® § #R faee
& fad uw Aw sgrw wmEe fqfEg
T R & AT gH 98 3@ & fr ag faw
TE Y TRTT | W GEIL AT FT
T & aga fafeam @ET S @7
%\ 59 IF q€ T & IG q9 gF 9%
fad £19 7 st g &I FT 9T
& o fr 9 # ofwaaq gar arfgy
WFARH wrEw #1 w § HF dF
A& aAr gFar | fwg o St wEA
¥ I UF A9 FE ¢ F waw oy
& a8 fafus &1, ag ver frar g1, 99
1 SEA a7 wffaddar a@ad §, 99
& ofrTe A T aFar, ST F fAd
# ggwg wEl &1 gFar FMifE g foraw
¥ st § € |y of@aq g s
R oo wfafaa §, 0@ foar 7€) @t
&, 9 99TIT T FTH A FX GFAT,
TE A qH AT AE § | Fav o g W
sy § fF oW 5w dWR ¥ qew
Y T & A 9w fod oy ag e
sifvard 78 & 1 fafu % ag ava 78 7
7 ¢ fr oSw & fa¥ ggr  foreT grT
LS|
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gw @Ml X U afwfy gEl A
bt f fargeam o 9 = dum &
I F AL 9 AYAT UH 2 | 9@ wiwly
FuF fogd ¥ o) a8 ugt w +fy
Frat | 9u # ug ferar v @ fr oF wvg
oF 97 a1, f5@ & SR w9 w0 w9
a7 | A FES 4 R wR agdw @
q Ty FET g, AR W &
Ig o1 7 ag 99 & g1 98 faw o T
AT 97 WX 9 WY AL gIAT 4T |
zafay feay gza & &5 "= @
Ay & grferams g e & a1 7 939 faa
& oY Ffas FEY EiaT, g AN WA
¥ fag A qae adi g

Shri Sonavane (Pandharpur): We
do not want any graduate or a man
with a degree or diploma.

Mr. Deputy-Speaker: Order, order.
He is not yielding.

Shri Sonavane: We want a man who
can read and know what the accounts
are.

Mr. Deputy-Speaker: Unless the
Hon. Minister yields, he cannot inter-
rupt.

it g ;oS # 3w wR
e g9 afufy €1 o w1 36
ar sww are foar gan £ fr o7 aga
6T 0% 97 fom & sox q¥ g &
fawe ar, ag 7 fow gaar ar WX A
g AT 9T, WL A0 qumy ¥ fowre
FTE AIHET TTF A1 IH HIHA BT GEAT
T Wt 7% | ag fad wrwdr 1 gear
a7 5 Iq 9T FHAT IqT 9T | qgi qF
/T ®1 99 & F< favary g sy ar

Shri Sonavane: We should not take
one instance and then generalise.

Mr. Deputy Speaker: Order, order..
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=t gox v\ T ag & fr
W a5l fratea & fodr @sr €Y ot
¢ 9 a7 Al Fv fawEre & ar
I 7 AT R A A | fah qamw
T @ fF i o= gerer P fawara
& o g2 aF 7 forw w8 7
R WY AT 1 FTH FC AFAT & | 5
FIE TAT AT A1 IWE I FT AN
# AT FE A ey

gafay & g qeer ¥ FEAT
g i & g@ & O § afaw faa=m
DA AE | T A AT AT & IT W
# oAt T anfg A = @it
FgT Y a9 qAT § forad Ak § g
&1 fagm® AT o3 | gEfay § ga
IR H FE @ T AG qqemIAm |
fec sy st omm g 37 o & &
e F g wgrafa & 1 gam -
¥@Ea & &% & 39 § faqdr w7 fiv 3
ug fadgs aow e &1

ot TA T : I IR,
qEAS TAT AT F 0N wG FgrIw §
A AT @ § fr gedid gamaw s
afufres o1 =g a7 & sogwT 78
frar | astEd e whrfaw F w9
1 7g s & 07 &1 ww W@
T Afwg F dama w1 q2eq ow
T § AR IIET FT TG A AT
g1 990T & T9T7 #Y d9AEmd AW
wfafram # ag #free fear manr €
& TIAT FT N I T IT AT A
AW FT ) S g i geat
9 FAQA | HT N IWE 93 fow
&Y qEHAT I T FT |

FER T F GATEG FY NETIT
R 1 WY Wi fow ) R
g 9T T8 grm A & fRAeges
YaTad 9T FE § IAH! 98 98 A
g5, qug A8 g | § A A
g Xt & fi G ot Fesiteque are
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FT § JEHT WeaTAAY TF FHTT FY
WA &, St ot §3er wetew gamaa
¥ S Y A U § IS IF weRTAAY
F1 &Y a2 fear & 1 G wwwT # TUH.
FT g g1 ot &)

f6T Fam &1 gars 5 q=9mE
AT & I GATAT FTHOTFIT T HY
fearn sa 8, ww aww S I =EA F A
forat ot it 2, o 1 wfaema
F § TSI AHT @Y TWH F
a7 & HR T 2 & o @ew A
@Y A A T T A A g
9g T T UF HTY THT FH W qqar
T ¢ AR 39 ¥ TEd ¥ T )
zafr faeelt & Y @ ar §, feeet
F o T & AR St GuEa F a9 &
TR d3 X TR € Y a8
& foFn o ST e g few 1w
g @ g @ W Peieq e wma
ITH! TIT GHAT W qeary F I96L
¥ gt s | e it awe wifk dare
far s & SwR o g s an R
I AT IGHT TET GET AT AT |
wfa 3 ot ag o  fF s g
grr =fgn o

gt T O s g afifT
IqY ft T AT w7 gEEA fEwAr o
Tg IC OF T SFUHE THAA &,
a3 ot 7@ a7 F1 & foea § f
wuT qgr f@r gAT wTfEm | od faa
§ ¥ e 95 7 g fF aw W) T
99T g1, & T QT g1 AT Afew T gh o
e 9 for@ @&ar g, S A FEy
WY JEE G qwAT AR IE T
st i ¥ &war @1

# sgar § a1 gy s
T T T TEAT & @I | Yo,000
mwﬁ-%ﬁmﬁ‘Qo,ooo-
w i § W afz 3@ e & A
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weaE WA - fae F A ¥ ar
T FT qF § | IgA & faaw
faaroi & 1 w9 W9 w7 T & qE
Tfe

it werare g - i A AT wfed

st qaw R S gfe gER
FIA AGH 97 Y T § 0T g Ay
I F qg FrA faer Jar 91 7T IqH
A e vt ot 1 w7 & fw ga
0§ A ag IO A g &, 9w
T oA #) A FE T A
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ot wraT Tt & AR g fqaus
&1 gwae foar & & S9T ward § )
AT wERT 7 TEd fagwr w1
frar & | & fox agm 5 =0 & @R
T TAT HEFEEAT g afeg
Y s § fF Al ag w9 € R
F T a1 W 3 mied
2w § quraq #9er M FON ar
AT WT GEL Al F AHA WIEW
€9 X T@ FH | ATHT I Fwg mifad
W & qw1E Ooq &F W g A%
A TEFT gL TSGT I T HHL TAT |
T wset ¥ aq & 5@ faugw &
aq| §ar g |
Shri Somavane: On an assurance.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his Bill?

Some Hon. Members: Yes.
The Bill was, by leave, withdrawn.

Mr. Deputy-Speaker: Shri D. C
Sharma....not here. Shri Sezhiyan.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 171) by Shri
Era Sezhiyan.

Shri Sezhiyan (Perambalur): Mr.
Deputy-Speaker, Sir, I beg to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

1 have great pleasure in moving this
Bill for the consideration of the
House. It is a very simple Bill and I
think I will not take much time of the
House.
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As you know, Sir, the working of
democracy rests on the well-being of
the legislature, the judiciary and the
executive. Now, taking the position
-of the legislature, especialiy the State
legislature, it is composed of two
chambers well-known as the Legisla-
tive Assembly and the Legislative
Council.

Article 171 gives the composition of
the Legislative Council and how the
members of the Legislative Council
are to be elected. They come from
different caategories, namely, as nearly
as may be one-third shall be elected
from local authorities, one Twelith
from the graduates constituency, one
twelfth from the teachers’ constitu-
ency, one third to be elected by the
Members of the Legislative Assembly
and the rest to be nominated by the
Governor. That is the composition.
‘The Legislative Councils are now in
existence in as many as 9 States,
namely, Andhra, Bihar, Madhya Pra-
-desh, Madras, Maharashtra, Mysore,
Punjab, U. P. and West Bengal. Out
of the tota]l of 670 seats available in
these 9 States, as many as 56, that is
1/12th, are elected from the teachers
<onstituencies.

The framers of qur Constitution
rightly recognised the role of the tea-
<hers is society and accorded them
some representation in the Legislative
«Council. Democracy, is government
by discussion and to discuss anything
the citizens and the legislators should
be enlightened. Here the teachers
play a prominent role if not a major

- 'role, in shaping the democracy. It is
well-known that the content of demo-
cracy is wel] protected to the extent
the citizens are educated, to the pre-
valence of literacy in the country.
India, a vast country and an infant
democracy, faces a very grave and
dangerous situation because the lite-
racy rate in India is only 24 per cent.
“Therefore, the first and the foremost
task of a democratic India should be
%o spread education to make as many
-people as possible literate so that tn
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exercising the franchise and in defend-
ing democracy and freedom, the peo-
ple have a better know of the things.
They should be enlightened as to how
the Government should function.
It is not enough that they vote once
in five years and give somebody a
place in the Government. They should
be able to discern and they should be
able to discuss the day-to-day affairs
of the country. So, from that point of
view, education plays a very promi~
nent role in a democartic society. Two
thousand years ago, Plato, the famous
Greek Philosopher, while defining
democracy said that ‘Education is the
foundation of democracy.” Only if the
citizens are educated and are able to
discern between the evi] and the good
and decide what they want they will
be able to exercise their democratie
rights and to defend democracy when
a crisis comes, Otherwise, if illiteracy
rules high, the people will not be able
to express themselves effectively they
will not be able to discern what is
best for the country also the best for
themselves. So, education forms the
foundation of democracy.

Only in an enlightened society the
norms of democracy will be well ap-
preciated and well guarded. Especially
in India where about 76 per cent of
the people are uneducated, the role of
the teacher comes foremost in the
making «f our democracy, Therefore,
our Constitution had laid down a cer-
tain target by which free education
should be given to all. That means
that every citizen should be able to
study and also get the benefit of edu-
cation up to the age of 16 years, that
is, of primary education and elemen-
tary education and secondary educa-
tion, For that purpose, we want more
teachers, and we want the position of
the teachers to be more respectable
and attractive. Unless we give respect
for the job that they hold, people will
not come forward in enough numbers
to take up this job. Even now if you
go to the distant villages you will
find many schools without teachess or
only a few teachers managing a huge
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team of children, That means that
we have not put the role of the tea-
cher in the proper perspective before
the people and the country, We do
mot give that much respect which is
due to them. Although laudatory and
aratorical terms are being used in res-
pect of the teacher, and much com-
mendation is being given and praise
bestowed on the role of the teachers,
although we say that it is the noblest
&nd the best of professions yet, in rea-
tity we find that they are among the
lowest paid persons and they are al-
most a forgotten tribe; and they are
not als> given the respect that is due
to them. This Bill of mine seeks to
remedy one such situation,

As | said earlier the framers of our
Constitution recognised the promi-
nent role of the teachers and gave
them some representation in the Legis-
Iative Council along with the gra-
duates, along with the local authori-
Hes and along with the Assembly
Members. But there is one small
snag in the sense that equal opportu-
mity has not been given to all the tea-
chers. Article 171 (3) (c) dealing
with the composition of the Legislative
Counci] of a State provides that:

“as nearly as may be, one-twelfth
shal] be elected by electorates
consisting of persons who have been
for at least three years engaged in
teaching in such educational institu-
tions within the State, not lower in
sandard than that of a secondary
school, as may be prescribeji bv or
ander any law made by Parlia-
ment;”

The main portion of this clause
which is to be discuseed now is:

“in such educationa] institutions
within the State, not lower in stan-
dard than that of a secondary
school,”

~¥hat means that teachers employed
o other institutions lower in standard
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than that of a secondary school will
not be given the franchise in election
to the Legislative Council under tea-
chers’ Constituency.

The total number of teachers in all
institutions, including  universities,
research institutions, colleges profes-
sional as well as general technical
schools, secondary schools, primary
schools and pre-primary schools, ac-
cording to the figures given by the
Education Ministry for 1959-60 comes
to 14,05,546. Out of this number, the
number of primary and pre-primary
teachers is to about 7,34,960. This
means that about 52 pe: cent of the
teachers are employed in primary and
pre-primary schools. Therefore, if we
say that we shall give the franchise
in the teachers’ constituency only to
those teachers who are employed in
institutions not lower in standard than
that of a secondary school, then we
are excluding as many as 7,34,960 tea-
chers out of a total of 1405, 456; that
is, 52 per cent of the teachers do not
enjoy the franchise now being offered
for elections to the Legislative Coun-
cil. Therefore, it is a grave injustice,
and a grave discrimination against the
teachers who are employed in elemen-
tary and primary schools,

When we see the pattern of educa-
tion the more onerous and the more
important aspect of it lies in the pre-
primary and the primary schools, Only
if the school children are brought up
in a well-knit way and well-cducated
way, they can grow up into useful
citizens and in later life they can’
come up to the expectations laid down
in the Constitution and to the political
and moral standards laid down there-
in. That is possible only if the pre-
primary and primary education js well
thought out and well planned, When
we plan elementary and primary edu-
cation, we have to look after the inte-
rests of the teachers also. Unless we
give them the honour and the respect
due to them, we may not be gble to
attract the best man and to expect the
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kind of enthusiasm work that we re-
quire,

At present the primary school and
pre-primary school teachers have not
been included in the list of voters for
the Legislative Council in the tea-
chers’ constituency. The Bill that I
have brought forward before the
House will therefore, I hope, get the
support of all the Members of the
House irrespective of their political
affiliations.

In proposing this Bill for the con-
sideration of the House, I may stress
once again that a grave injustice and
a grave discrimination has been per-
petrated against the teachers in the
elementary and primary schools. This
Bill which is a simple Bill seeks to
remove the disabilities that have been
put against them,

With these words, 1 beg to move for
the consideration of my Bill which
seeks to amend article 171 (3) (c) so
that the teachers in the primary and
pre-primary schools also may be in-
cluded in the list of voters, That is
to say, all those teachers who are in
the noble profession of educating the
children and educating the future citi-
zens of India, irrespective of whether
they are in the secondary or primary
or elementary schools, may be given
the honoured role and the status that
they deserve so that they also can
exercise their franchise for election to
the Legislative Council,

With these words, I move for the
consideration of my Bill,

" Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri Heda (Nizamabad): The Le-
gislative Councils in various States,
that is, wherever we have allowed
them to exist, are elected through inr-
direct election ' The elections take
place not on te basis of direct fran-
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chise as in the case of the State Legis-
lative Assemblies or the Lok Sabha
but indirectly, and in certain case®
through a limited franchise. One of
the provisions is that one-twelfth of
the members of the Legislative Conu-
cil should be elected by the teachers.

On this occasion, we may apply our
mind; to the question whether this
mode of indirect election is the cor-
rect one. Ou: experience during the
last decade or so, since the Constitu-
tion came into force has given an op-
portunity now to think over the pro-
blem again.

To take an analogy, you wil] re-
member, that in the United States,
thei - legislative councils that is to say,
the Senates of the State as wel] as the
Fed>ral Senate were elected in the
same way as the Legislative Councils
and the Rajya Sabha here, that is,
through indirect elections, Later on,
they found by experience that the
system was not so good, so healthy
and so democratic, and, therefore, they
changed over to the system of direct
election itself.

I think in the last 15 years, the ge-
neral level of consciousness among the
people has risen to such an extent that
it is time for us to consider whether
we cannot safely change over because
even a man in the street even the illi-
terate person has become aware and
conscious of political and public mat-
ters. My hon. friend mentioned that 78
per cent are illiterate. The question
of illiteracy is not so important. Even
the so-called illiterate person applies
his mind to political and public mat-
ters. My hon. friend mentioned that 76
he pinpoints certain issues in a way
which shows that many times I feel
he is more politically conscious than
many of us are.

For example, 1 was going in a scooter.
The driver happened to be @
Peshwari a man from the Afghanistan
border. After independence of India,
he had come over here. ] enquired of
him how matters were going on. He
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said: ‘Delhj is very good, We are earn-
ing very wel] and are quite happy.
Though the prices are rising, we get
here every thing, but water.” He meant
that the water available in his former
place in Afghanistan was so pure
and clean that that type of water was
just a rare thing in Delhij,

So many times, these people pin-
point problems in a way that most of
us, educated and literate people, fail
to do. So I think it is time for us to
consider whether we should not dis-
pense with indirect election.

1 know there is one practical diffi-
culty. In America this 1s possible
because they have got the biennial
elections and the Presidential election
takes ploee once in four years, There-
fore, the two elections synchronise
and there are no separate elections.
Here the life of the Assemblies and the
Lok Sabha is five years. There are
biennial elections for the Rajya Sabha
and Legislative Councils. Therefore,
weo have to readjust the period. But
this is a matter which can be decided.
Once we agree on the principle we
can find a via media. Then the peri-
odicity of elections to the Council may
be changed or the life of the Assem-
blies and Lok Sabha may be changed
80 as t> suit our requirements, But I
strongly put in a plea that the time
has come for us to think of doing
away with indirect elections.

Many times we hear of very serious
defects in indirect elections, Where
the franchise is limited, in a number
of cases there is great scope for pres-
sure and corruption In a number of
cases we came across very serious
complaints; it was even said that mem-
bers of the Assemblies had sold their
votes for such and such amount. All
these things would be done away with

if we change over from indirect to
direct election.

. So far as the subject-matter of this
Bill is concerned, I think the amend-
went is a véry healthy one. I support
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it and would put forth two more fac-
tors for the consideration of the House,
One is that teachers even in th. pri-
mary and other schools are equally
politically conscious as the teachers in
the university and higher institutions.
It may be that 14—15 years ago the
level of consciousness between the
two was different. But today the level
is the same, thanks to panchayati raj.
Taking democracy to the grassroo's, to
the villages, we have created this
consciousness Every thinking person
has bocome plan conscious. Therefore,
when that consciousness has increas-
ed, I think the primary and other
teachers who are now excluded from
the franchise today, also deserve equal
treatment as the other teachers,

The second thing is that not only do
they deserve the right of f-anchise,
but if thcy get an opportunity to rep-
resent the interest of teaching, I think
they would do better than the present
representatives would do. Whether
they wil] get that opportunity or not—
because being in the primary schools,
they would be scattered in small vil-
lages; their contacts will be far ]less—
given the opportunity, they would rep-
resent the teaching profession far bet-
ter than the others. I say this because
the primary teacher is the most hard-
hit person. This is so not only in our
country but in every other -country,
except probably the USSR. This is
the sorry phenomenon everywhere.
Even in the US, I found that the pri-
mary teacher is one of the lowest paid
men in that country. Almost the same
is the case our country too.

Therefore it is time that not only
is he given the right of franchise, but
he is also provided an opportunity
where he can vigorously put forth his
own interest and try to further it be-
cause, after all, teaching is not only
a noble profession but as my hon. fri-
end said—here we unite—it creates
a good climate for democracy, If
young boys and girls have to inculcate
the snirit of democracy, the proper
initiation would be In these very
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schools, If these institutions have
that opportunity and the teachers feel
that they are a part of it, and will
play a greater part in the success of
democr-acy, I think they would be
more responsible and try to make this
democracy a greater success, These
two factors constitute added reasons
why the primary teachers should be
included. From that angle, the rele-
vant entry may be suitable changed.
With these words, I support the Bill.
t g fag (fuar): Sorers
g, "AAATT g€, o ¥,
fa=r =1 &, 3a% fag & gAwr FFRT T
wa g fr ol fegeam #Y awensit
T AT Ffawar g aw g ¥
fafa =at, =t frowr, & W7 qg e
s R eE fersram A
foar &% 1 N fad w7 Y, JEwT A
BT FT foar #R 1 g AW S
¥ qfae 4 @ & fr gw s A
W OF aq F qAAART 7 | w0
qrEl T a6 ¥ I HeLr W qw Ay
ST 8, T IEHT I FQ §, ITEHY
o F § | zafa a1 faw @ v
. ST AT §, SEHT 9E W F W T 6
TOF A A Q| WANT a9 ¥ W
w# wrw & fF ag 5 1 A g oqT o
ar fegam § a9 &1 g
ot <t 3, S O wl A AR
& FrREETT ¥ Imar § A}
oY e & o F g § fv gewre
qTed ol @ § da6T W A1EF F
W &, & qar e § oo A7 ag 5
DT 4ETET T FT A F4A F A )
a4 ST IHT AT FL DA g, a1 T
Frar & fF oo ag R ¥ fag
a7 § | 9 & Sy Sw A FT gIar
g, ar v st e ws ag swa
& fro 3 & 1 9= § T qW AU FT
qeT g, dr war @ feow g
AT A W R & I F U gE-end
T ¥ ¥ for 9 9w LA
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FA ¥ fag ag @ § 1 & 75w em
§ % 3w & fog ag 7@ & 61 maafy
T oa@ g

el #T T ¥ ST T )
w2 fReT & W wrewd & § ad a7
o o, W, e, o s &,
T ag AT A FT @A T WeWGF F
A T IAT FT GAH TG § )
T 1O A § 7 9 a=<1 @7 o
e g g A & o 9
qarfE §, at 97 w1 fefaform at o=
ARSI
15.39 hrs.

[MR. SPEARER in the Chair]

TRIAMF ey @ w3z §
WEATTE T gH OF T & W W O @
W E ) ™ WY e, A e T
AR &, 99 fF Fo o & Fraw ¥}

o W e ¥ ¥ § uwemit
AR FH AW | 2w oFE d R
o § §Y TEEWM 9§ T Wi
TTo ITFX gAT T A | TW FAH ¥
w8 ¥ W% aW § g

weaR WERT T e fag
grga Y gt Fw W4T § 7

Shri Yashpal Singh: I am a soldier.

LY

ITH Feaddns &1 o7 9% agi g7y
T grn aw @ fY ave ¥ 2w 9nfy
FT AT § | qF A9 g1 fF 9 g%
TF O o HZ¥ qQE O G §, g%
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¥ wifeegur ¥ arars qgré o1 W fod2w ¥ grm ar &' I folae
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JqF AT AT ML O T F | qf
NTT I, W7 S ATH AR T
T BT § 1 A Yo To WA FT OF
FHY T ¥aT & 1 A FTOA F orar & W
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& g a1 i fefigae a1E w1 39T
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Tufey weaTTRt 1 qATEAY A F
e gard wradr qrer o faw wa §
3 74T FFY T g ¥ fag 9 gn
w97 far 13 AT qeATw F I )
g & fay, 375 v arw fafan
F1 ag@ & fag g Frfrw Y sy

77 wast & w9 & adlg azew
FY qATTFATE AT § W AFAT 4=y
Y & owrg #war € fF & ew faw a2y
TETHIL T
Shri Gauri Shankar Kakkar (Fateh-
pur): Sir, I stand to support this
amendment. It is a simple and inno-
cent amendment to widen the fran-
chise. It is true that indirect elec-
tions in this country bring in a lot
of corruption but once that has been
conceded in the Constitution and
special seats have been allotted to
every class of persons, it is very un-
just to debar the teachers from seek-
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ing election or exercising their votes.
Student may become the Prime Minis-
ter tomorrow or the President of the
Indian Republic. So, when all limi-
tations are lifted, teachers at the ele-
mentary stage deserve to get this
encouragement., There have been
indirect elections before and in UP
1 know there were cases where
voters were actually lifted in =&
truck and detained for 2-3 days: cer-
tain pradhans participating in zim
parishad elections were not allowed to
go out. That is of course with regard
to indirect elections.

A ‘majority of the teachers have no
right to exercise their vote or seek
election. There is a talk about cer-
tain minimum education with regard
to the zila parishad or non-official
office bearers. As long as there is no
minimum educational qualification
for candidates to Lok Sabha election,
we cannot afford to say that there
should be some minimum educational
qualification for the zila parishad er
State legislature or for any other
non-official post. This was hotly dig-
cussed in the Constituent Assembly.
Somehow those who were promoting
democracy thought it proper that with
adult franchise every person who is
major is entitled to cast his precious
vote. Is any person restricted in seek-
ing election even to the hizhest body,
Lok Sabha? These things are to be
considered seriously. Once we con-
clude that some educational qualifica-
tion is essential at all, then we have
to start with Members of Lok Sabha;
there must be certain minimum
educational qualification for people
seeking election to Lok Sabha. Then
only we can afford to say so with
regard to non-official office bearers.

We are now pursuing a policy of
special allotment of seats to certain
special sections. It is, therefore very
advisable to include these teachers
who have been go far debarred from
excercising their vote or actually
participating in the teachers’ consti-
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fuency. I welcome this amendment
&nd I request the hon. Deputy Minisier
to think over this matter coolly and
dllow this amendment to be passed
by this House,

8hri Sivamurthi Swamy: Mr. Spea-
ker, Sir, I congratulate the hon.
Member Shri Sezhiyan who has
brougt this Bill at the right moment.
This Constitution (Amendment) Bill
is a very simple one which has got
anly one clause, namely, to delete the
wards: “not lower in standard
than that of a secondary school,”.

As you know, the educational fleld
f3 not only at the secondary or the
college level. It should start from
below. These are the poor teachers
who educate the masses at large in
this country. May I quote here the
wards of Vinobhaji? He has said:

“In any form of faultless Gov-
ernment the following characteris-
@cs must be found without fail.”

Yhere are four characteristies which
Be has mentioned, but I shall only
quote the fourth characteristic, be-
cHuse it is concerned d'rectly with the
abject of this Bill. The fourth charac-
teristic of a faultless Government is:

“honest work on the part of
anyone will be considered to be
of equal value (moral and mone-
fary). We shall now discuss
‘hriefly the each of the above.”

Now, may I ask the Deputy Minister,
&re these primary school teachers less
walyed persons, or, what are the
ceasons behind this restriction that the
opinion of primary school teachers
ghould not be taken? As you know,
democracy or basic democray ghould
be as wide and a5 broad-based as
possible.  Otherwise, it will be the
authority of the few which will pre-
vail. Mahatma Gandhi himself has
£aid:

"By Swaraj I mean the govern-
ment of India or the States by the
consent of the people as ascertain-
ed by the largest number of the
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adult population, male or female,
native-born or domiciled, who
have contributed by manual la-
bour to the service of the State
and who have taken the trouble of
having their names registered as
voters.”

Cannot these primary gchool teachers
be registered as voterg in these parti-
cular constituencies for the direct elec-
tion? What fault is there or what ob-
jection is there on the part of the Gov-
ernment, I want to know. Gandhijt
further says:

“T hope to demonstrate that real
Swaraj will come not by the ac-
quisition of authority by a few but
by the acquisition of the capacity
by all to resist the authority when
abused.”

{ would ke to suggest to the hon.
Member concerned, who has brought
this Bill, to add or to amend another
clause to the effect that these teachers
should have the authority to recall
their representatives also from the
YLegislative Councils. We have no
calling back authority in respect of
the Lok Sabha Members but at least
for these educated voters or for these
thonest primary school teachers or any
other teachers, I am of the opiniom

-that there should be the right for cal-

ding back also. In the name of educa-

tional rapresentation, party politics
came in,
Mr. Speaker: For re—call, the hon

Member should bring forward a new
Constitution Amendment Bill.
am,

Shri Sivamurthi Swamy: 1 .
making this point only by way of a
suggestion,

With these words, I support this Bill_
If the Government are interested in
making thig democracy g broad-based
one and a real one, I appeal to the
kreasury benches, especially to the
Deputy Minister to consider this mat-
ter seriously. If the Government re-
Jects this B'll, it means their interest
in democracy will go away.
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Dr. M. S. Aney: Sir, I do not know
what shall be the attitude of the Gov-
ernment to this particular Bill. I can-
not conceive of any possible objection
they can take to the principle on which
this amending Bill is based by my hon.
friend, the Member of the DMK Party,
There is no doubt that the Legislative
Councils stand on a different footing
from the State Assemblies and the Lok
Sabha. We have taken our model par-
ticularly from the UK. The House
of Lords was the model which was
before the minds to some extent of
those who framed our Constitution.

The Council of States here and the
Legislative Councils in the States are
more or less intended to be bodies
which are gmaller in size representing
something different from what the
Lok Sabha or the State Assemblies re-
present. That is the idea. Coming to
the choice of the constituency, in Eng-
land, of course, they had a ready-made
thing. There wag an aristocratc class
which constituted the membership of

the Upper House by virtue of heredity -

and their right of belonging to a parti-
cular nobility and so on,

Shri Hari Vishnu Kamath: There is

no written Constitution there.

Dr. M. S. Aney: There is a conven-
tion and a recognised mode for the
membership of the Upper House. Con-
vention is as good as written Consti-
tution,

The second House is supposed to be
a House to exercise some kind of a
restraining influence on the work
.which the House of Commons does.
That may be the idea here also. But in
India there wag no class as in England
for the membership of the Upper
House. So, to think of some kind of
election wag the only way to form the
other House also.

So far ag the teachers are concerned,
I think the only consideration that
must have governed is that the elec-
torate should not be unnecessarily big.
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So, they thought that teachers not be-
longing to the primary schools but be-
longing to the secondary schools and
other higher institutiong should form
the electorate, so that the electorate
would be a compact and small one,
and probably a more learned one, In
my opinion, to make a distinction of
that kind among the teachers them-
selves is invidious. If you want that
educational interest should be repre-
sented in the other House, then we
should take education as a whole and
include all the teachers from the first
standard to the college in the elector-
ate, In fact, one of the defects of our
educational system is that this particu-
lar integrated view of education as &
whole is not being taken and we find
different States taking different views:
on education, But at least in the mat-
ter of franchise, Government should
be well-advised in including all those
who are engaged in the profession of
teaching without making any distinc-
tion. Recognised institutions should:
have the right of franchise and they-
should be eligible to record their votes. .
This is more logical and, in a way,.
good. This will not only give a better
status to the teachers but it will also
widen the constituency which will be
less free, less open to means of corrup-.
tion. One of the reasons that was urg-
ed for having a w'der constituency:
was that in a wider constituency there.
was lesser chance of persons using their
influence by means of corruption and'’
so on. The idea was that there will"
be less opportunity for corruption in .’
a wider constituency. I am not going-
to discuss that po‘nt at length now,
but if that is possible in a constituency
for the Lok Sabha, having adopted the
principle of representgtion there also,
we should try to introduce this salut-
ary principle in the case of the Coun-
cils also. If that is to be done, then
the best way is to take the entire class
of teachers as one constituency and no
distinction ought to be made on the
ground that one is a orimary teacher
or a secondary teacher. A primary
school teacher alreadv suffers from the
disability that he gets a small pav You
are further giving him another disabi-
lity saying that he ‘g not entitled to.
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vote, which privilege even a fool or an
illiterate man has got under the Cons-
titution.

8ir, I am very eager to hear what
extra-ordinary arguments our Deputy
Minister for Law has got to advanoe
in support of the existing practice and
to oppose the salutary amendment
which has been brought by my hon.
friend. Sir, I support the amending
Bl

Shri Subbaraman (Madurai): Mr.,
Speaker, Sir, I thank you for the op-
portunity you have given me to speak
a few words on this Bill. My hon.
friend, Shri Sezhiyan, has brought this
Bill to include nearly half of the tea-
chers in thig country who are in the
profession and who have not got the
franchise under the constituency of
teachers for the legislative councils. He
has brought this with all good inten-
tions. No doubt, teaching is a very
noble and honourable profession, but
if you consider the qualification of ele-
mentary school teacherg you will find
that they would have passed only
third-form or eighth standard with one
or two years of training. Most of them
are less than under-graudates or even
SSL.C. These are the people who
are sought to be included in the tea-
chers’ constituency,

No doubt, they perform a very noble
duty of training our children to be
good citizens. There are other profes-
gsiong equally important such as medi-
cal, engineering, legal and others. But
we do not give any special representa-
tion for them.

Besides, it is the mothers who play
a great part in bringing up a new
society. Still, we do not give any spe-
cial treatment or position to them.
They have got franchise as anybody
else.

If we want to include elementary
school feacherg also, then I think their
qualifications should be raised at least
‘to BSLC or secondary trained. Though
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we have got every sympathy for ele-
mentary school teachers, do we on our
part entrust our children to the ele-
mentary school teachers? No, Wa want
our children to be trained by highly
qQualified people. So, unless their
standard and qualifications are raised,
it is not at all good to include teachers
who do not possess such qualifications.
I would like to add that business peo-
ple, industrialists and labour play a
great part in building the society. They
are also quite essential for the society.
Yet, we do not provide any special
constituency to them. So, I would like
to suggest that their position should
also be improved.

Dr. L. M. Singhvi: Mr. Speaker, 1
rise to support the underlying idea of
the Bill in as much as such represen-
tation to teachers in elementary
schoolg would dignify the profession
of teaching at all levels. At the
moment, as the provision stands, there
is an unseemly discrimination against
teachers at the elementary schools.
There is no reason why special repre-
sentation should not be given to tea-
chers in elementary schools, Although
I am not able to support the Bill as
it has come before us, I would strongly
request the Government to consider
the possibility of giving separate re-
presentation, specific and certain, to
the class of tcachers who teach in ele-
mentary schools. It may be 1|24 and
half the teachers may be from second-
ary teachers but the other half should
be from elementary schools because
their plight today is really most
pathetic. They are most numerous
and it is they who are engaged, as
other teachers are also engaged, in the
task of building the nation. There is:
no reason why this discrimination
should be allowed to be perpetrated to
the disadvantage of teachers in the
elementary schools. I would, there-
fore, request the Minister to make a
statement giving an assurance that
this matter would be given full con-
sideration in consultation with the
various State Governments, and that
this effort to dignify the status of ele-
mentary gchool teacherg would receive
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sympathetic consideration at the hands
of the Government,

Mr. Speaker: Shri Bade also wants
to speak? All right, I will give him
two minutes,

Bhri Bade (Khargone): In two
minutes I can only gay that I support
the Bill.

Mr. Speaker: All right. Three minu-
tes.

Shri Bade: I support the Bill and I
request the hon, Minister to accept the
principle of the Bill. The most impor-
tant point ig this. I am opposed to
Legislative Councilg and Upper Houses.
Fortunately, in Madhya Pradesh there
1s no Legislative Council. Nowadays,
those persons who do not get a ticket
for the general election or who get de-
feated in the general alection are given
a sheltered place in the Upper House.
Of course, some experts and some
scholars are also sent there. If they
are going to keep or maintain the
Upper House, then of course, the tea-
chers who serve in the primary and
middle schools should be given repre-
sentation there. Now the difficulty is
that in the States there is no definition
of “secondary school”. In some places
they say “you are middle school tea-
chers; tharefore, you are not entitled
to vote” while in some other places
they say “you are middle school tea-
chers; so, you are entitled to vote”. It
is left to the sweet will of the State.
When the kisans, harijans and the Adi-
basis are given the right to vote, why
should the poor elementary school
teachers alone be deprived from the
So, I would support
the Bill and I would request the hon.
Minister alsp to accept the underlying
principle of the Bill.

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
Mr. Speaker, Sir, almost all the Mem-
bers excepting one have supported the
provisions of the Bill. But I am sorry
to state that I have not been able to
persuade myself to accept the reason-
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ing given by any of the Members So
far as I am concerned......

Dr. M. S. Aney: Because it emanates
from the Opposition?

Shri Bibudhendra Misra: 1 oppose it
not because it emanateg from a Mem-
ber of the Opposition but because it
has no legs whatsoever to stand upon.
1 do not dispute the proposition laid
down in the Statement of Objects and
Reasons that teachers are to be held in
the highest honour. But I fail to see
any connection between the Statement
of Objects and Reasons and the provi-
sions of the Bill. I do not understand
it. Is it meant thereby that by not
giving primary tedchrers any represen-
tation in the Legislative Council of a
State they are dishonoured? Or, is it
meant that they will be honoured only
if they are given representation in the
different Legislative Councils of those
States which have Legislative Coun-

cils? That is tha reasoning which can-
not appeal to anybody. (An Hom.
Member: Discriminatory). 1 will

come to the point of discrimination
later on,

Now, Dr. Aney wanted to know why
the primary teachers have been ex-
cluded from the scope of the operation
of article 171 of the Constitution. The
matter was discussed in the Constitu-
ent Assembly and he himself has given'
the reason as to why it was thought
proper that primary teachers should
not get a representation there at all.
As I have followed the temper of this
House during the last two years of my
career as the Deputy Minister, the de-
mand has been the other way that no
special representation should be given
to the teachers whatsoever. It is not
a question of giving special represen-
tation to primary teachers, to bring
primary teachers into the fold of the
provisions of sub-section(3) of article
171. Whenever there has been ‘any
Bill to amend article 171, numerous
suggestions have been made that there
sheuld not be any functional represen-
tation of teachers when there is no
provision for any functional represen-
tation to medical men, lawyers or en-
gineers. Article 171 of the Constitu-

.
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tion does not envisage at all any func-
tional representation being granted.
Rightly or wrongly, a special represen-
tation has becen granted to secondary
teachers. Now the matter has been
agitated and I may inform the House—
I think I had informed the House ear-
lier also—that the matter was also re-
ferred to the d'fferent State Govern-
ments because the Election Commis-
sion was gagainst granting functional
representation only to teachers when
such functional representation has not
been granted to any other profession.
Secondly, if I remember aright, it was
the Vice-Chancellors’ Conference in
Uttar Pradesh that was of the view
and they passed a resolut’on that tea-
chers should not be brought into the
Legislative Councilg because, apart
from the fact that the absence of tea-
chers in the educational institutions is
to the detriment of teaching there, the
reason advanced by them wag that it
brings politics into the educational
institutions. Out of the 8 States that
have Legislative Councils 6 States are
opposed to giving any representation
whatsoever to secondary teachers also.
It is only one State, that is, Mysore,
which has said that the representation
should continue and the reply of an-
other State, I think, Maharashtra, is
being awaited. Therefore, it is not
only the Election Commission but it is
also the considered view of the States
having Leg'slative Councils that no
functional representation of this
character ghould be given to the tea-
chers, and particularly in view of the
fact that there is no such provision so
far as other professions are concerned.

Dr. L. M. Singhvi: Are we to under-
‘and that the Government is opposed
2ven to the existing representation
wranted to secondary teachers?

Shri Bibudhendra Misra: 1 mean the
views of the States are being consider-
ed. If it comes to it that the represen-
tation given to secondary teachers in
the Legislative Council of a State is to
be abol 'shed, there will be no question
of discrimination. May ] ask those
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Members who now point out that when
the representation to the secondary
teachers is there we do not give any
representation to primary teachers and
there is discrimination, whether even
if you give any representat.on to pri--
mary teachers along with secondary
teachers, is it not a discrimination not
to give representation to other profes-
siong like law, medical and engineer-
ing?

Shri Bade: Does it mean that the
Government wants to bring in an
amendment to abolish this also?

Mr. Speaker: That question has al-
ready been put by Dr. Singhvi.

Shri Bibudhendra Misra: I have said'
that the matter is under the conside-
ration of the Government because we
have received the views of the States.
I am not in a position to state whether
there will be a Constitutional amend-
ment or not. But the proposition that
I want to enunciate is that the wind is.
blowing the other way namely that no
functional representation should be
given to secondary teacherg also. So,
it is not a question of enlarging the
scope of article 171 so as to bring the
teachers of primary schools within its:
fold.

In view of this, I am constrained to
oppose this Bill and I would request
the hon. mover to withdraw the Bill.

Shri Gauri Shankar Kakkar: As
long as this provision con-
tinues, primary teachers also should
be brought within its fold. So far,
Government have not introduced any
amendment to remove the represen- ‘
tation given to teachers. Therefore,
what the hon. Minister has stated does
not constitute sound logic.

Mr. Speaker: An appeal has been
made to the hon, Mumber to withdraw
it. Is he withdrawing it?

Shri Sezhiyan (Perambalur): No, I
am not withdrawing it.
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I shall say just one or two words in
reply to the discussion that has taken
place now. I find that almost all the
Members who have spoken have sup-
ported this Bill.

The basic question which has been
raised is whether the Legislative
-Councils should be continued or not.
But that question does not arise out
.of the discussion that we are having
now with regard to this Bill. Also,
it has been suggested that the system
of limited franchise and indirect
elections is not proper. Also, one
‘Member suggested” regulating the
«qualifications of the elected members.
But I would submit that these things
‘will form the subject-matter of a sepa-
rate amendment, and do not come
within the scope of the present amend-
ing Bill of mine.

The important thing which the hon.
Deputy-Minister asked was whether
‘the primary school teachers had been
dishonoured by the present position or
practice. The , point that I would
emphasise is that there is grave discri-
mination against the primary teachers
and pre-premary teachers in the tea-
<chers’ constiuency. At present, we are
taking only 48 per cent of the teachers,
and 52 per cent of the teachers are not
represented. T had given the figures
in my earlier speech. Out of 14,05,546
teachers working in all the teaching
institutions in the country, irrespective
of the standard of the institution,
there are as many as 7,34,960 teachers,
that is, about 52 per cent of the total
number, working in primary and pre-
primary schools, Therefore, my sub-
‘mission is that when you are giving

" representation in the teachers’ consti-
tuency, you should give it fully to all
the teachers and not exclude nearly 52
per cent of the teachars.

One hon. Member who wag opposed
to this Bill brought in the argument
that those persons who had been
educated up to the third or fourth
form, had been appointed in ele-
mentary schools, and, therefore, fran-
chise should not be given to them.
Had that been the spirit of the
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framers of the Constitution, they
would as well have laid down some
educational qualificationg for the
teachers in the teachers’ constituency,
and that only those teachers working in
certain institutions and possessing cer-
tain qualifications could come in. But
we find that they have only referred to
teachers working in certain institutions.

Mr. Speaker: The hon. Member
should try to conclude now,
Shri Sezhiyan: 1 hour and 30

minutes have been allotted for my

Bill.

Mr. Speaker: That does not mean
that if other Members have spoken for
only half an hour, the hon. Mover
should have the balance of one hour.

Shri Sezhiyan: I began my speech
on the motion for consideration only
at 315 p.m.

Mr. Speaker: The same things can-
not be repeated now. The hon. Mem-
ber has only to reply now to what has
been stated in the House.

Shri Sezhiyan: My point is that at
present there is discrimination aga‘nst
one teacher and another. Even in the
secondary schools I may point out that
there may be soma teachers who may
not be graduates or who may not even
have passed the SSLC examination.
For instance, a physical training ins-
tructor or a drawing master need not
have passed the SSLC examination,
and still he will get the franchise under
the present provision because he hap-
pens to work in an institution which
belongs to the secondary grade.

The real anomaly of the present pro-
vision is that you are discriminating
against teachers working in certain
institutions, irrespective of the fact
whether they are graduates or they
have passed SSLC or not. Simply
because they happen to work in a
school lower in standard than that of
a secondary school they gre not
allowed to vote ang they do not
enjoy the franchise. ° :
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Therefore, my plea to the hon. Minis-
ter is that he may reconsider the plight
of the primary and pre-primary school
teachers whoe form 52 per cent of the
total, and give them the franchise
which is their due. The discrimination
which is there at present should be
eliminated. I would again implore the
Deputy Minister to consider this matter
and also to respect the opinion of the
House. Excluding the Deputy Minis-
ter, seven Memberg have spoken on
this Bill, and out of them, six have
supported the Bill. Therefore, I would
request the House to consider this Bill

and pasg it.

Division No. 10]

20, 1964 (Amendment) Bill 3144

Mr. Speaker: I shall now put the
motion for consideration to the vote
of the House. It requires & gpecial
majority since it is a Bill to amend the

Constitution.
Let the Lobby be cleared,
The question is:
“That the Bill further to amend

the Constitution of India be taken
into consideration”.

The Lok Sabha divided:

[16.24 hra
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Alvares, Shri

Aney, Dr M. S. Kamath, Shri Hari Vishou

Bade,. Shri Kunhan, Shri P.

Banerjee, Shri S. M. Lahri Singh, Shri
Manoharan, Shri

Bhattacharya, Shri Dinen
Bheel, Shri P. H.

Bist, Shri J. B. S.
Chaudhuri, Shri Tridib Kumer
Daiji, Shri .
Elias, Shri Mohammed
Gopilan Shri A. K.

Gounder, Shri Mathur

Mukerjee, Shri H.

Nambiar, Shri

Pattnayak, Shri K;

Kakkar, Shri Gouri Shankar

Nair, Shri Vasudevan

Ram abadran, Shri
Reddy. Shri Narssimhs
Roy, Dr. Saradish
Sen. Dr. Rangn
Sezhiyan, Shri

Sharma, Shgj K. C.
Singhvi, Dr. L. M.
Swamy, Shr1 Sivamurthi
Swell, Shrj

Tan Singh, Shri
Vimla Devi, Shrimati

N.

ishan

Jena, SI.ni Rajaram, Shri Vishram Prasad, Shri
Jha, Shri Yogendra Yashpal Singh, Shri
NOES

Alva, Shri A. S.

Azad Shri Bhagwat The Deo Bhanj, Shri P. C. Laskar, Shri

Babunath Sinh“;h.ushri Deshmukh, Shri B. D, Laxmi Bai, Shrimati

Bal Krishna Singh, Stas g::hmukh, Shri Shivaji Rao . 1-:’:.“ Shri A

Balmiki, Shri lon', Shri shishi, Shrimati Sarojini

Barman, Shri P. C. Gendhi, Shﬂ V- B. Mandal, Dr’. P.

Baswant, Shri Hazanavis, Shri Mandal, Shri Yamuna Prassc
Mantri, Shri

Bhbagat, Shri B. R. Hanuma nthaiya,

Brajeshwar Prasad, Shri

Brij Raj Singh, Shri Jadhav, Shri Tulsh:

Jadhav, Shri M. L.

Jamunadevi, Shrimatj

Shri
Maruthish Shri

Mehrotra, Shri Braj Bihari
Minimata, Shrimati

idas

Chandak, Shri
Chandrabhan Singh, Shri Jedhe, Shri Mirza, Shri Bakar Alj
Chandrasckhar, Shrimati Kaijrolkar, Shri Mishra, Shri Bibhuti
Chsudhuri, Shri D. §. Kamble, Shri Mishra, Shri Bibudhendra
Chaudhuri, Shri $achindra Kanungo, Shri Mohanty, Shri G.
Chaudhuri, Shrimati Kamaia Kedaria, Shri C. M. Morarks, Shri
Chuni Lal, Shri Khadilkar, Shri More, Shri S. s.
Dalit Singh Shi Khanna, Shri Mehr Chand Monzni, Shri David
Das, Shri B. K. Kisan Veer, Shri Murti, Shri M. S.
Das Shri Sudhansu Kotoki, Shri Liladhar Muthia, Shri
Dass, Shri G. Kureel, Shri B. N. Naik, Shri D.J.

. Nuik, Shri Msheswar

Lskhan Das, 8bri

Nirsojan Lal, Shei
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Pande, Shri K. N.
Pandey Shri Vishwa Nath
Paona Lal, Shri
Parasher, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel, Shri Rajeshwar
Patil, Suri D. S,

Petil, Shri J.'S.

Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimeti Sshodrabai
Raj Bahadur Shri

Rao, Shri Krishnamoorthy
Re 0, Shri Thirumala

Rattan Lal, Shri
Rawandale, Shri |
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahs, Dr. S. K.

Saigal, Shri A. S.
Samanta, Shri §. C.
Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Shah, Shri Manubhai
Shastri, Shri Ramanand
Shinkre, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Singh, Shri D. N.
Singh Shri R. P.
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Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri

Srinivasan, Dr. P.
Subbaraman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.

Tysgi, Shri

Uikey, Shri

Varma, Shri Ravindra
Vijaya Anandas, Maharajkumar
Wasnik, Shri Balkrishna
Yadava, Shri B. P.

Mr. Speaker: The questio;a_'ﬁ:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

- The Lok Sabha divided.

Shri R. G. Dubey (Bijapur North):
My machine has not worked.

Shri A. P. Jain (Tumkur): My
vote has not been recorded.

Shri U. M. Trivedi: My vote has
also not been recorded.
Shri K. C. Jena rose—

Mr. Speaker: He did not try.

Shri U. M. Trivedi (Mandasaur):

I could not push it.

Mr. Speaker: Those hon. Members
whose votes have not been recorded
may say so. I would take them into
account if the result is going to be
,paterially affected by them.

The result of the division is: Ayes
37; Noes 118. The ‘Noes’ have it; the
‘Noes’ have it.

The motion is not carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting. Therefore, the
motion is not adopted.

The motion was negatived.

GOVERNMENT SERVANTS (BAN
ON SERVICE AFTER RETIREMENT)
BILL, 1963 by Shri R. G. Dubey.

Shri R. G. Dubey (Bijapur North):.
beg to move:

‘“That the Bill to enforce ban
on employees of the Government
of India from entering intb ser-
vice in private undertakings after
their retirement be taken into
consideration”.

-

The object of my Bill is very sim-

Mr. Speaker: We will hear him
next time.

16. 25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-

ANCE

REPORTED STATEMENT OF THE CHizr
MINISTER OF WEST BENGAL 7re: REHA-
BILITATION OF DISPLACED PERSONS,

Shri S, M. Banerjee (Kanpur): I
call the attention of the Minister of
Works, Housing and Rehabilitation to
the following matter of urgent pub-
lic importance, and request that he
may make a statement thereon:

The reported statement of the
Chief Minister of West Bengal in
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the West Bengal Legislative As-
sembly to the effect that the State
‘Government would not spend any
amount on the rehabilitation of
displaced persons who have come
to West Bengal after recent dis-
turbances in East Pakistan and
that those persons would not have
any place in West Bengal.

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): I have no knowledge of
the statement made by the Chief
Minister of West Bengal or of its
alleged serious repercussion amongst
the displaced persons who have come
to West Bengal after the recent dis-
‘turbances in East Pakistan. I have,
however, seen some reports of this
nature in the newspapers. It is for
the Government of West Bengal to
decide whether they will be willing
to rehabilitate some new migrants
from East Pakistan in their State. For
quite some time now, the State Gov-
ernment have been of the view that
‘West Bengal has reached a saturation
point and that they cannot absorb

any more displaced persons in their
State.

Shri S. M. Banerjee: The Chiet
Minister—not only the Chief Minis-
ter, but even the Rehabilitation Mi-
nister, Mrs. Ava Maiti—made that
very clear on the 27th of this moonth.
He made a categorical statement that
they will not be rehabilitated in West
Bengal. The hon. Minister says that
he has no knowledge. But apart from
that I want to know whether it is
also a fact that all those who have
crossed over to West Bengal have
‘been told that unless they shift to
Dandakaranya, whether they are
farmers, doctors or lawyerg or any-
thing else, they will be deprived of
legitimate benefits as displaced per-
sons. I want to know the policy of
the Government, and whether the
West Bengal Government will not
help in rehabilitating them in case
land is available in West Bengal it-
self.
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Shri Mehr Chand Khanna: When
we went to Bengal—the Home Minis-
ter, the Finance Minister and myselt
—the whole matter was discussed,
and the viewpoint taken by the West
Bengal Government was that they
had reached a saturation point, they
were not in a position to absorb any
new migrants ang all those migrants
who had come from East Pakistan in-
to India should be taken to States
outside West Bengal; they had noth-
ing to do with those who wished to
remain in West Bengal, they could
not help them because they were not
a charge on them.

Shri S. M. Banerjee: But are they
starving now? Unless they are shift-
ed, are you going to pay them? Who
is going to pay them?

Shri Mehr Chand Khanna: There
is no question of paying anybody.
Those who are coming are being re-
gistered by the Government of West
Bengal, and I think about a hundred
families each day are being sent to
Dandakaranya. That is the arrange-
ment that we have arrived at between
us and the Government of West Ben-
gal. I might also add that the entire
burden of rehabilitation shall be
borne by the Government of India.
It is entirely immaterial to the Re-
habilitation Minister whether they
are rehabilitated in West Bengal br
in any other State outside in India.
We are not shirking our responsibili-
ty as far ag financial obligations are
concerned.

Shri H. N. Mukerjee (Calcutta
Central): In view of the likelihood
of many thousands of people, per-
haps hundreds of thousands of peo-
ple, coming to this country, anq since
the country as represented in Parlia-
ment has assured them that they
would be made welcome, may I know
what is going to happen when, quite
obviously, the Chief Minister of West
Bengal has made this statement as
reported, when in Dandakaranya the
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-accommodation facilities are limited,
:when the migration of these people
to other States, States other than
‘West Bengal, naturally would take
a good deal of time, and when in West
Bengal there is no room? So, is not
this a virtual ban on the entry of
our own people who are being com-
pelled by conditions there to come to

this country? Is not Government,
practically speaking, putting these
hurdles in their way? Has the Mi-

nister any reply to this that can give
-satisfaction?

Shri Mehr Chand Khanna: This is
a very unfair remark, full of impli-
cations, which will not be borne out
‘by facts.

Shri H. N. Mukerjee:" Which is the
-unfair remark?

Shri Mehr Chand Khanna: May I
finish? As far as the Government of
India are concerned, they have eased
the issue of migration certificates,

given out in the newspapers every
day that migration certificates are
being issued to migrants who wish

to come over to India. The Govern-
‘ment of India have taken up the
matter with the Governments of
‘Madhya Pradesh, Orissa, Maharashtra,
‘Mysore and many other State "Gov-
ernments ang they have assured us
that they would like to treat the
problem as a nationa] problem and
-will find accommodation. As regards
‘relief expenditure, if they are taken
to other States. they will be kept in
work centres and we will try to
provide them relief as well as give
them work.

Shri H. N. Mukerjee: He has cast
.agpersions on my -question.

Mr. Speaker: No, no. He said that
it was implied that there was a ban
on their coming over and we are do-
ing so much.

Shri H. N. Mukerjee: 1 very spe-
cifically asked: in view of Danda-
karanya baving limited accommoda-
tion—it is an absolute statement of

2256 (Ai) LSD—T.

-specific

~ be forced to go there?
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fact—in view of rehabilitation in the
other States naturally taking a good
deal of time—I know the difficulties
of Government—and in view of West
Bengal being unable to welcome
these people, what is going to hap-
pen, in the meantime, if hundreds of
thousands of people are likely to
come? This morning we were told
that there were 50,000 people. What
is to be done? I have no aspersions
against the Government...... (Inter-
ruptions.). He has not answered the
question. In the meantime, what is
going to happen to these people who
are coming to this country?

Mr. Speaker: They are trying to
persuade other States that they
should accept those migrants.

Shri H. N. Mukerjee: I give full
credit to the other States who are
agreeable to accept these migrants.
Naturally ang necessarily they could
not do it overnight and those people
are coming. In the next four weeks
or so, possibly we will have a large
agglomeration. If West Benga] can-
not do something about them, if the
other States naturally take some time

‘over it, if ‘Dandakaranya has not got

enough accommodation, what is go-
ing to happen? I have to have some
answer.... (Interruptions.)

Shri Mehr Chand Khanna: Those
who wish to be rehabilitated—we can
take charge of them and take them
to Dandakaranya ang other States.
Those who wish to remain in West
Bengal and do not want to take any
benefit -of rehabilitation from us—I
cannot hélp them in the matter......
(Interruptions.)

Mr. Speaker: Order,
Daji.

Shri Daji (Indore): Are only farm-
ers being sent to Dandakaranya or
even -other professional persons will
If that is the
policy, will they not naturally have
the impression that they are not very
much welcome? Would it not be
against the declared policy of the
Goveroment?

order. Mr.
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Shri Mehr Chand Khanna: No one
is being forced to go anywhere. We
have openeq the gates. Those who
come to India are welcome and we
will take charge of those who want
to be rehabilitated. In the States
where we propose to take them, in-
cluding Dandakaranya, we are going
to make arrangements both for agri-
cultural families and non-agricultural
families. I shall try to provide avoca-
tion even to non-agriculturists.

Shri Mohammad Elias (Howrah):
Since the other States have taken
the responsibility of rehabilitating
these unfortunate persons who are
coming here, why js the West Bengal
Government refusing to share the res-
ponsibilitv? Why cannot the Central
Government force them, as they are
forcing the other States, to take the
responsibility?  Why are they not
forcing the State Government of West
Benga] to take responsibility in this
matter?

Mr. Speaker: They have said that

they have reached the saturation
point; that is the reply.
Shri Mohammad Elias: There is

still scope for rehabilitation of these
persons because there are many places
where industrial development can
take place. Many times alternative
pronosals have been  given by the
Opposition Members here in this Par-
liament. We have put forwarg many
of our suggestions that instead of
sending them outside West Bengal,
they could be easily rehabilitated in
West Brngal, but they have not ac-
cepted all these proposals...... (In-
terruptions.)

Dr. Ranen Sen (Calcutta East):
The Rehabilitation Minister stated
that he, along with Shri Nanda nd
Shri T. T. K., had been to Calcutta
and that the West Bengal Govern-
ment had said something about 1the
saturation point in West Bengal. This
thecory of saturation point being
reacheq in West Bengal has been ad-
vanceq by West Bengal Government
for the last 7-8 years May I know
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whether the Government of India
have ever tried to find out actually
what is the position in regard to the
saturation point and whether thc pro-
fessional people like doctors and
others could not be settled along with
Government’s help and Government's
finances?

Shri Mehr Chand Khanna: My only
agency is the State Government. The
hon. Member referred to six or seven
years. A conference of the Rehabili-
tation Ministers of the Eastern region
was helq in Darjeeling, 1 believe to-
wards the end of 1957 or 1958, and
there a decision was taken six or
seven years ago, that Bengal had
reached a saturation point and except
in regard to the residuary problem of
the displaced persons who had come
into the State by then, they would
not be willing to take any other per-
son.

Dr. Ranen Sen: That is no answer
to my question.... (Interruptions.)

Mr. Speaker: Can the Central Gov-
ernment institute an independent en-
quiry? The first sentence he said was
that the State Government was his
only agency...... (Interrurtions.)

Shri Mehr Chand Khanna: My
responsibility is financial; T shall do
there or anywhere.

Dr. Ranen Sen: The point is this.
With regard to land settiement, West
Bengal may have reached the satura-
tion point. But in regard tc the em-
ployment of professionals like doctors,
we know it for certain that therc are
hundreds of villages with no qualitied
doctors. Will the Central Govern-
ment take the responsibility to reha-
bilitate the doctors ang other protes-
sional people? That is the point....
(Interruptions.) Mr. Nanda made =«
statement that the resconsibility it
that of the Centre.

Mr. Speaker: Hon. Members from
West Bengal should also exert thei:
influence with the State Goverumen
so that they may be able to accep’
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some more. The Central Government
would also do whatever is possible
because it is the Centre’s respunsibi-
lity. The House will now stand ad-
journed till 5 O’clock.

5.40 hrs.

The Lok Sabha then adjourned till
Five of the Clock.

The Lok Sabha reassembled at
Seventeen of the Clock.

[MR. SPEAKER in the Chair]
GENERAL BUDGET, 1964.
Mr. Specaker: The Finance Minister.

The Minister of Finance (Shri T.
T. Krishnamachari): Mr. Speaker, Sir,
I crave leave of the House to present
the estimates for the year 1364-65.

In presenting the Budget of the
Central Government for the year
ahead, it is customary to start with a
review of economic conditions in the
vear that is drawing to a close and
tc assess the policies and trends in
progress so as to provide a backdrop
for the Budget for the year to come.
But my task in this respect is lighten-
ed by the fact that the year has wit-
nessed a considerable reappraisal and
reassessment of policies and perfor-
mance, as well as a reaffirmation of
the basic social values we seek to pro-
mote through all our endeavours.
Yonourable Members would recall that
' had made before them a statcment
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mony to our determination to streng-
then our defences without slackening
our developmental efforts or without
resorting to unbridled deficit financ-
ing. The revised estimates for 1963-
64 are presented in detail in a separate
section of the Explanatory Memoran-
dum which outlines the variations bet-
ween the budget and the revised esti-
mates in the same detail in which they
were traditionally explained in the
Budget speech. Accordingly, 1 do
not propose now to dwell at length on
the budgetary position for the current
year as now estimated. But it is note-
worthy that the overall deficit in the
budget which was originally estimated
at Rs. 181 crores is now placed at
Rs. 135 crores. The improvement of
Rs. 46 crores in the overall gap in the
current year has taken place despite
the net increase of Rs. 94 crores in
loans and advances to States and of
Rs. 27 croreg in loans and advances to
other parties. The major improve-
ment in revenue is on account of Cor-
poration Tax and Taxes on Income,
which together show an increase of
Rs. 70 crores, but this wouldq be partly
offset by an increase of Rs. 21 crores
in the States’ share of Income-tax.
Customs and Union Excise Duties also
show an improvement of nearly Rs. 35
crores.

3. Tt is a matter for particular satis-
faction that collectiong under Small
Savings which amounted to Rs. 73
crores only in 1962-63 arc now expect-

ed to amount to Rs. 115 crores in
1963-64. Other m'scellaneous Debt
heads are also expected to show an *
improvement of Rs. 31 crores, but thifeW
will be offset by the decline in Emctrue

on the cconomic situation only a few
weeks ago in Dccember last. The
Economic Survey which in the past
sed to be presenteq to Parliament
long with the Budget papers has also

een placed on the Table of the House ~ gency Risks Insurance receipts {‘1‘:;;:
2 this occasion a few days earlier. 1~ Compulsory Deposits. ot own
\all, therefore, confine myself to those rade or

pects of the economic situation and
srspective which are relevant to the
‘oposals which I shall be placing
‘fore the House in the latter part
" my statement today.

4 A part of the improvement 1 in the
budgetary position is also exphe weal-
by the saving or shortfall in ex¥ould be
ture of Rs. 27 crores under pid shares.
and Rs. 64 crores under Capis not_nften
than Loans and Advances/iggest indus-
saving under Revenue, ¥ °

2. By and large, the budgetary out-
¢n for the current year bears testi-
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occur under Defence and the balance
under Civil heads. The major short-
falls in Capital expenditure are in res-
pect of Defence, Rs. 43 crores; Hindus-
tan Steel, Rs. 19 crores; Atomic
Energy, Rs. 11 crores; and food pure-
hases, Rs. 14 crores. On the other
hand, Capital requirements of Rail-

ways would show an increase of Rs. 19
crores,

5. Turning to the economic scene,
the most disturbing feature is the rise
in the price level. While the increase
in wholesale prices of the order of 8
per cent over the first three years of
the current Plan period cannot be
considered large by any standards, and
particularly against the background of
the sizable step-up in outlays under
defence and development, the fact that
the general index of wholesale prices
rose by as much as 7.2 per cent bet-
ween the end of the March 1963 and
the end of January 1964 is certainly a
cause for great concern. Government
have already taken several steps to
afford relief to the poorer sections of
the community. We have, however,
in the coming year to apply new mea-
sures of discipline, fiscal and others,
to arrest this unhealthy trend.

6. Essentially, the rising trend in
prices is explained by the inadequate
rate of growth in agriculture. After
increasing by 1.2 per cent in 1961-62,
agricultural production declineq by
3.3 per cent in 1962-63. C.°p pros-
pects for the current agricultural sea-
son, which seemed somewhat better to

1. begin with have been adversely af-
12cted by the recent severe winter
The nditions in some parts of the coun-
that The recent increases in the
Shri ©°s of edible jtems have been caus-
and tlYovernment a great deal of con-
ment t The problem is being examined
saturat highest level and with the grea-
theory wre. My colleague, the Minis-
reacheq TFooq and Agriculture has had
vanced b.. with Chief Ministers and
for the las ncerned Ministers in the
'a programme Of concerted
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action is being evoloved. While at-
tention has to be given to the regula-
tion of distribution and prices, the
main emphasis will be on higher pro-
duction. The experience of intensive
agricultural production in certain
selected areas through what are
known as ‘package programmes’ has
led us to decide that we should con-
centrate our effortg in about 80 select-
ed districts, covering approximately
1500 development blocks which hold
out promises of quickest results. The
impact of these and other measures
which the State Governments are
taking should be felt on the next Kharif
crops. Government also propose to
create a special organisation for this
purpose in the Food and Agricujture
Min‘stry to be headed by an officer,
who has considerable experience in
this field. It is also proposed to build
up later on, specialised agencies for
the stimulation of some of the cash
crops as well.

7. On the industrial front produc-
tion trends have been more satisfactory,
the increase being 10 per cent over
the first nine months of the current
year compared with 8.5 per cent in the
corresponding period of the previous
year. Honourable Members are aware
that a number of steps have been
taken to stimulate industrial produc-
tion and a measure of acceleration in
the rate of growth over the coming
year should be possible. Even so, it is
clear that the preservation of a rea-
sonable degree of stability in the
months to come will call for g reduc-
tion in the volume of deficit finang-,
ing in the coming year.

8. In this connection, the overall
rate of monetary expansion in the
economy will also call for a careful
watch. During 1963, money supply
with the public increased by Rs. 430
crores or 13.8 per cent as compared to
an increase of 9.9 per cent in 1962 a‘nd
6.1 per cent in 1961. Government in-
debtedness to the banking system has
been a major factor in monetary ex-
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pansion in recent years; but bank cre-
dit to the private sector has also
shown a brisk increase during the cur-
rent busy season. While the Reserve
Bank pursueg a fairly liberal policy to
help production and while the availa-
bility of credit to the farmer is being
improved by the Agricultural Credit
Department of the Reserve Bank, a
close watch has to be kept on the
situation to ensure that credit crea-
tion is kept within reasonable limits
and does not encourage speculation or
hoarding.

9. Externally, the current year has
witnessed a welcome increase in export
earnings and a comparatively satis-
factory position in regard to foreign
exchange reserves. On present indi-
cations, export receipts during 1963-
64 should exceed Rs. 760 crores and
thus show an improvement of at least
7 per cent over the corresponding re-
ceipts in 1962-63. Partly as a result
of better export performance and
partly in view of greater utilisation
of external assistance particularly of
the non-project type, our foreign ex-
change reserves are likely to show a
slight improvement over the current
year as against a decline of Rs. 2.21
croreg in 1962-63 and Rs. 6.30 crores
in 1961-62. In addition, we have reduc-
ed our indebtednes; to the Inter-
national Monetary Funq by $50 mil-
lion during this year as against an in-
crease in such indebtedness of $25
million in 1962-63 and $ 122.5 million
in 1961-62. While it is gratifying that
the combined burden of defence and
development has not put an intoler-
. able strain on our balance of payments
as a result both of our own efforts and
the generosity of our friends, our re-
serves are still too low and we can-
not afford to relax our efforts to
strengthen them.

10. In the ultimate analysis, the
three problems of prices, growth and
balance of payments on whieh T have
focussed my remarks so far are inter-
related and we cannot solve any one
of them without the fullest attention
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to the other two. Indeed, it is only to
the extent that all these problemg are
tackled within the framework of an
integrateq policy, in regarq to in-
comes, wages ang investments that we
can hope to ensure that the necessary
investment potential is made available
for the development of the economy.

11. Treating the problem of growth
as an isolated factor and promoting
growth by stepping up investment
from the sources available within and
without the country, without a cor-
responding policy for the incomes
generated in the process, would not
only stimulate inflation but also other
evils besides. Similarly, a price policy
which disregards the dynamics of
growth, or the impact on investment
decisions, cannot but be self-defeating
in the same way as a price policy
which js not coordinated with a cor-
responding policy in regard to wages.
It is now generally agreed, for ex-
ample, that trying to keep agricultural
priceg too low for producers may de-
feat the objective of raising agricul-
tural production. But if this is the
case, one cannot, at the same time, try
to keep agricultural prices low for all
consumers, or gdopt a wage policy in
which most wage-earners are compen-
sated for the increase in agricultural
prices. Nor can one succeed in rais-
ing resources for defence or for that
matter dcvelopment by taxation if
each guch effort leads to, price in-
creases which are passed on all along .
the line. These are, I think, a fer a
lessons which have emerged from ctive
experience, in the recent past, =d that
deserve to be borne in ming .n the pri-
ing budgetary ang other pd in a few
the period ahead. partially true.

like ours with

12. As far as investrty ,a very large
concerned, there is liton does not own
at the present stage dustry, trade or
it is just as importasarried on in the
most efficient use of cue that the weal-
already completed ase larger would be
further the tempo of stocks and shares.
ten, in the race for r What is not often
sufficient attention n the biggest indus-
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fullest exploitation of the facilities al-
ready created. We cannot at the game
time afford to postpone making new
investments in development; nor can
financial difficulties be allowed to slow
down the completion of schemes which
have already been taken up. From
both these considerations, it follows
that the level of investment next year
in the public as well as the private sec-
tor must be stepped up ag much as
possible,

13. In a certain sense, the broad pat-
tern of investment that we must un-
dertake in India is self-evident; and
it is easy enough to agree that we
need to expand investment in irriga-
tion works, fertiliser plants, power
and transport programmes, or indeed
basic and heavy industries which have
a vital bearing on the future growth
potential of the economy. But broad
generalisations of this nature are of
little help at thi: stage when the most
important questiong to decidc are in
regard to the choice of the specific
projects and programmes in each of
these fields which promise the greatest
benefit in relation to the cost they
entail. Our preseny arrangements
for the choice of specific projects and
programmes after a detailed exa-
mination of the technical and econo-
mic aspects of practical alternatives
leave much to be desired; and it is
my intention to strengthen this
aspect of the work of my Ministry

'ring the months ahead.

pe.

1. SO, - .art from this question of the
begin V. ttern of investment, there
L?Cte,d, b -peedier execution of pro-

The nditions earning better returns

that. The ! tments that are being

Shri S of edit the public sector pro-

and 1 ROVErNM: pehing the schedule

:';islt_at,: ;ﬁhg; p;: ‘on and what is more

theory e eMy that their contribu-

) ‘ces is nowhere near

reached TFooq a. It is of t i
vanced b,. wi " is of the uf

r our economy that

for the las.
nce rr:, ublic sector should
a
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not only make profits, but should make
good profits. By that I mean that
they should give a good dividend to
the Exchequer and yet be able to
build up reserves to finance their
own future expansion. I know that
some people think that public sector
enterprises should work on no profits
or low profits. Such an approach is
wholly unsound in any society, and
more so one in which the State seeks
to own or control the major sectors
in production, When the State does
no more than build schools, hospitals
and roads, it need not look to direct
returns on its investments. But
when the State begins to provide
power and transport, when it owns
steel plants, fertiliser plants and
machine-building plants, it must
make sizable profits out of them,
build reserves, amortise loans and
provide sdequatcly for depreciation
of assets and the‘r replacement, so
that the public sector can expand
without adding unduly to the tax
burden. This is reinforced by the
fact  that the producis and
services provided by the public sector
are absorbeq by the private sector
which is not inhibited from making
adequate profits To the future
growth of the public sector in India,
a major contribution hag to be made
by the return on investments already
made in the public sector.

15. It is equally important for our
development that the private sector has
the resources to expand in the fields
assigned to it. In my statement last
December, 1 had referred to some of
the steps to be taken towards this
end. Since then, the House has en-
acted legislation for the establish-
ment of the Unit Trust which has
already come into being, The House
will also be considering the Bill for
the establishment of a Development
Bank which is intended to make an
additional contribution to the re-
sources for the development of our
industrial economy. Important and
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signficant as these measures are,
basically the resources for develop-
ment are generateq not entirely by
the setting up of institutiong such as
these, but in the community through
the savings that are made. One of
the prime objectives of our economic
and fiscal policy, therefore, must be
to generate savings both in the hands of
individuals and in the hands of cor-
porateq bodies.

16. One of the weaknesses in our
economy hag been that 3 high pro-
portion of the community’s savings is
being diverateq towards industries
of low priority, towards quick spe-
culative gains through purchase and
sale of urban housing and the hoard-
ing of commodities in short supply
in a manner which tends to push up
their prices. Some of these trends
need rectification through fiscal
measures to which T shall turn later.
It is important that these savings
should be canaliseqd into the industr-
ies to which we attach the highest
priority.

17. Part of the distortion, however,
comes about through some of the
short-term and, if I might say so,
short-s‘ghted devices to deal with the
price situation. By imposing statuto-
ry controls on the prices of certain
basic commodities,” we often succeed
in discouraging investment in the
very industries which produce those
items. This tends to perpetuate the
shortage and to aggravate rather
than relieve the pressure on prices.
Often controls of this type do not
result in the commodities in question
being available to the consumer at
Jower prices. What happens is that
the high prices which the consumer
continues to pay do not benefit the
producer, but go into the pockets of
others. And because these prices are
not - legally recognised, the Ex-
chequer also is deprived of its dues.
In curbing profiteering, fiscal devices
can be used much more effectively
than controls which lead to abuses.
Relismce on price controls is only ap-
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propriate where it 1is possible to
exercise effective check on distribution
and consumption as well; in other
words, there can be some form of
rationing.

18. While conceding the need to
provide private industry with resour-
ces for the development entrusted to
it in our planning schemes I should
like to say a word about the equally
important point that we must not, in
the process, allow concentration of
economic power and growth of mono-
polies. The question which we have
to consider is how we are to achieve
this objective consistently with our
concern to see that genuine and desi-
rable development is not stifled. For
a proper formulation of our policies
and attitudes in this respect, Govern-
ment feel that there is necd for an
impartial and objective enquiry so as
to bring the relevant data out in the
open. It is, therefore, proposed to set
up under the Commission of Engiiries
Act a Commission to enquire into
monopolies and the concentration of
cconomic power in the Indian eco-
nomy. While we must await its
report, before undertaking any legis-
lation or setting up any kind of a sta-
tutory body to deal with monopolistic
practices. I should like to draw atten-
tion to some aspects of this problem.

19. There are basically three essen-
tial ingredients in any industrial or
economic set up. They are: owner-
ship, control and management. When
discussing the question of monopolies,
it is important to distinguish between
these three elements and to have a
clear appreciation of their relative
roles. It is popularly believed that
the ownership of industries in the pri-
vate sector is concentrated in a few
hands. This is only partially true.
No doubt in a country like ours with
such wide spread poverty ,a very large
section of the population does not own
any part of the industry, trade or
banking which is carried on in the
country. It is also true that the weal-
thier a person is, the larger would be
his ownership of stocks and shares.
At the same time, what is not often
realised is that even the biggest indus-
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trial plants in the country today ‘be-
long, in terms of ownership, much
more to the people at large than ta
their original founders with whose
names they ‘are popularly associated.
The Life Insurance Corporation is it-
self a significant shareholder of many
of the larger industrial and banking
units in the private sector. Invest-
ment by private individuals, many of
them of modest means, has also been
increasing. Among the further mea-
sures through which Government pro-
pose to disperse the ownership of in-
dustry in the private sector, I would
refer to the Unit Trust, our efforts to
promote cooperative ownership, as we
have done with a fair degree of suc-
cess in the case of new sugar factories,
and the measures which we adopt, and
to which I shall turn later, to'reduce
the inequalities of wealth.

20. What is really disturbing is that
despite diffused ownership, control is
concentrated in a relatively few peo-
ple. We have recently taken some
major steps to weaken this stranglehold.
The changes in the Banking Compa-
nies’ Act and the amendments to the
Companies’ Act have paved the ground
for the State to have strategic control
over the private sector in order to en-
sure that the investor in industry gets
a square deal and that anti-social acti-
vities are curbed and controlled.

21. It is not, of course, our intention
to interfere in the detailed running of
an enterprise in the private sector.
Indeed, the running of the enterprise
is not a matter of control, but of
management. Management is a pro-
fessional and technical job and the
skills necessary for that have to be
encouraged and rewarded not only in
the private sector, but in the public
sector also. One of the weaknesses in
the public sector today is the lack of
adequate managerial personnel. The
last thing which we should do is to
weaken the management. It is control
which really is the vital element. In
the society which we hope to establish
on an enduring basis, the private sec-

tor, in the sphere assigned to it, wilk:
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have the opportunity to grow, to at~
tract individual savings, and to deve-
lop managerial skills, , subject to the:
overall discipline of the State, to pre-
vent monopolistic exploitation and the
pursuit of methods which do not help:
the growth of the economy. Our fiscal
policies should give encouragement
and support to larger investment in
priority industries, to better and more
efficient management by those who
have the necessary talent and to a
weakening of the devices, such as.
managing agencies and improvised
selling agencies, through which dynas-
tic domination of private industry is.
perpetuated.

22. The efforts which we make:
through our fiscal and other devices.
to encourage savings, to invest them:
soundly and to run our plants effici-
ently and profitably in the public in-
terest, will, I hope, for many years to-
come. need to be sustained by the in-
flow of foreign exchange in the form
of external capital which serves the-
dual purpose of filling the gap between
domestic savings and levels of invest-
ment and our export earnings and im-
port requirements. Much of our
foreign assistance has been coming in
the shape of credits and grants from
friendly countries, as well as from in-
ternational institutions, particularly
the World Bank which takes an active
role in organising the aid effort thro-
ugh annual meetings of the Consor-
tium. We have, since the Emergency,
been also helped by external aid to-
strengthen our defence effort. In ad-
dition, supplies of agricultural pro-
ducts, especially wheat, cotton and rice-
under the PL 480 programme of the
Uniteq States have made a major
contribution in meeting food and other
material shortages in the country.
We owe a debt of gratitude to these
friendly countries and institutions,.
which I must, on this occasion, public-
1y acknowledge.

23. While for some years to come-
we must rely on continued external’
assistance, it is important that we:
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should at the same time, devote in-
creasing attention to the objective of
reducing our requirements of such aid.
We can do so by reducing the level
of our imports. But there is a point
beyond which restrictions on imports,
whether fiscal or administrative,
begin to do more harm than good,
result in idle capacity in industry and
slower rate of growth and lead to
higher prices with a consequent fall
in export earnings, which may well
exceed the saving in foreign exchange
effected by a cut in imports. Our pri-
mary emphasis in import saving has
to be not on additional measures of
restriction, but on tuning our invest-
ment policies to give the maximum
support to our balance of payments.
Secondly, we must do everything pos-
sible to increase our export earnings,
though here again, we have to be
careful not to spend too much foreign
exchange on the devices we use to
help our exports. Finally, we must
make full use of private capital sourc-
es in the world outside to augment
the external aid we receive.

24. Quite apart from the credits
which we receive from Governments,
we could raisc funds from the bank-
ing system and capital markets of the
world. We have, however, to remem-
ber that our external debts are already
at a high level. For the Third Plan,
we have a repayment liability of ap-
proximately Rs. 575 crores, including
principal and interest, and the repay-
ment liability for the Fourth Plan is
already in excess of Rs. 825 crores. In
these circumstances, we should spe-
cially welcome foreign investment in
the shape of equity capital which not
only brings with it technical know-
how and managerial skills, but has the
special advantage of not adding to the
heavy and growing burden of debt re-
payment. To attract private invest-
ment in appropriate fields, we have to
offer some incentives and 1 shall deal
with those which pertain to the fiscal
fleld a little later.

25. 1 shall now turn to the budget
provisions for the coming year. At the
existing level of taxation, I have bud-
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geted for a total revenue of Rs. 2095-
crores and expenditure of Rs. 2041
crores, leading to a surplus of Rs, 54
crores on Revenue account.

26. As compared to the revised esti-
mates for the current year, the Reve-
nue receipts next year would be more
by Rs, 181 crores. The four principal
heads of Revenue account for an im-
provement of Rs. 92 crores, while in-
terest receipts are expected to go up
by another Rs. 32 crores. Following
the change in the procedure for the
release of assistance under PL 480 on
an advance basis, the grants for ap-
proved projects are now expected to
exceed the eurrent year’s provision by
Rs. 76 crores. But this would be cov-
ered by a corresponding transfer to
the Special Development Fund for
which the expenditure estimates take
a debit. These improvements, how-
ever, will be partly offset by a drop
of Rs. 12 crores under Emergency
Risks Insurance receipts and Rs. 4
crores under the surplus profits of
Reserve Bank accruing to Govern-
ment.

27. 1 am providing for Revenue ex-
penditure of Rs. 2041 crores next year,
of which Rs. 718 crores will be for
Defence Services and Rs. 1323 crores
for Civil purposes. The defence re-
quirements debitable to Revenue next
year show an increase of Rs. 25 crores
over the revised estimates of Rs. 693
crores for the current year, while Civil
expenditure shows an increase of
Rs. 191 crores. The growing volume
and cost of public borrowings, mainly
for development, account for an in-
crease of Rs. 36 crores under Debt
charges. A lump provision of Rs. 10
crores has been made on account of
the increase in dearness allowance
sanctioned recently with retrospective
effect from 1st July 1963. Miscella-
neous Social and Developmental Ser-
vices in the fourth year of the Plan
are expected to cost Rs. 21 crores
more, whereas grants to States for both
Plan and non-Plan purposes would ex-
ceed the current year’s Revised by
Rs. 53 crores. The self-balancing
items of grants under PL 480 deposits
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and Emergency Risks Insurance Re-
ceipts, to which I have just referred,
together account for a net increase of
Rs. 64 crores. The States’ share of
Union Excise Duties would also show
an increase of Rs. 5 crores.

28. In putting forth these estimates,
I have tried to be as liberal as I could
in estimating receipts and as strict as
possible in providing funds for expen-
diture, taking into account the fact
that actuals have, in the past, shown
large increases in receipts and savings
in expenditure. At the samc time, I
must add that if for purposes of our
development or for that matter, def-
ence, we find it necessary, I shall not
hesitate to come to the House for
Supplementary Grants.

29. Excluding the adjustment for the
transfer of loan assistance from U.S.A.,
which is notionally treated as Capital
expenditure, Capital outlay next year
is estimated at Rs. 796 crores repre-
senting an increase of Rs. 34 crores
over the current year’s Reviseq Esti-
_mates. The Defence Capital require-
ments next year at Rs. 136 crores show
an increase of Rs. 20 crores over the
current year.

30. The repayment of debt. both in-
ternal and external, will be of the
order of Rs. 259 crores next year.
Loans to parties other than State
Governments at Rs. 254 crores will be
higher by Rs. 64 crores. So far as
States are concerned, the revised esti-
mates include Rs. 101 crores as their
sharce in the market borrowing in the
current year which was a combined
effort for the States and the Centre.
It has since been decided, after consul-
tation with the State Governments, to
resume the practice of separate mar-
ket operations by the Central and
State Governments for the next year.
Excluding the States’ share of com-
bined market loan, loans to States
next year at Rs. 606 crores show am
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increase of Rs. 81 crores over the

current Revised Estimates.

31. I must, at this juncture, digress
to say that the financial position of
most of the States has been causing
me a good deal of concern. The total
amount due to the Centre by the
States at the end of the current finan-
cial year will be of the order of
Rs. 3,000 crores. In addition, the
States’ liability on account of market
loans at present amounts to Rs. 656
crores. Both in terms of loans from
the Centre and market borrowings the
States have been receiving more than
what was originally contemplated in
the Plan. Their share of Central tax-
es and duties has also been increasing.
Yet most of them are constantly facing
ways and means difficulties of a some-
what disturbing nature. The whole
position will require careful review in
the context of the Fourth Five-Year
Plan. While we should aim at giving
the States a good deal of flexibility in
allocating their own resources, so far
as Central assistanle is concerned we
must also ensure that a major portion
of it is related to the Capital expendi-
ture on identifiable projects which are
cconomically sound and can be expect-
ed to generate the resources for the
repayment of these liabilities. Other
devices will also have to be thought
of. As a first step. it is proposed to
set up the Fourth Finance Commission
at the beginning of the next financial
year so that its report becomes avail-
able before we finalise the shape and
size of the Fourth Plan.

32. Provision has been included in
the budget next year for a total
expenditure of Rs. 1516 crores
for implementing the Plan of
which Rs. 253 crores will be
on Revenue account and the balance
of Rs, 1263 crores as Capital outlay,
including Loans. In addition, Rail-
ways are expected to provide Rs. 46
crores, Hindustan Steel Rs. 256 crores
and other public sector enterprises
Rs, 44 crores from their own resourc-
es. These estimates include Rs. 559
crores as assistance to the States of
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which Rs. 122 crores would be on
Revenue account ang Rs, 437 crores
would be in the Capital budget. The
States are expected to find Rs. 353
crores from their own resources. Thus,
the tota]l State Plans next year would
be of the order of Rs, 912 crores

as compared to the current year’s’

budgeted outlay of Rs. 750 crores.
With the Central outlay of Rs. 957
crores, contribution from public
sector enterprises of Rs. 115 crores
and State Plans of Rs. 812
crores, the total Plan outlay in
the fourth year of the Plan would

amount to Rs. 1984 crores, showing a
step-up of Rs. 333 crores over the
budgeted outlay of Rs. 1651 crores for
the current year. Much of this addi-
tiona] outlay is to strengthen the
agricultural sector, as well as to meet
the cost of Plan projects which are
nearing completion.

33. Larger outlays on Defence are
also a matter of painful necessity to
us. The Defence Budget in 1964-65,
taking Revenue and Capital together,
is somewhat lower than the budget
estimate for the current year, but
shows an increase of Rs. 45 crores over
the Revised. No one in this House
will grudge this increase though we
may all regret it. For the current
year’s budget. the House was pleased
to vote the necessary funds without
asking for the wusual details which,
from the security angle, it would not
have been prudent to disclose We
are now in a position to give a fuller
picture and the budget papers contain
the usual details. The point I would
emphasise is that our defence effort
depends largely on building up our
production base and the steps we take
to strengthen the economy are also
those that will strengthen our def-
ences. In recognition of this fact,
even the outlays to be voted under the
Ministry of Defence have a substantial
provision for investment in productive
enterprises,

34, For meeting the increased cost of
development in the coming year and
in the years thereafter together with
our obligations to meet the needs of
defence, it would be necessary to take
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all possible steps for mobilising re-
sources. Promotion of savings would
have to form a cardinal part of such
mobilisation. I had indicated that we
are likely to end this year with re-
cord collections of Rs. 115 crores
through Small Savings. I am assuming
for the coming year net collections of
Rs. 125 crores. 1 hope this figure will
be exceeded. Even at this rate we are
not likely to reach the target of Rs. 600
crores for the Plan. We have, there-
fore, to make special efforts to step up
the level of savings in the community
as a whole. To this end our policy in
regard to incomes. wages and con-
sumption has to be reoriented, Sav-
ings, and as a consequence, invest-
ment can only be gencrated by a
margin between consumption and in-
comes or wages. While we cannot
afford to neglect our efforts tp improve
the lot of low income groups, such
efforts, 1 feel, should be directed more
towards measures of social security
than towards an increase in their ex-
pendable income. This is not the time
for me to go intp details but I will
content myself by saying that Govern-
ment intend to devote special attention
to the task of mobilisation of savings
and social security measures in the
coming year. I am making suitable
administrative arrangements for this
purpose.

35. I may now summarise the overal]
budgetary position. Capital outlay
will amount to Rs. 796 crores, loans to
States and other parties Rs. 860 crores
and debt repayments Rs. 259 crores,
leading to a total disbursement of
Rs. 1,915 crores. These are expected
to be met to the extent of Rs. 54
crores from Revenue surplus, Rs. 997
crores from internal and external bor-
rowings, Rs. 285 crores from repay-
ment of loans, Rs. 125 crores from
small savings and Rs. 278 crores from
miscellaneous debt and deposit heads.
These would leave a tota] uncovered
budgetary gap of Rs. 176 crores at the
existing level of taxation,

PART ‘B’ oF THE BUDGET SPEECH FOR
1964-65 .

36. I have stated often that the
growth of the economy has not been
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commensurate with our cxpectations.
The measures we have taken during
the last six months have produced
some improvement in the situation;
but more has to be done to stimulate
the economy. The exisiing taxation
policy, good as far as it goes n the
direction of producing revenue has
also to be geared to the paramount
task of promoting growth. It is ad-
mitted on all hands that fiscal mea-
sures have a major role to play in
the process of economic development.
In this process of accelerating the
tempo of development, care has also
to be taken to ensure that we do rot,
at the same time, add to the forces
of inflation which are always aiound
the corner in an economy characteris-
ed by shortages of one kind or an-
other.

37. Against this backgreund, the
overall deficit of Rs. 176 crores for
1964-65 which 1 have visualised at
the existing rates of taxation is some-
thing which we have to temver, if
not altogether avoid, particularly as
it would come on too of successive
doses of deficit financing and at a
time when the upward spiralling »of
prices is causing concern. Ii is also
necessary that the tax structure
should not merely be attuneg to the
needs of growth and to the revival of
the eapita] market, but it should zlso
provide sufficient cushion for both
corporate and individual savings with
a check on unproductive spending.
Taxation has, therefore, to be used
as a sensitive and multi-purpose tool,
to encourage production to keep e
measure of restraint on rising levels
of consumption, to ensure that people
get the fruits of their labour, to in-
duce savings and to prevent profit-
eering so that the inherent ills of a
scarcity economy are not multiplied.
Having stated all this, 1 realice that
these very desirable goals cover a
whole horizon and it ig not possible
at one stroke to serve all the purposes
in a single year’s budget proposals.
But to the extent it is possible, I
propose to address myself to tnese

FEBRUARY 29, 1964

Budget 3172

tasks; and the proposals I am making
are intended primarily to serve ihese
ends.

Indirect Taxes

38. I had given some thought to the
structure of indirect taxes. While this
will bear more scrutiny than I have
been able to give them, I am propos-
ing some changes in indirect taxes,
both excise and customs, the cumu-
lative effect of which will hardly -~dd
to the burden that the economy is now
bearing.

Union Excise Duties

39. One of the essential conditions
to be fulfilled by indirect taxes is that
the revenue from the items on which
such taxes are imposed is sizeable
and secondly, that the incidence of
these taxes should be identifiable.
Applying these two criteria, it 1s pro-
posed to remove the duty completely
on a number of items. They are
gramophone records, all gases other
than carbon dioxide used for the
manufacture of aerated waters, low
voltage electric motors and all acids
other than sulphuric acid. It is pro-
posed to withdraw the excise duly
on soap, manufactureq without the
aid of power and to levy an effective
duty of Rs, 40 per tonne on sodium
silicate which goes into the manufac-
ture of such soap. This would {ree
from excise control a large number
of soap manufacturers. It is also vio-
posed .to modify the sub-classification
of soap produceq with the aid of
power from four to two. Some
changes are being made by regroup-
ing items under paper in brder to
simplify the schedule of rates and
classification. With a view to en-
courage the use of bagasse in the
manufacture of paper, the duty on
paper in the manufacture of which
more than 50 per cent bagasse is us'ed
would be reduced by 5 naye paise
per kilogram. The special duty of
excise is being abolished in respect of
synthetic dyes, glassware, chinaware,
porcelainware, cellophane and certain
types of writing and printing paper
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and electric bulbs and reduced on
the initial slabg on tyres. The sche-
dule of duty on cigarettes is being
revised lowering the duty on  one
group and raising it slightly on an-
other. It is proposed to revise tie
tariff description of plastics and elec-
tric wires and cables and of foot-
wear and aluminium. The net re-
sult of these changes is a loss of re-
venue of Rs. 486 lakhs.

40. It has been decided to abolish
the surcharge on iron and steel,
which is transferred to the Iron and
Steel Equalisation Fund. The sur-
charge is being replaced by an in-
crease in the effective rates of Excise
Duty on pig iron certain steels and
steel products; some of these are be-
ing prescribed as ceiling rates so as
tn enable Government to increase the
effective rates further if circum-
stances cal] for such a measure. The
effective rates per tonne now pro-
posed are Rs. 30 on pig iron, Rs. 90
on semi-finished steel and steel bars,
rods and structurals, Rs. 110 on all
flat products other than skelp and
Rs. 150 on skelp. This will mean
an increase in revenue of Rs, 1181
lakhs in 1964-65, more than compen-
sating the loss of accrual to the Iron
and Steel Equalisation Fund.

41. It is proposed to extend further
the process of transferring Excise
Duty from cotton fabrics to yarn as
well as to processed cloth. Increase
in the duty of fine and super-fine yarn
has become necessary in view of the
high profits that are being made on
such yarn which are spun from im-
ported cotton. By levying a sur-
charge on sized yarn and also by
prescribing higher effective rates for
yarn other than in hanks, with the
duty on yarn in hanks being kept at
s comparatively low level, the im-
pact 'of these duties on hand-loom
cloth will not, it is expected, be felt.
The lowering of duty on grey fabrics
had necessitated lowering of the rates
of compounded levy on power loom
units 'of 5 to 49. Power-loom units
of 50 ang above will pay a preferen-
tial duty at 80 per cent of the rates
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applicable to composite mills. The
addition to revenue as a result of
these changes will be Rs, 981 lakhs
on yarn and a reduction of Rs. 286
lakhs on fabrics. It is also proposed
to raise the effective rates of duty
by 50 per cent in the case of rayon
yarn and about 100 per cent on other
synthetic fibres and yarn and to re-
duce the special duty on cellulosic
staple fibre.

42. In addition certain minor ad-
justments will be made in some of
the other items of excise tariff such
as paints, varnishes, worsted yarns,
matches, rubber products and a few
more; the details of these changes will
be found in the Memorandum explain-
ing the provisions in the Finance Bill,
which is being separately circulated.

43. Taken all together, these
changes in Excise Duties, would ac-
count for a net gain in revenue of
Rs. 1954 lakhs in 1964-65, of which
Rs. 39 lakhs wil] accrue to the States
as their share. The net additional
burden on industry will, however, be
only about 1 per cent of the total
estimated revenue from this source

44, It is proposed to continue the
power to levy regulatory duty, both
for Central Excise and Customs.
There has been no occasion to use
these powers during the current year.
Nevertheless, the continuance of this
power is necessary in order to meet
unforeseen price or production gitua-
‘tion. The lifting of control over
prices of certain goods would also
necessitate a watch on their move-
ment. It is, therefore, proposed to
take power to levy a reguylatory duty
of excise at the rate of 15 per cent.

Customs Duties

45, In regard to Customs Duties,
my proposals are mainly confineq to
maintaining the actual incidence of
duty as it wag till 3 few months back.
It is known that a number of items
are assesseq to import duty om basic
tariff values. Before the coming into
force of the Customs Act of 1962, the
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tariff values were based on market
values which included certain post-
importation charges. In view of the
provisions of the new Customs Act, it
became netessary to fix the tariff
values without such charges. This
resulted in the tariff values being
lowered ‘on certain articles, especially
dry fruits, copra and caustic snda
and consequently the import duty
on these articles has gone down. It
has been found that the benefit of
lowering the incidence of dutv on
these articles has not been passed bn
to the consumer and it is, therefore,
necessary to revise the rates of duty
so as to keep the actual incidence at
about the gsame level as it was before
the change in tariff values was made.
In the case of dry fruits it is prooosed
to adopt specific insteaq of ad vale-
rem rates based on tariff values for
most varieties. The rate of dutv on
copra is being raiseq from 25 per
cent to 30 per cent and that on caus-
tic soda from 40 per cent to 80 per
cent. In both cases the preferential
rates will be 10 per cent lower. The
increase in revenue as a result of
these changes which, as T have men-
tioned. would compensate the loss we
have had during the current vear, is
expected to be Rs 202 lakhs in 1964-
65.

46. It is proposed to raise the im-
port duty on high carbon or spring
steel wire by 20 per cent to place the
indigenous product on a competitiva
basis. The rate of duty on motor
cars. which has gone up to 150 per
cent, though actual imports are few.
js very high and it is proposed to re-
duce this to 60 per cent. It is also
proposed to abolish the export duty
on jute.

47. The net effect of the chaneges in
the Customs duty will be an increase
in revenue of Rs. 208 lakhs in 1964-
65. There will also be additional re-
venue of Rs. 428 lakhs from counter-
vailing duties.

48 The total effect of all the
changes in indirect taxes will be 2
gain in Central, revenue of a little
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over Rs. 25 crores in 1964-65. As
against this we should put down the
loss of about Rs. 7 crores to Rs. 8
crores in the Iron ang Steel Equalisa-
tion Fund.

Direct Taxes

49. Revenue from direct taxes has
shown a considerable amount of
buoyancy. This is partly due to the
fheasures taken in recent years to
close the gap between the tax due
and the tax collected. Due to a short-
age of staff and the difficulties of
training new staff within short
period of time assessments have been
falling into arrears and even provi-
sional assessments were not kept up-
to-date. This has been parily reme-
diecq but a great deal remains to be
done. The administrative drive for
better collection ang stricter enforce-
ment requires to be supported by
suitable legal powers. The tax struc-
ture itself which has grown in
a somewhat haphazard manner,
needs a closer look and in this
task one has to remember that direct
taxes provide the means through fisc
for change in the nature and direction
of society towards the goal of remov-
ing inequalities in income distribution.

Income-taxr

50. In the corporate sector, the pri-
mary need of the hour is to infuse some
confidence. The resources of this
sector have to be augmenteq from
within as well as from without, and
it is, therefore, necessary to provide
incentives for the existing compaines
to plough back a Jarger share of their
profits and also diminish the disincen-
tive for inter-corporate investment.
In this process, it seems to me neces-
sary to make a distinction between
capital intensive industries and others.
The need for basic industries to
grow is recognised on all hands.
Therefore, selective support has to
be given to these industries. I
am aware that all the desirable things
cannot be done simultaneously.
Though our present neeq for larger
resources makes it difficult to give up
any source of revenue, I am sure the
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changes now proposed to be made and
incentives that are being provided
would be appreciated and confidence
would generally revive.

51. There has been considerable
criticism in respect of the Super Pro-
fits Tax and the uneven nature of
its effect on industry as a whole. I
understand that some of the corpo-
rate units with a large capital base
have not been unduly affected by the
Super Profits Tax ag it is at present
framed while some have to bear a
much larger share of the burden. The
net result has been that it has pro-
duced a psychological resistance and
has to some extent affected industrial
growth. I propose to address myself
to re-modelling the corporate tax
structure having in view the needs I
have outlined earlier. The presen*
tax on corporations of 25 per cent In-
come-tax and 25 per cent Super-tax
would remain. In substitution of the
Super Profits Tax, I propose to levy
a surtax on profits of companies. The
capital base for this purpose will
consist of equity and preference capi-

tal, reserves, debentures, loans from
approved financial institutions and
Joans for 10 years or more from

banks, or from foreign sources for
~reating capita] assets. This tax will
be at the rate of 40 per cent on the
residue of the profits after tax aftet
deducting 10 per cent on the capital
base.

52. In order to encourage develop-
ment of certain  industries  which
occupy an important place in our
economy, I propose to provide to
,companies which engage in such in-
clustries a rebate of Corporation Tax
equivalent to 10 per cent of the In-
come-tax and Super-tax, which will
be normally payable by them. This
rebate will also be applicable in res-
pect of surtax on such profits to the
extent of 20 per cent of tax assessed.
These industries are named in the
Finance Bill and power is being taken
to notify additions to this list from
time to time. They include basic
metals like steel, copper and alumi-
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nium, mining 'of coal, lignite, iron ore
angq bauxite, industrial machinery
and machine tools, cement, fertilisers.
paper and pulp, tractors, equipment
for generation of electricity and tes,
coffee and rubber.

53. The reliefs which are being
given are intended to strengthen the
reserves and augment the capacity of
the corporate sector to develop. It
s desirable to discourage the dissipa-
{ion of these additional resources in
higher dividends. With this object in
view, it is proposed to levy a tax at
the rate of 7'5 per cent on the
amounts distributed as dividend on
capital other than preference capital
Where dividend has, however, to be
compulsorily  distributed under the
law, such distribution will not attract
this tax. A new company has, how-
ever, to wait for some years before it
can declare a dividend, such period
varying with the nature of the under-
taking. It would, therefore, be fair
to exempt such companies from this
1ax to the extent of a dividend of 10
per cent on capital other than prefer-
snce capital for a period of five years
from the first declaration of dividend
by such a company.

54. At present. inter-corporate divi-
dends bear Income-tax at the rate of
25 per cent and Super-tax at varying
rates depending on when the com-
pany was formed and whether “f is
wn Indian company and is a subsidi-
ary or not. It is proposed to abolish
these fine distinctions and exempt all
inter-corporate dividends from Super-
1t is also proposed to remove

tax.

{he provisions in the Income-tax la‘_v

respecting disallowance of expenttli‘l-
) e

ture incurred bv companies on
remuneration of their Indian em-
ployees above Rs. 60,000 per an.n}xm
for each employec. The imposition
'of this limit hag not brought any per-
ceptible advantage to revenue and
besides being discriminatory is an in-
effective restraint under tax law in
respect of remuneration of Indian em-
ployees. Salaries of certain categories
of employees are subject to restrictions
under the Companies Act. 1, there-
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fore, see little advantage in continu-
ing the application of this limitation.
1t is, however, proposed to introduce
a new provision in the Income-tax
Act limiting the amount of deduction
admissible to companies for expendi-
ture incurred by them in providing
perquisites to their employees, whe-
ther of Indian or foreign nationality,
to an amount of 20 per cent of the
salary of each employee. Any expen-
diture in excess of that limit would
not be deducted in computing the
assessable income of the company.
This will have the healthy effect of
putting a curb on excessive expendi-
tfure on perquisites for companies’
employees. It is also proposed to
reduce the deduction of Income-tax
at source from dividends from 30 per
cent to 20 per cent for resident hold-
ers of shares. It is expected that this
will be of some benefit to small in-
vestors who have to wait for quite
some time to get their refunds.

55. I propose to increase the rate of
Super-tax in the case of non-resident
companies from 38 per cent to 40 per
cent in respect of their income other
than dividends and also royalties and
fees for rendering technical services
received from an Indian concern
under an agreement approved by the
~Central Government. The Super-tax
on income from royalties and techni-
ca) fees will be at the rate of 25 per
-cent. The Income-tax for these com-
panies will continue to be at the exist-
‘ing rate of 25 per cent.

56. I propose to increase the rate of
"Super-tax from 25 per cent to 35 per
-cent in the case of companies other
than those in which the public are
-substantially interested or are wholly
:subsidiary of public companies, namely
-the group generally referred to as Sec-
‘tion 23-A companies which are now
‘governed by Section 104 of the Income-
‘tax Act, 1961. Such of these companies
as are engaged in gspecified industries

will also be eligible for the proposed
rébate of Super-tax equivalent to 10
Pper cent of the Income-tax and Super-

.
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tax payable by them. Income-tax on
dividends received by non-resident
companies éngaged in the specified in-
dustries will be reduced from 25 per
cent to 15 per cent. Further, I propose
to exempt such Indian companies as
are now governed by section 104 of the
Income-tax Act, which are called sec-
tion 23 A companies, and are engagec
in the manufacture or processing of
goods or mining or generation and dis-
tribution of electricity or any other
form of power or other classes of com-
panies as may be notified, from the
existing requirement -of compulsory
distribution of dividends. This will en-
able such companies to plough back
their profit after tax into the under-
taking to the extent it may be neces-
sary. For companies other than these,
the Central Board of Direct Taxes will
be empowered to exempt such portion
of the profits which it considers neces-
sary to be retained to meet the deve-
lopment needs of the company, subject
to the limit of 20 per cent of the in-
come required to be distributed.

87. I find that the provisions of the
Income-tax Act allowing as deductible
expenditure amounts spent wholly and -
exclusively for the purpose of business
are being abused in respect of certain
types of expenditure. Unduly large
amounts are spent on daily allowance,
on unnecessary bookings on planes and
trains, on advertisement and on the -
maintenance of guest houses and suites
of roomg in hotels outside the specific )
places of business, on providing con-
veyances and in paying high rentg for -
accommodation for their officers and ¥
directors and in many other ways. I~
am afraid this tendency amongst com-*¥
panies is responsible in no small mea- 1
sure for the present high costs and the '
time has come to put a check at leastt”
on some of these expenses. It is not
practicable to spell out all the restric-+
tions in detail in the Act itself as some.
room will always be left for those in-
clined to evade these provisions to find
ways of doing so. T feel it is necessary -
to have the power to make rules in
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this behalf where a specific provision
is not practicable. A provision has
been included in the Finance Bill for
this purpose. Subject to these changes
[ propose to continue the existing cor-
porate tax structure, including the re
bate on incomeg earned from exports
as they are.

58. 1 would hava liked to discontinue
the present general availability of de-
velopment rebate and to confine it on
a graduated basis to certain selected
‘ndustries. I, however, appreciate that

wis might cause some difficulties to
oncerns who have made plans for
tarting an industrial undertaking on
1e presumption that this rebate would
>ntinue to be available to threm in the
ear future. In view of this, I would
like to clarify that the continuance of
the development rebate in its presen?
‘orm beyond 1st April 1956 should not.
se assumed. 1 believe it is in the in-
.erest of industrial development to give
;uch notice.

59. On the non-corporate side, I con-
sider that the present rate structure
of Income-tax and Super-tax needs re-
vision. The structure has grown over
years with annual additions and occa-
sional reductions. A number of gur-
charges have been added to it under
a variety of nomenclature. It has been

presented to me that the working

%t of the tax due under the circums-

wces is itself a very difficult task

sn in the case of small and medium
ncomes gnd thig throws an enormous
w 2ight of work on the staff all of which
seems unnecessary. I feel it is time
that we had a fresh look at the basic
structure itself. In this context it is
vorth while mentioning that the moti-
v ‘ing factor behind earned incomes
i~auld not be altogetlrer ignored. Much
it is due to the incentive the initia-
.7e and hard work of the earner him-
c'f, and for keeping up this effort and
o enthuse the earner to greater efforts,
t is necessary for him to have a feel-
1 that at least some substantial por-
ion of what he earns is left in his
ands. In view of the present consti-
jtional position and the need to
igment the resourceg of the Centre,
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it ig proposed to continue to levy a
surcharge for the purposes of the
Union,

60. The personal Income-tax struc-
ture is being re-graded. This will pro-
vide revised and simplified schedule of
rates of income-tax and super tax in
which most of the gurcharges will be
integrated and will mean a reduction
of tax at all levels. With this change,
the burden on the incomes in the lower
brackets will be substantially lower
than what it is now.

61. I propose to fix thre Central sur-
charge on earned incomes above Rs.
100,000 at 10 per cent and on unearned
incomes above Rs. 10,000 at 12,} per
cent where such income does not ex-
ceed Rs. 25,000 and at 15 per cent
where it exceeds Rs. 25,000 but does
not exceed Rs. 75,000 and at 175 per
cent above that amount.

62. The Compulsory Deposit Scheme,
which, as the House is aware, is now
only applicable to income-tax paying
category of persons, who can discharge
a part of their liability in respect of
additional surcharge by making a de-
posit, would be discontinued altogether.
Income-tax payers in the small income
groups were, I am afraid, hard hit by
the scheme, particularly after discon-
tinuance of the scheme for other cate-
gories in September last, I did not like
to make a change then though I was
alive to the need for giving marginal
relief even in the current year on some
of the lower incomes. I now propose
to make a retrospective amendment to
the relevant provisions of the Finance
Act, 1963 to secure to such assessees
appropriate marginal relief from the
additional surcharge.

63. I propose to introduce an An-
nuity Deposit Scheme to replace the
Compulsory Deposit Scheme which will
operate at the income level above Rs.
15,000 per annum. This deposit will
be at the rate of 5 per cent in the case
of assessees having incomes between
Rs. 15,000 and Rs. 20,000; at 7.5 per
cent for those with incomes between
Rs. 20,000 and Rs. 40,000; at 10 per cent
for incomes between Rs, 40,000 and Rs.
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70,000 and at 12:5 per cent where the
income is above this amount. The de-
posit which will be compulsary for
resident assessees who are citizens of
India will be allowed as a deduction
in computing the total income for the
year in which it is made. It will be
repayable in ten annual equated instal-
ments of principal and interest com-
mencing from one complete year after
the year of assessment. The deposits
in 1964-65 will earn interest at a rate
slightly above 4 per cent per annum
compound. Deposits which are repaid
from year to year will, however, be
“assessed as part of the income of the
assessee 1n the year in which it is so
repaid. In addition, I also propose to
extend on a voluntary basis the benefit
of this arrangement to authors, actors
and artists, who at their option can
deposit a further amount not exceed-
ing 15 per cent of their income under
this Scheme in order to reduce the
taxable income in the year in which it
is earned and get it back in instalments
over a period of ten years. It is ex-
pected that this can be used by them
as savings for their future benefit with
the advantage of a tax saving. I pro-
pose to extend this benefit to taxable
gratuity income also. Persons receiv-
ing a gratuity liable to tax can make
at their option a deposit up to 50 per
cent of the amount of the gratuity
under this Scheme and get the benefit
of saving in tax,

64. With the coming into force of the
Annuity Deposit Scheme the net in-
come in the hrands of assessees in the
income group of Rs. 15,000/- and above
will be slightly lower than it has been
hitherto, but there will be the advan-
tage of an annual return in this form
besides the savings in tax on the aggre-
gate amount. I consider a marginal
reduction in the expendible income of
this group as something which is justi-
fied by the present conditions.

65. The revised tax structure with-
out taking into account the capital re-
ceipts from the Annuity Deposits
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would mean a lowering of revenue
from these sources and g compensatory
lowering of tax at all levels, I except,
however. to make good this loss whol-
ly by tightening the tax assessment
and collection machinery in a number
of ways. As the House is aware there
is a general feeling that Government
1s losing a fair share of its revenue
due to evasion and avoidance.

has been attributed in part to the prp- -
vailing high rate of taxes. With a rf
duction in the tax, rates now propose

I hrope we shall hear less of this re.
son. The main steps proposed f
checking evasion are five-fold. First
every tax return will carry an affirm
tion about its correctness. This will:
hope, induce people to take additiora:
care in preparing their return. Second
ly, the tax due according to the retua -
will have to be deposited within on
month of the submission of the returr
failing which the assessee will be liabl¢
to a substantial penalty. Thig will e
sure quicker collection. Thirdly, tt
existing provision in the Income-t .
Act regarding the levy of penalty f
concealment of income is proposed

be. amended. In the new provisic -
where the income returned by a per
son 1s less than 90 per cent of the as
sessed income, the assessee should be
deemed to have concealed his incom
unless he proves his bona fides. Fourt}
ly, it is proposed to take extens:
powers to search for evaded weal.
The evil of unaccounted money ha
become so great that its mitigation, 'ﬂ
not its total eradication, calls for dra -
tic measures. It is intended to use tt..
new powers effectively to ensure tt: .
no person possessing income or wealu
that has escaped assessment remains
out of the reach of law. I would like:
this to serve as a warning to persony
entering intd transac.ions involving
large sums in cash. Fifthly, it is pro-
posed to do away with the secrec::
provision in the Income-tax Act anc
other similar enactments. The ¢~
bined effect of all these steps wi -
is hoped, prove beneficial to collec ;
of revenues as well as to ensur '
fairer deal to the honest taxpayer. §. :

1
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66. I propose to allow rebate of
Super-tax on contributions to recognis-
ed Provident Funds, deposits in the 10
and 15 year accounts of the Post Office
Cumulative Time Deposit Scheme and
premiums on life insurance but the
limit for this purpose will continue to
be at Rs. 10,000 per annum. Rebate
of Income-tax and Super-tax will cu-
mulatively be limited to 50 per cent
Jf the payments or deposits qualifying
for relief.

,."67. Our tax rates cause some hard-
hip to foreigners working in India.
dany of them find it necessary to keep
Jeir school-going children in their
9wn country. In western countries
there are liberal concessions in In-
,come-tax amongst other things for
rchildren’s education. In the UK, it is
fixed at £ 150 per child. I, therefore,
, bropose to allow to resident assessees
who are not citizeng of India a rebate
of Income-tax and Super-tax of 3 sum
on Rs. 2,000 per child up to two child-
. .ren under 21 years of age receiving
-education outside India.

68. I also propose to extend the scope
of two existing concessions. As the
House is aware, under our Income-tax

. Act, certain categories of foreign tech-

¢ nicians whose contracts have becn ap-

* proved before their arrival, enjoy ex-
emption from tax on their salary in-
come for a period of three years, In
the absence of prior approval, the tax
exemption is limited to one year, In
some cases, it is found necessary to
bring technicians at a short notice
when it is not possible to obtain prior
approval to their contracts of service.
Sometimes it is found that the task for
which a technician is brought out takes
longer than was expected and the
period may go beyond one year. To
remove these difficulties, it is now pro-
posed that the tax exemption for three
years wil be available provided ap-

~ proval is obtained within one year of
! the arrival of the technician in India.

I Tt is also proposed to extend the con-
cession of exemption from tax to fore-
ign teachers and professors coming to
India on approved programmes.
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69. Under our law, incomes arising
from a business connection are liable
to tax. While this principle is gene-
rally sound for developing countries, it
is found necessary in the context of
our present drive for higher exports to
exempt from tax such income arising
from purchase in India of goods which
are exported. In order to encourage
our exports, it is necessary to remove
the disincentive of tax liability which
does not exist in many other countries.
T also propose to extend the scope of
exemption from tax on interest on ap-
proved foreign lending by bringing
within its scope investment in approv-
ed securities.

70. The tax on capital gains, which is
on the statute book, has ceriain draw-
backs. It applies at the ceiling rate of
25 per cent on any capital gain made
above Rs. 10,000. The tax laws as such
in respect of capital gains require that
the capital gain accrues only when
there is a transfer of asset and a pay-
ment for it in an encashable form.
Certain types of assets newly created
like bonus shares which are in the na-
ture of capital gains do not attract this
tax. Apart from the fact that the tax
impinges hcavily on the lower receipts
and lets off lightly larger receipts, it
makes no distinction in regard to differ-
ent types of property on the sale of
which capital gain accrues All these
considerations make it necessary for
the structure of the tax on capital
zains to be revised.

71. At present, the law does not per-
mit short-term gains made within one
year to be treated as capital gains and
treats it as incomo and this is as it
should be. Such short-term capital
gaing will also bear the surcharge in
respect of unearned income. But in
regard to the other types of capital
gains, I propose to make three chang-
es. The main one is that the tax on
capital gains will be on a graduated
scale in future without a ceiling of 25
per cent as at present. Secondly, the
seale will be different for house and
landed property and will be at the rate
of 75 per cent of the appropriate slabs
in the Income-tax cum Super-tax rate
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of personal taxation. Other types of
property will bear tax at 50 per cent
of the average rate of tax on personal
income. The third change will be that
it is proposed to provide that an n-
vester in sharec after receiving bonus
shares shall be charged to tax on capi-
tal gains accruing to him in respect of
such shares in the year in which they
have been issued to him with reference
to the market value of the bonus
shares as on the 31st day from the date
of their issue. There is no reason why
capital gains in respect of bonus shares
should be computed only when the
shares are actually sold or transferred.
Bonus shares result in a definite acore-
tion to the capital of the assessee even
before they are sold or transferred.
Therefore, they will hrave to be disin-
guished from other assets. There is,
however, no change in the present ex-
emption limit.

72. In regard to exporters, the exist-
ing rebate of Income-tax and Super-
tax on profits derived from exports
and on an amount of 2 per cent of the
proceeds of exports or sale for exports
by manufacturers is proposed to be
continued. It has, however, been de-
cided to exclude from the purview of
the latter concession such articles as
arms, ammunition, photographic films

aind newsprint and to include items
such as non-jute textiles exported
after the 29th February 1964

73. I have referred to the main

changes which are proposed in the
Income and Corporate Taxes. There
are a few others in the Finance Bill
which it is perhaps not necessary for
me to refer to here.

74. In regard to Wealth Tax I propose
to make a few minor changes in the
rate structure. It has been decided to
re-introduce the rate of 0.5 per cent
for Wealthr Tax on the first slab of a
net wealth of Rs, 4,00,000 but beyond
Rs. 1,00,000. Other slabs will be slightly
re-arranged but their rates remain the
same. It is also proposed to exempt
from Wealth Tax the value of a house
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or part of the house owned or used by
the assessee for residential purposes
subject to the limit of Rs. 1 lakh where
such a house is situate in a place with
a population exceeding 10.000 Other
exemptions remain.

ESTATE DUTY AND GIFT TAX

75. I propose to completely re-cast
the tax rate schredulec of Estate Duty
and Gift Tax. The Gift Tax was In-
troduced as a complement to Estate
Duty in order to deal with gifts which
ultimately have the effect of reducing
the value of the estate subject to duty.
The social purposes connected with
these two taxes have somewhat been
haltingly reflected in the rate structure
that now obtains. The time has now
come to put a check on the passing on
of wealth and property covering large
amount by inheritance. It is conceded
that the right of a person to nwn and
enjoy the fruits of his labour in his
life subject to his social obligations
should be ensured. But the acceptance
of this principle does not justify allow-
ing large family fortunes being passed
on from one generation to another If
there is to be a limit on the amount of
wealth to be passed on from one gene-
ration to another, we cannot escape
from dealing with gifts which can be
used as a means of avoiding or reduc-
ing the liability to the impact of Es-
tate Duty. In this context, it has been
found necessary to ensure that when
gifts are made to the same done over a
period of five years, the gifts of such
donee should be aggregated with the
value of other taxable gifts made by
the assessee during the preceding five
years.

76. At present, the rates of Estate
Duty are gradually reaching 40 per
cent on estates of over Rs, 50 lakhs.
I propose to replace it by a rate struc-

"ture in which the rata of 40 per cent

will be reached on an estate worth
over Rs. 10 lakhs, going up to 50 per
cent on the next slab of Rs. 5 lakhs
and to 85 per cent on the value of the
estates over Rs, 20 lakhs,
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77. As the House is aware, the reve-
nue from Estate Duty will accrue
mostly to the States and the revised
rates will apply only to property pas-
sing on death taking place after the
rates have come into force. The tota!
additional revenue expected in 1964-65
is Rs, 300 lakhs, of which Rs, 295 lakhs
will accrue to the States,

78. 1 should like to clarify one point
in connection with these changes. The
Estate Duty covers agricultural lands
also. Estate Duty in respect of agri-
cultural land is a State subject. In
view of Article 250 of tha Constitution,
the Parliament has power at present
to legislate in this respect aiso. The
State legislatures will, however, have
to consider whether they would like
the new rates to continue to apply to
agricultural lands after the periods
mentioned in clause (2) of Article 250
is over and if thought proper, pass
necessary resolutions for the purpose.
On the passing of such resolutions by
some States, further legislation will
be undertaken,

79. In the matter of Gift Tax, in the
existing scaleg the highest rate of 40
per cent is reached on gifts over
Rs. 50,00,000. The highest rate which I
now propose ig 50 per cent which will
be applicable to taxable gifts of s
value above Rs. 3,45000. The rate ‘of
40 per cent will apply on gifts between
Rs. 1,45,000 and Rs. 3,45000. The
existing exemption limit of Rs. 10,000
ig proposed to be reduced to Rs. 5,000.
It is hoped that these changes will
restrict transfer of property by gift.

80. In circumstances arising out of
the stepping up of the rates of Estate
Duty and Gift Tax, and in order to
discourage spending, I think it is
necessary to reintroduce Expenditure
Tax. I have carefully considered the
circumstances and difficulties which
made my predecessor suspend the col-
lection of this tax. It seems to me
that these difficulties arose on account
of too many exemptions and the high
rates of the tax. Besides, the word-
ing of the charging section of the Act
was highly defective and considerably
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limited the scope of the operation of
the tax. This clause hag now been re-
drafted so as to attract Expenditure
Tax on all expenditure above Rs.
36,000 per annum no matter from
which source the money for expendi-
ture came. It ic also necessary to
harmonise the process of lowering of
the rates of Income-tax with the im-
position and changes in Exvenditure
Tax with reduced rates. I, therefore,
propose to reduce the exemptions and
exceptions to the minimum. and to
have the rates rising from 5 per cent
to 20 per cent on successive slabs of
Rs, 12,000. There will be no tax nn
first Rs. 36,000. The rate of tax will
be 5 per cent on the next Rs. 12.000,
7.5 per cent on the slab of Rs 12,000
after that and 10 per cent on the next
slab of Rs. 12000, It will
will be 15 per cent between Rs. 72.000
and Rs. 84,000 and 20 per cent on ex-

_ penditure above Rs_ 84,000. I also pro-

pose not to apply the highest slab of
20 per cent for the expenditure in the
yvears 1963-64 and 1964-65. I also pro-
pose to prescribe a compulsory return
for certain categories of persons 1n
order to ensure that evasion is reduced

81. Ag a result of all the changes I
have proposed in the direct taxes, there
will be an additional revenue of Rs. 15
crores to the Centre. The abolition of
the Compulsory Deposit Scheme and
the introduction of Annuity Deposit
Scheme will result in a net credit of
Rs. 50 crores in 1964-65 on the capital
side after allowing for a drop of Rs. 7
crores in the accretion to the Iron and
Steel Equalisation Fund.

82. The combined effect of the
changes in taxes and deposits will be
a net gain to revenue of Rs. 40 crores
and to capital of Rs. 50 crores leaving
an overall gap of Rs, 86 crores as
against Rs, 176 crores that is contem-
plated. Given the present economic
<ituation, to which I have referred ear-
lier, this order of deficit, I think,
should serve the best the requirements
of growth as well as reasonable gtabi-
lity in prices. Honourable Members
would note that in my remarks today,
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I have given attention to the overall
deficit, rather than to the position on
the revenue account. With the grow-
ing importance of capital expenditure
in our budgets, it is no longer sufficient
merely to balance the revenue budget.
Indeed the revenue budget must yield
an Increasing volume of surplus if the
requirenfents of public investment are
to be met without continually growing
reliance on private or foreign savings.

83. In presenting the estimates for
the coming year, 1 have taken subs-
tantial credit for higher cellections of
revenue by improvement in adminis-
tration and stricter enforcement. On
the other hand, in estimating expen-
diture, I have enforced very tight
budgeting. 1 have emphasised the
role of savings in the community and
Government itself should set an
example by economising in expend:i-
ture and by not investing in less essen-
tial fields. Economy in administra-
tion is fully compatible with efficiency;
and it shall be my constant endeavour
to ensure that the administrative
machinery of the Government is
reorganised so that it ig fully respon-
sive to this need.

84 Our standards of performance,
be it in economy in expenditure, or
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in efficiency in collection, have to
improve if we are to put our limited
resources to the best possible use. In
formulating these proposals, my
attempt has been to correct anomalies,
to rationalise the structure of taxation,
to initiate steps to plug loop-holes, to
create incentives and to reduce unearn-
ed profits. Generally, I have attempt-
ed to create some cushion in our tax
structure which could be relied upon
in the event of an unforeseen contin-
gency. We are passing through diffi-
cult times. We might perhaps have
to face a rehabilitation problem of
some dimension. Our defence require-
ments may also any day make a
larger demand on our resources. We
have to be ready to meet gny such
unforeseen contingency by keeping a
margin for safety in our budgetary
transactions. But above all, we must
prepare ourselves for shouldering ever-
increasing  responsibilities in the
sphere of development, social justice
and social security where, despite
what has been done so far, the raad
ahead is still long and arduous. I
hope that in framing my budget pro-
posals, 1 have been able, at least in
some measure, to keep my gaze fixed
at this distant and difficult goal even
as we prepare for meeting the require-
ments of the immediate future.

Sir, I conclude.

SUMMARY OF FINAL ESTIMATES

(In lakhs of Rupecs)

Revenuce Budget Revised Budget
1963-64 1963-64 1964-65
1 2 3 4

Customs 301,20 320,00 330,00
+6,37*
Union Excise Duties 687,51 703,47 75,39
+19,15°

Corporation Tax 222,00 275,00 295,00
+11,0C*

Taxes on Income 120,05 115,71 141,58

Estate Duty . 12 13 13

§+
Taxes on Wealth 9,42 10,00 :o.OO

1 20

Expenditure Tax 10 17 S
+I,5Ce

GiftTax 95 1,10 1,10
+2,CCe

Effect of Budget proposals
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In lakhs of Rupees)
1 2 3 4
Other Heads 19,87 20,46 21,57
Debt Services 217,05 220,46 2$2,14
Administrative Services . 6,76 8,25 8,98
Social and Developmental Services 31,61 29,25 28,13
Multipurpose River Schemes, etc. 45 15 11
Public Works, etc, 4,38 3,77 3,75
Transport and Oommumcmons 7,46 7,20 6,81
Currency and Mint 73,68 57,37 53,73
Misccllaneous 24,93 17,48 17,29
Contributions and Mnodlmeous Adumments 27,66 29,11 31,08
Extraordinary items 81,00 94,60 143,31
TOTAL REVENUE 1836,18 1913,68 2C95,12
+40,27
*Effect of Budget proposals (In lakhs of Rupees)
Exrenditure Budget Revised Budget
1963-64 1963-64 1964-65
Collection of Taxes, Duties and other Pnncnpal
Revenues . 23,83 23,67 25,34
Deot Services 280,24 282,c6 318,41
Administrative Services . 88,28 80,45 81,84
Social and Developmental Services . 155,40 146,94 168,14
Multipurpose River Schemes, etc. 1,96 1,36 1,84
Public Works, ctc. 20,94 21,65 20,21
Transport & Communications 9,79 8,70 10,18
Currency and Mint 17,24 16,76 17,33
Miscellaneous :
Pensions 10,68 10,77 11,04
Expenditure on Dlsplaced Persons 8,41 11,76 8,46
Other Expenditure 91,89 69,46 79,01
Contributions and Miscellaneous Adjustments :
Grants to States and Union Tcmtory Govern-
ments . 217,55 235,70 289,08
States Share of Union Excnse Dutnes 128,07 135,99 140,98
Other Expenditure 3,42 3,46 4,13
Extraord inary items 86,19 84,6 147,82
Defence Services (Net) 708,51 692,55 717,80
ToTAL EXPENDITURE 1852,40 1825,34 2041,31
Deficit(—) (=) 1622 8834  +53,81 )
—_— . 5
Surplus( +) +40,27

*Rffect of Budget proposals

.
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18.21 hrs.

tFINANCE BILL

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to move for
leave to introduce a Bill to give effect
to the financial proposals of the Cen-
tral Government for the financial year
1964-65

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to give effect to the
financial proposals of the Central
Government for the financial year
1964-65."”

The motion was adopted.

Shri T. T. Krishnamachari: I *intro-
duce the Bill
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18.22 hrs.

tCOMPANIES (PROFITS) SURTA™
BILL

The Minister of Finance (Shri T. ?
Krishnamachari): I beg to move fo
leave to introduce a Bill to impose a
special tax on the profits of certain
companies,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to impose a special
tax on the profits of certain com-
nanijes.”

The motion was adopted.

Shri T. T. Krishnamachari: I *intrc
duce the Bill.

18.23 hrs.

The Lok Sabha then adjourned til
Eleven of the Clock on Monday, Marc::
2, 1964/Phalguna 12 1885 (Saka).

tPublished in the Gazette of India Extraordinary Part II-Section 2, dated

29-2-1964.

*Introduced with the recommendation of the President.
GMGIPND—LS I1—2256 (Ai) LSD— 11-3-64—1030.
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